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LOK SABHA DEBATES

LOK SABHA

Tuesday, May 22, 2012/Jvaistha 1, 1934 (Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]



22.05.2012 11

REFERENCE BY THE SPEAKER
Loss of lives in train collision

MADAM SPEAKER: Hon. Members, at least 15 persons are reported to have
been killed and several others injured when Hubli Bengaluru Express Train
collided with a stationary Goods Train at Penakonda Railway Station in
Ananthpur district of Andhra Pradesh early this morning.

The House expresses its profound sorrow on this tragedy which has brought
pain and suffering to the bereaved families.

The House may now stand in silence for a short while as a mark of respect
to the memory of the departed.
11.01 hrs.

The Members then stood in silence for a short while
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11.02 hrs

At this stage, Shri Ramesh Rathod and some other hon. Members
came and stood on the floor near the Table.

... (Interruptions)
MADAM SPEAKER: Please sit down. Take your seats.
... (Interruptions)
LAY WA & AT AN 98 Sy |
.. (o)
MADAM SPEAKR: Please go back. Sit down, please.
... (Interruptions)
T WREIGAT ¢ IS 59 WA b1 IfqH &7 8, YTl Tl SNNTI Y g AR A
EEM
.. (o)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ..."

* Not recorded.
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(Q.641)
SHRI S. ALAGIRI : A National Sample Survey points out that about 5 per cent of

the total population is the poorest segment among the BPL population. ...

(Interruptions)

A& WRSWT : <RIU, IS I Ao, S e TR Afdd & folv 8, W I8 U 8 &l
g 399 IR Ad Hasy|

.. (orTE)
& HEIGAT & 3T AN {UT S8 W SR IfS|
... (Interruptions)

SHRI S. ALAGIRI : Through the Antyodaya scheme, the Government of India
gives 35 kgs. of rice and wheat at a cost of Rs.2 and Rs.3 respectively. In the FCI
godowns very huge quantities of rice and wheat are stored. Previously, our
godowns were empty and we had no wheat and rice in the stock. Thanks to the
efforts of hon. former Agriculture Minister Dr. C. Subramaniam and Agricultural
Scientist Dr. M.S. Swaminathan, who were the main pillars of the Green
Revolution, now we are in surplus of food grains. Now, the Government of India
gives 35 kgs. of food grains to the Antyodaya category of people. I would like to
say that it should be increased from 35 kgs. to 50 kgs. because they are the poorest
among the poor people. Also, the quality of rice supplied under PDS is very poor. E

If any Member or Minister of this House continuously uses the rice
distributed in his or her constituency, that constituency would face the mid-term
polls! ... (Interruptions) The quality of the grains supplied there is so bad. ...

(Interruptions)


KVJagannathan
d. by b1 
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11.05 hrs

At this stage, Shri Bansa Gopal Chowdhury and some other hon. Members
came and stood on the floor near the Table.

The good rice and the bad rice come from the good paddy. I want to know

from the hon. Minister whether they are giving instructions to the State
Governments to produce good rice and whether the Government is ready to
increase the allocation from 38 kilograms to 50 kilograms of rice to the
beneficiaries under the AAY. ... (Interruptions)
PROF. K.V. THOMAS: Madam, the Government of India distributes food grains
to targeted beneficiaries through the PDS, with the assistance of the State
Governments. Now, we are distributing 35 kilograms of food grains to BPL and
AAY families. ... (Interruptions) Under AAY, we are giving wheat at Rs. 2 per
kilogram and rice at Rs. 3 per kilogram. Our economic cost for wheat is Rs. 18.22
per kilogram while it is Rs. 24.19 for rice. ... (Interruptions) So, on every
kilogram of food grains, there is a huge subsidy which is being given by the
Government of India. ... (Interruptions)

In Tamil Nadu, where rice is supplied, there is a subsidy component
varying between Rs. 17 and Rs. 18 per kilogram of rice. ... (Interruptions) So, we
are giving out 35 kilograms of food grains at this price by giving so much of
subsidy. ... (Interruptions) So, at present, it is not possible to raise this allocation
from 35 kilograms to 50 kilograms, as the hon. Member requested.
(Interruptions) But when the Food Security Bill is implemented, all these demands
will be looked into. ... (Interruptions)

On the quality aspect, I would like to apprise the House that the
representatives of FCI and State Government should take samples and verify that
the prescribed quality is maintained. ... (Interruptions) If there are sub-standard
grains, the State Governments need not take them from the FCI godowns. ...

(Interruptions)
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They can take three samples. One can be kept with the State Government
agency, one with FCI and the third one should be exhibited at the PDS shops. ...

(Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 1200 noon.

11.07 hrs

The Lok Sabha then adjourned
till Twelve of the Clock.



22.05.2012 16

12.00 hrs

The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)

PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now, Papers to be laid on the Table. Item No. 2, Shri Ajit
Singh.

... (Interruptions)
MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ... ~

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): I beg to lay on the
Table:-

(1) A copy of the Aircraft (Security) Rules, 2011 (Hindi and English versions)
published in Notification No. G.S.R.34(E) in Gazette of India dated 19th
January, 2012 under Section 14A of the Aircraft Act, 1934.

(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 6984/15/12)

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
AND MINISTER OF CULTURE (KUMARI SELJA): I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Kalakshetra Foundation, Chennai, for the year 2010-2011, alongwith

Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the

Government of the working of the Kalakshetra Foundation, Chennai,
for the year 2010-2011.

(2)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 69854/15/12)

* Not recorded.
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3)

(4)

()

(6)

(1)

(i)

17

A copy of the Annual Report (Hindi and English versions) of the
North East Zone Cultural Centre, Dimapur, for the year 2010-2011,
alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the North East Zone Cultural Centre,
Dimapur, for the year 2010-2011.

Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above.

(1)

(i)

(Placed in Library, See No. LT 6986/15/12)

A copy of the Annual Report (Hindi and English versions) of the
Sangeet Natak Akademi, New Delhi, for the year 2010-2011,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Sangeet Natak Akademi, New
Delhi, for the year 2010-2011.

Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (5) above.

(Placed in Library, See No. LT 6987/15/12)

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): I beg to lay on the Table:-

(1)

2)

A copy of the Juvenile Justice (Care and Protection of Children)
Amendment Rules, 2011 (Hindi and English versions) published in
Notification No. G.S.R. 903(E) in Gazette of India dated 27th December,
2011 under sub-section (3) of Section 68 of the Juvenile Justice (Care and
Protection of Children) Act, 2000.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 6988/15/12)
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THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): I beg to lay on
the Table:-

(1)

2)

3)

(1) A copy of the Annual Report (Hindi and English versions) of the
Food Corporation of India, New Delhi, for the year 2010-2011,
alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Food Corporation of India, New
Delhi, for the year 2010-2011.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 6989/15/12)

A copy of the Memorandum of Understanding (Hindi and English versions)
between the Central Warehousing Corporation and the Department of Food
and Public Distribution, Ministry of Consumer Affairs, Food and Public
Distribution, for the year 2012-2013.

(Placed in Library, See No. LT 6990/15/12)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): On behalf of Shri
E. Ahamed, I beg to lay on the Table:-

(1

2)

3)

A copy of the Annual Accounts (Hindi and English versions) of the
Hemwati Nandan Bahuguna Garhwal University, Srinagar Garhwal, for the
year 2010-2011, together with Audit Report thereon.
Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 6991/15/12)

A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 24 of the National Commission for
Minority Educational Institutions Act, 2004:-

(1) The National Commission for Minority Educational Institutions
(Financial and Administrative Powers) Amendment Rules, 2012 published
in Notification No. G.S.R.108(E) in Gazette of India dated 28th February,
2012.
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(i) The National Commission for Minority Educational Institutions
(Procedure for Appeal) Amendment Rules, 2012 published in Notification
No. G.S.R.109(E) in Gazette of India dated 28th February, 2012.
(4) Two statements (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above.
(Placed in Library, See No. LT 6992/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): On behalf of Shri Mullappally Ramachandran, I beg
to lay on the Table:-

(1) A copy of the Recruitment Regulations for the post of Medical Officer of
Health New Delhi Municipal Council, 2011 (Hindi and English versions)
published in the Notification No. 13(02)/2011/UD/MB/NDMC/4576 in
weekly Delhi Gazette dated 12th May, 2011 under Section 389 of the New
Delhi Municipal Council Act, 1994.

(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 6993/15/12)

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): On
behalf of Shrimati D. Purandeswari, I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Rajasthan Council of Secondary Education (Rashtriya Madhyamika
Shiksha Abhiyan), Jaipur, for the year 2009-2010, alongwith Audited
Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Rajasthan Council of Secondary
Education (Rashtriya Madhyamika Shiksha Abhiyan), Jaipur, for the
year 2009-2010.



22.05.2012 20

2)

3)

(4)

(5

(6)

(7)

(8)

)

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.
(Placed in Library, See No. LT 6994/15/12)

(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Foundry and Forge Technology, Ranchi, for the
year 2010-2011, alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Foundry and
Forge Technology, Ranchi, for the year 2010-2011.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.
(Placed in Library, See No. LT 6995/15/12)

A copy of the Annual Accounts (Hindi and English versions) of the Central
University of Bihar, Patna, for the year 2010-2011, together with Audit
Report thereon.
Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (5) above.

(Placed in Library, See No. LT 6996/15/12)

(1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Advanced Study, Shimla, for the year 2010-2011,
alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Advanced Study,
Shimla, for the year 2010-2011.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (7) above.
(Placed in Library, See No. LT 6997/15/12)

A copy each of the following Notifications (Hindi and English versions)
under sub-section (2) of Section 15 of the Auroville Foundation Act, 1988:-

(1) The Recruitment Rules, 2011 for the post of Secretary, Auroville
Foundation published in Notification No. G.S.R. 102 in weekly Gazette of
India dated 26th March, 2011.
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(i1))  G.S.R. 736(E) published in Gazette of India dated 3rd October, 2011
making certain amendments in Notification No. G.S.R. 102 dated 26th
March, 2011.

(10) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (9) above.

(Placed in Library, See No. LT 6998/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): On behalf of Shrimati Panabaka Lakshmi, I beg to lay on
the Table a copy each of the following papers (Hindi and English versions):-

(1)  Corrigendum of the Detailed Demands for Grants* of the Ministry of
Textiles for the year 2012-2013.
(Placed in Library, See No. LT 6999/15/12)

(2)  Corrigendum of the Outcome Budget* of the Ministry of Textiles for the
year 2012-2013.

(Placed in Library, See No. LT 7000/15/12)

* Detailed Demand for Grants and Outcome Budget were laid on
26.03.2012.
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.

PALANIMANICKAM): I beg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the

(2)

3)

(4)

Institute of Economic Growth (Indian Economic Service Section),
Delhi, for the year 2010-2011, alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Institute of Economic Growth
(Indian Economic Service Section), Delhi, for the year 2010-2011.

Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (1) above.
(Placed in Library, See No. LT 7001/15/12)

A copy of the Income-tax (5th Amendment) Rules, 2012 (Hindi and
English versions) published in Notification No. S.0. 942(E) in Gazette of
India dated 30th April, 2012 under Section 296 of the Income Tax Act,
1961, together with an explanatory memorandum.

(Placed in Library, See No. LT 7002/15/12)

A copy of the coinage of Ten Rupees and Five Rupees coins to
commemorate the occasion of “60 years of the Parliament of India Rules,
2012” (Hindi and English versions) published in Notification No. G.S.R.
350(E) in Gazette of India dated 10th May, 2012 under Section 25 of the
Coinage Act, 2011.

(Placed in Library, See No. LT 7003/15/12)
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE,
MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI HARISH RAWAT): I beg to lay on the
Table:-

(1)

2)

3)

(1) A copy of the Annual Report (Hindi and English versions) of the
Central Agricultural University, Manipur, for the year 2009-2010.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Agricultural University,
Manipur, for the year 2009-2010.
Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
(Placed in Library, See No. LT 7004/15/12)

A copy of the Statement (Hindi and English versions) explaining reasons
for not laying the Annual Reports and Audited Accounts of the following
institutions within the stipulated period of nine months after the close of the
different accounting years, mentioned therein:-

S. No. | Name of the Institutions Accounting Year(s)

1. Bihar State Agro Industries 1988-89 onwards
Development Corporation Limited

2. J&K State Agro Industries 1994-95 onwards
Development Corporation Limited

3. Orissa State  Agro Industries 2009-10 onwards
Development Corporation Limited

4. Kerala State  Agro Industries 2006-07 onwards
Development Corporation Limited

5. Assam State  Agro Industries  2004-05, 2005-06 & 2006-
Development Corporation Limited 07

6. Maharashtra State Agro Industries 2009-10 onwards
Development Corporation Limited

7. Himachal = Pradesh  State = Agro 2010-11
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Industries Development Corporation
Limited

8. Madhya Pradesh State Agro Industries 2010-11
Development Corporation Limited

9. Punjab  State  Agro  Industries 2010-11
Development Corporation Limited

(Placed in Library, See No. LT 7005/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI S. GANDHISELVAN): I beg to lay on the Table:-

(1) A copy of the Indian Medicine Central Council (Post-graduate Ayurveda
Education) Regulations, 2012 (Hindi and English versions) published in
Notification No. 4-90/2011-Ay.(PG Regu.) in Gazette of India dated 19th
March, 2012 under sub-section (2) of Section 36 of the Indian Medicine
Central Council Act, 1970.

(Placed in Library, See No. LT 7006/15/12)

(2) A copy of the Homoeopathy Central Council (Election) Amendment Rules,
2012 (Hindi and English versions) published in Notification No. G.S.R.
279(E) in Gazette of India dated 2nd April, 2012 under sub-section (2) of
Section 33 of the Homoeopathy Central Council Act, 1973.

(Placed in Library, See No. LT 7007/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGOPAL): I beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English versions) of the
Damodar Valley Corporation, Kolkata, for the year 2010-2011,
alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Damodar Valley Corporation,
Kolkata, for the year 2010-2011.
(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
(Placed in Library, See No. LT 7008/15/12)
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): I beg to lay on the Table:-

(1

)

A copy each of the following Notifications (Hindi and English versions)
under Article 309 of the Constitution:-

(1) The Ministry of Home Affairs, National Investigation Agency Group
A’ and ‘B’ posts Recruitment Rules, 2012 published in Notification No.
G.S.R. 288(E) in Gazette of India dated 10th April, 2012.

(i1)  The Ministry of Home Affairs, National Investigation Agency Group
A’ and ‘B’ posts Recruitment Rules, 2012 published in Notification No.
G.S.R. 267(E) in Gazette of India dated 30th March, 2012.

(i11) The Ministry of Home Affairs, National Investigation Agency

Finger Print Expert (Group ‘A’ post) Recruitment Rules, 2012 published in

Notification No. G.S.R. 120(E) in Gazette of India dated 6th March, 2012.
(Placed in Library, See No. LT 7009/15/12)

A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 11 of the National Investigation Agency
Act, 2008:-

(1) S.0O. 44(E) published in Gazette of India dated 9th January, 2012,
regarding appointment of Shri Sanjay Parihar, 3rd Additional Session
Judge, Jammu as “Judge” to preside over the NIA Special Court i.e. the
Designated Court under TADA/POTA at Jammu and Kashmir on transfer
of Shri Pawan Dev Kotwal, “Judge” of NIA Special Court i.e. the
Designated Courts under TADA/POTA at Jammu and Srinagar.

(i1))  S.0O. 45(E) published in Gazette of India dated 9th January, 2012,
regarding appointment of Additional Session Judge-01, New Delhi, Patiala
House, Courts, as “Additional Judge” to the NIA Special Court i.e. the
District Judge-IV-cum-Additional Sessions Judge in-charge, New Delhi
Police District, Patiala House Court for conducting the business under
Section 11(9) of the NIA Act.

(Placed in Library, See No. LT 7010/15/12)
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3)

4

A copy each of the following Notifications (Hindi and English versions)
under sub-section (1) of Section 15 of the National Investigation Agency
Act, 2008:-

(1) S.0. 893(E) published in Gazette of India dated 23rd April, 2012,
denotifying the appointment of Shri Vivek Gupta, who has expired in the
Month of January, 2012. Shri Vivek Gupta, Advocate was appointed as
Special Public Prosecutor for conducting the cases instituted by the
National Investigation Agency in the trial courts, appeals, revisions or other
matters arising out of the case in revisional or appellate courts established
by law in the territory of the National Capital Territory of Delhi in the
Ministry of Home Affairs’ notification No. S.0. 1971(E) dated 25th
August, 2011.

(i1))  S.0O. 894(E) published in Gazette of India dated 23rd April, 2012,
denotifying the appointment of Dr. D.C. Sarkar, who has submitted his
resignation for his appointment as Special Public Prosecutor on behalf of
National Investigation Agency. Dr. D.C. Sarkar, Advocate was appointed
as Special Public Prosecutor for conducting the cases instituted by the
National Investigation Agency in the trial courts, appeals, revisions or other
matters arising out of the case in revisional or appellate courts established
by law in the territory of the State of West Bengal in the Ministry of Home
Affairs’ Notification No. S.0O. 234(E) dated 2nd February, 2011.

(i11))  S.0. 693(E) published in Gazette of India dated 30th March, 2012,
regarding appointment of Shri M. Venkateswara Rao, Dy. Legal Adviser,
NIA, as ‘Public Prosecutor’ for conducting the cases on behalf of the

National Investigation Agency in any court of law.
(Placed in Library, See No. LT 7011/15/12)

A copy of the Notification No. S.0. 989(E) (Hindi and English versions)
published in Gazette of India dated 2nd May, 2012, regarding constitution
of Special Courts under the National Investigation Agency Act, 2008 under
Section 11 of the said Act.

(Placed in Library, See No. LT 7012/15/12)
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12.03 hrs

MESSAGES FROM RAJYA SABHA
AND
BILL AS PASSED BY RAJYA SABHA®

SECRETARY-GENERAL: Madam, I have to report the following messages
received from the Secretary-General of Rajya Sabha:-

(1) 'T am directed to inform you that the Rajya Sabha at its sitting held on
Monday, the 21* May, 2012 adopted the following motion regarding
filling up of the casual vacancies in the Joint Committee to Examine
Matters Relating to Allocation and Pricing of Telecom Licences and
Spectrum:-

MOTION

"That this House concurs in the recommendation of Lok Sabha
that Rajya Sabha do appoint three Members of Rajya
Sabha to the Joint Committee to Examine Matters
Relating to Allocation and Pricing of Telecom Licences
and Spectrum in the vacancies caused by the retirement of
Shri Ravi Shankar Prasad, Shri S.S. Ahluwalia and Shri
Praveen Rashtrapal from the Rajya Sabha and
communicate to Lok Sabha the names of the Members so
appointed by the Rajya Sabha to the Joint Committee and
resolves that Shri Ravi Shankar Prasad, Shri Dharmendra
Pradhan and Shri Praveen Rashtrapal be re-
appointed/appointed to the said Joint Committee to fill the
vacancies." '

(i1) "In accordance with the provisions of rule 127 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am
directed to inform the Lok Sabha that the Rajya Sabha at its
sitting held on the 21" May, 2012 agreed without any
amendment to the Constitution (Scheduled Tribes) Order
(Amendment) Bill, 2012 which was passed by the Lok Sabha
at its sitting held on the 15™ May, 2012."

* Laid on the Table.
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(i11) "In accordance with the provisions of rule 111 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am
directed to enclose a copy of the Anand Marriage
(Amendment) Bill, 2012 which has been passed by the Rajya
Sabha at its sitting held on the 21 May, 2012."

2. Madam, I lay on the Table the Anand Marriage (Amendment) Bill, as
passed by Rajya Sabha on the 21* May, 2012."

12.03 % hrs.

DEPARTMENTARLLY RELATED STANDING COMMITTEES -
SUMMARY OF WORK

SECRETARY-GENERAL: Madam, I beg to lay on the Table the Hindi and

English versions of the ‘Departmentally Related Standing Committees — Summary

of Work (31st August, 2009 to 30th August, 2010)’.
(Placed in Library, See No. LT 7013/15/12)

12.03 3% hrs.
COMMITTEE ON PRIVATE MEMBERS’ BILLS

AND RESOLUTIONS
Minutes

#t wfsa go1 (F): e Ao, § A9 3R q9d WA & ARM, ARG IR-ARPR)

el & fagaet don ddhedi et wfifa @ 2241 26d do@di F1 HEaE AR (R

JoIT U WIBRYT) [HI U R &l Bl
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12.04 hrs.
STANDING COMMITTEE ON AGRICULTURE
36™ Reports

S ST AAR (JIH): e HBGAT, H UYUIAT &F DI AR GO &HA Dl 3
T EC & IR § BN A GERT B 3697 AfadeT (R de SRS WRAR0T) IR Bl
gl
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12.04 V4 hrs.

STANDING COMMITTEE ON FOOD, CONSUMER AFFAIRS AND

PUBLIC DISTRIBUTION
Statements
SHRI JAYWANT GANGARAM AWALE (LATUR): Madam, I beg to lay the
Statements (Hindi and English versions) on Final Action Taken Replies of
Ministry of Consumer Affairs, Food and Public Distribution on the
Observations/Recommendations contained in Chapters I and V of the following
Reports of the Committee on Food, Consumer Affairs and Public Distribution
(2009-10):-

(1) Eleventh Report (15th Lok Sabha) of the Standing Committee on
Food, Consumer Affairs and Public Distribution regarding action
taken by the Government on the Fourth Report of the Committee
(2009-10) on Demands for Grants (2010-11) of the Ministry of
Consumer Affairs, Food and Public Distribution (Department of
Food and Public Distribution).

(2)  Fourteenth Report (15th Lok Sabha) of the Standing Committee on
Food, Consumer Affairs and Public Distribution regarding Action
Taken by the Government on the Fifth Rjeport of the Committee
(2009-10) on Demands for Grants (2010-11) of the Ministry of
Consumer Affairs, Food and Public Distribution (Department of
Consumer Affairs).

12.04 3 hrs.

STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS
12th Report
SHRI MUKESH BHAIRAVDANIJI GADHVI (BANASKANTHA): I beg to
present the Twelfth Report (Hindi and English versions) of the Standing
Committee on Petroleum and Natural Gas on the subject ‘Safety of Oil

Installations’.
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12.05 hrs.
STANDING COMMITTEE ON RURAL DEVELOPMENT

Statements

St R WA (3<IR) : sy weredn, # Imiv faer dedl wml wfifa & Frefeiad
DHI-TTg-HrRIAEl Geel uiraedl # ofdafde RWIRe W N HI-TS-gdd HRIATE! DI S

arel faavor (fR=al a1 SIS WBROT) |HT USel R &l &

(1) o R w3rery (Ui faer fawmn) @t orgerl &1 AR (2006-07) & IR H
2591 HI-TT3-Hridrel A4t TfrdeT (147 e 79) |

(2)  HERR IS HATET H ST Bl AN (2006-07)° @ IR H 26d1 DI-TTg-bridra!
ael ufcaed (141 A | |

3) U™ A WA (Y- W) B CSaMl B AN (2008-09) & IR H 4241
PI-TTg-DHRIATE Hee ufaded (1441 @ |q) |

12.05 ' hrs.
COMMITTEE ON MEMBERS OF PARLIAMENT LOCAL AREA
DEVELOPMENT SCHEME(LOK SABHA)
Statement

SHRI A.K.S. VIJAYAN (NAGAPATTINAM): I beg to lay the Statement (Hindi
and English versions) on Final Action Taken Replies of the Ministry of Statistics
and Programme Implementation on the recommendations contained in Chapters I
and V of the Fifth Report (15th Lok Sabha) of the Committee on MPLADS (Lok
Sabha) regarding Action Taken by the Government on the recommendations
contained in the Second Report of the Committee on the subject "Awareness in the
Implementing agencies about the importance of the MPLAD Scheme through

training programmes, seminars, symposia, workshops etc".
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12.06 hrs.

STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the 23"
Report of the Standing Committee on Agriculture on Demands for Grants
(2011-12), pertaining to the Department of Agricultural Research and
Education (DARE), Ministry of Agriculture.”

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE,
MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI HARISH RAWAT): On behalf of my
esteemed colleague Shri Sharad Pawar, I beg to lay the statement on the status of
implementation of Observations / Recommendations contained in the Twenty
Third Report of Standing Committee on Agriculture in pursuance of the direction
73 A of the hon. Speaker, Lok Sabha, issued vide Lok Sabha Bulletin - Part-II
dated September 01, 2004,

The Standing Committee on Agriculture has examined the Demands for
Grants of the Ministry of Agriculture, Department of Agricultural Research and
Education (DARE) for the year 2011-12 and presented their twenty third report.
The Department has furnished the Replies of the Government on all the
Observations / Recommendations in the Action Taken on the Twenty Third
Report, to PSCA.

All the Observations / Recommendations of the Committee have been
considered. The details of Recommendations/ Observations of the Committee and

Action taken by the Government alongwith present status are laid on the Table.

* Laid on the Table and also placed in Library, See No. LT 7014/15/12.
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(ii)(a) Status of implementation of the recommendations contained in the 19*
Report of the Standing Committee on Chemicals and Fertilizers on Demands
for Grants (2011-12), pertaining to the Department of Pharmaceuticals,
Ministry of Chemicals and Fertilizers. *

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION AND MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA): 1
beg to lay the statement on the status of implementation of the Recommendations
contained in the Nineteenth Report of the Standing Committee on Demands for
Grants for 2011-12 of the Department of Pharmaceuticals (Ministry of Chemicals
& Fertilizers) in pursuance of the directions issued by the Hon'ble Speaker, Lok
Sabha.

The Standing Committee on Chemicals & Fertilizers examined the
Demands for Grants of the Department of Pharmaceuticals (Ministry of
Chemicals & Fertilizers) for the year 2011-12 and presented their Nineteenth
Report to Lok Sabha on 04.08.2011. The Report contains 8 Recommendations.

The gist of the Recommendations is as follows:

i) Under utilization of funds allocated under various schemes. The
need for the Department to gear up its machinery to ensure that sanctioned
outlays are utilized uniformly to achieve the objectives of growth of Pharma
industry so that the creation of the Department of Pharma as distinct entity is fully
justify.

1) Despite earlier recommendation to make all the six Nipers fully
functional by April 2011, the matter is still at the stage of acquiring land except
that in the State of Gujarat. While expressing displeasure at the slow pace of work
the Committee desires to take necessary steps so that all the six Institutes of
NIPER are made fully functional.

" Laid on the Table and also placed in Library, See No. LT 7015/15/12.
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(111)Out of the five schemes proposal by NPPA for the Eleventh Five Year
Plan in 2007, three schemes are yet to get in-principle approval of the
Planning Commission. The committee deprecates the inordinate delay on
the part of the Department in getting requisite approval from Planning

Commission for all the schemes.

(1iv) One of the major reasons for losses in PSUs is inefficiency in operation
and poor marketing management and stiff competition. The Committee are
of the considered opinion that PSUs should improve their marketing
strategy and overcome competition from private concerns and venture into
the open market with full vigour. All pending proposals for the revival of
Pharma PSUs should be expeditiously considered and the Government

should extend every possible help to revive them.

(v)BCPL was declared sick in 1993 is yet to be revived and a considerable
time has been lost in the process. At this stage the committee cannot but
overemphasis the need for periodical monitoring of the implementation of
the revival plan at the highest level so that the company should carry out its
operation at the earliest and is able to achieve its objectives. The committee

expects concrete action in a time bound framework.

(vi)The Committee expect the HAL to fully utilize the funds sanctioned
and for its revival and endeavor considerable improvement in its
performance and also to generate profits, in addition to fulfilling its social
obligations of manufacturing life saving drugs for the common man and

economically weaker sections of the society.

(vii)The committee regrets to observe that the draft Cabinet Note for
revival of IDPL is stated to be still under submission to the Ministry of
Chemicals and Fertilizers. The fact that the Department has taken too long
time to revive the company is just regrettable. The committee would like to

be informed about the precise reasons as to why it has taken so much time
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in submission of the requisite draft note to the Cabinet. While emphasizing
the need for expeditious action in this regard the committee desire that the
revival plan should be formulated and implemented without any further

delay.

viii) Promotion of unbranded generic medicines through Jan Aushadhi
Stores (JAS). The committee taking note of the measures taken would like
to be apprised at regular intervals of the concrete progress made in
ensuring that generic drugs are made available at cheaper rate to the

common man throughout the country at the earliest

It is submitted that the underutilization of funds was, mainly, in case of
new NIPER like institutes. This was due to certain administrative reasons like
difficulty in acquiring suitable land in different selected cities and finalization of
concrete proposals, resulting in the pace of expenditure being lower (resulting in
low final expenditure). The land for NIPER, Ahmedabad and Guwahati has been
allotted. The core construction activities are to begin shortly. The Department
would like to assure that in consonance with the concerns of the Committee, the
Department shall continue to endeavour so that the avowed objectives for creation

of Department of Pharmaceuticals as a distinct entity are fully achieved.

The Cabinet has approved the proposal of establishment of new NIPERs at
its meeting held on 30.9.2011. Following approval of the Cabinet for
establishment of six new NIPERS at Gandhinagar, Hyderabad , Hajipur, Kolkata,
Guwahati and Rae Bareli, it would now be possible to undertake work of
construction of NIPER campus, where land is available. At present, land is
available at Gandhinagar and Guwahati. At other places, matter is being pursued
at the level of Minister of Chemicals & Fertilizer with the Chief Ministers of UP,
Andhra Pradesh, West Bengal and Bihar . Action is underway to fill up the post of

Director in each new NIPER. Revised advertisements have been issued in April,
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2012. Action is also underway to create faculty and non-faculty posts in new
NIPERs. A proposal is already under consideration to constitute Board of
Governors for each NIPER in terms of the NIPER Act, 1998

Out of five components of the scheme for strengthening of NPPA,
Planning Commission had accorded 'in principle' approval for only two
components concerning 'Building Robust & Responsive Statistical System for
NPPA" and proposal for "Consumer awareness and publicity through Print,

Electronic and other medium".

Regarding inefficiency in operation and poor marketing management and
stiff competition it may be stated that all out efforts are being made to overcome

these deficiencies.

Rs.207.19 crore for revival of BCPL has been released. The civil
construction, commissioning of plant & machinery/utilities & ETP in Panihati has
been completed and commercial production has been commenced. In Maniktala
Factory, Store Building, Utilities, ETP, Roads and drains have been completed
and installation & commissioning of Betalactum & CEPHALOSPORIN Block are
in Progress. ASVS and Liquid Block, Power block as reported by BCPL have
been held up due to Court Case, Tablet, ORS, renovation/upgration of existing
block, sterile block etc in Kanpur Factory are in progress. Monitoring of the
implementation of the revival plan of BCPL is being done through inspection

visits of senior officers of this Department.

HAL is endeavoring to fully utilize the funds sanctioned for its revival.
HAL has set-up Cephalosporin Powder Injectable facilities at an estimated cost of
Rs. 12.00 crore. This facility has been accredited with WHO-GMP certification.
The company has also taken up upgradation of existing Powder Injectable line.
The Project work has been completed at an estimated cost of Rs. 8.00 crore and
trials and validation of the plant & facilities is being carried out. In addition, the

company has completed upgradation of its Quality Control Laboratory at the cost
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of Rs. 2.00 crore. Further, upgradation of non- parenteral facilities at the cost of
Rs. 8.00 crore is under execution and Rs. 4.01 crore has been utilized so far,

which is expected to be completed by end of this year.

The modified revival plan submitted by IDPL is being examined in the
Department for preparation of a Cabinet Note. Further Rs. 4.45 Crore was
released during 2010-11 and Rs.4.60 crore in 2011-12 to make three plants:
Rishikesh, Gurgaon & Chennai plants of IDPL become Schedule M /WHO GMP

compliant. Revival Plan is still under consideration of the Government.

A total of 112 Jan Aushadhi Generic Drug Stores have been opened, having
presence in eleven States namely Andhra Pradesh, Chandigarh, Delhi, Haryana,
Himachal Pradesh, Jammu & Kashmir, Odisha, Punjab, Rajasthan, Uttarakhand,
West Bengal and Efforts are being made to open more number of stores in these
states. It is expected that 111 stores will be opened in 2012-13 in order to reach

quality generic drugs at affordable prices to the common man.
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12.06 3% hrs.

(ii) (b) Status of implementation of the recommendations contained in the
20™ Report of the Standing Committee on Chemicals and Fertilizers on
Demands for Grants (2011-12), pertaining to the Department of Chemicals
and Petrochemicals, Ministry of Chemicals and Fertilzers *

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION AND MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA): I
beg to lay the statement on the status of implementation of the Recommendations
contained in the Twentieth Report of the Standing Committee on Demands for
Grants for 2011-12 of the Department of Chemicals & Petrochemicals (Ministry
of Chemicals & Fertilizers) in pursuance of the directions issued by the Hon'ble

Speaker, Lok Sabha.

2. The Standing Committee on Chemicals & Fertilizers examined the Demands
for Grants of the Department of Chemicals & petrochemicals (Ministry of
Chemicals & Fertilizers) for the year 2011-12 and presented their Twentieth
Report to Lok Sabha on 04.08.2011. The Report contains 11 Recommendations.

The gist of the Recommendations is as follows:

1) The Committee emphasizes continuance of stimulus packages for some
more time and expect the Department to play proactively the
designated role of facilitator for the development of chemicals and

petrochemicals industry.

1) The report of task force be finalized and Department may take steps for
early stabilization of Chemical Industry. The initiatives like National
Policy of Petrochemical and Petroleum, Chemicals and Petrochemicals

Investment Regions (PCPIRs) are properly implemented.

* Laid on the Table and also placed in Library, See No. LT 7016/15/12.
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Vi)
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The Department of Chemicals and Petrochemicals should impress upon
the Ministry of Finance to reduce the excise duty to 8% from the
present rate of 10% in order to further boost production and sustain the
present momentum of growth in the sector. The initiative of stimulus
package should not be a short term measure but the same should
continue till the per capita use of polymers and plastics comes at par

with the developed countries of the world.

An urgent need for proper planning and drawing up of realistic
estimates and timely and prudent use of approved outlays. The
Department of Chemicals and Petrochemicals should also endeavor to
impress upon the Planning Commission and the Ministry of Finance to
allocate necessary funds for the various schemes and programmes that
are asked for.

A Plastic Waste Management Centre (PWMC), set up in Guwahati, has
started functioning since August 2009. The Committee appreciate the
steps taken by the Department to set up other Plastic Waste
Management Centre in various parts of the country, including Delhi.
The Committee would like to be apprised of any new measures and
progress made in this regard on 7 February 2011. The Committee call
upon the Department of Chemicals and Petrochemicals to ensure that
the new Rules on Plastic Waste (Management and Handling) Rules,
2011, notified by the Ministry of Environment and Forests (MoEF)
are implemented expeditiously and applied uniformly throughout the
country.

CIPET need to be further strengthened in its endeavour of popularizing
plastics for everyday use, quality up-gradation of plastic products, and
proper management of wastes. With this purpose in mind, the
Committee recommend the CIPET Centres should be further expanded
so as to reach down to the district level, preferably in collaboration

with district level educational trust societies.
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vii)  As regards the Institute of Pesticides Formulation Technology (IPFT),
the Department has since instituted a Justification and Specification
Committee to address problems in the procurement process. In the light
of these, the Committee expect better performance and results from this
important Institute (IPFT) and wish to be apprised of the status and
progress of the Justification and Specification Committee thus set up.

viil)  Assam Gas Cracker Project (AGCP) was approved by the Governmert
011 18 April 2006 as a part of projects undertaken for rapid economic
growth of the State of Assam. AGCP is scheduled for commissioning
in April 2012 and a joint vent are company, Brahmaputra Cracker &
Polymer Limited (BCPL) has been incorporated for execution of this
project. The Department, as the implementing agency for AGCP, shoi
Id take expeditious concrete steps for removal of hurdles so as to
ensure the execution of t le project at the earliest. The Committee also
wish to point out that despite the provision of a mechanism of non-
lapsable pool fund for North Eastern States in the budgetaiy
allocations, such important projects suffer. The onus of delay is only on
the Departmen.. The Committee would like to be apprised of the steps
taken in this regard.

ix)  Regarding the National Policy on Petroleum, Chemical and
Petrochemics 1 Investment Region (PCPIR), which the Government
approved in April 2007, the Committee note that four PCPIR proposals
from the State Government of Andhra Pradesh, Gujarat, West Bengal
and Orissa have already been approval by the Government of India.
Another proposal from Tamil Nadu for setting up two PCPIRs at
Cuddalore and Nagapattinam is under process. The Committee desire
that the approval for these two PCPIRs should be obtained
expeditiously. The Committee also recommend that the Department
should harness optimum benefits from these Regions and deliver the
same to all the stakeholders and public at large. The Committee would

like to be informed about the action taken in this regard.
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The Committee note that there are problems afflicting the two units of
the Hindustan Organic Chemicals Ltd (HOCL), a public sector
undertaking under the Department of Chemicals and Petrochemicals.
The two units are located at Rasayani In Maharashtra and Kochi in
Kerala. The Committee had expressed concern about the low sales
volume in relation to production at the two units. There was no sound
marketing policy being followed at HOCL and the post of Director at
HOCL, Mumbai was lying vacant for a long time. The Committee were
apprised that the Chemicals industry had borne the brunt of the global
meltdown and this partly accounted for revenue losses during 2008-09.
The Department had assured the Committee that remedial measures
were being taken in all these spheres. The Committee would like to be
informed about the concrete steps taken on these issues.

While the Committee are aware that the stoppage of production of
Endosulfan will affect the Green Revolution as well as the Company's
profit margins, they are of the firm view that public health
considerations cannot be compromised in any way. The Committee
expect the Company to take urgent steps to keep the Company viable
while exploring alternate venues to relocate manpower displaced. The
Committee also recommends that safe alternatives to Endosulfan be
found out in view of its efficacy in plant protection. The Committee

desire to be kept informed about all remedial steps taken in this regard.

3. It is submitted that the Department continued to play the role of facilitator

in the development of the chemicals & petrochemicals industry. A five year plan

(2012-17) document for the Indian chemical sector has been prepared. This

document examines major policy issues and makes recommendations for

enhancing investment, global competitiveness, accelerated and sustainable

development of chemical sector. Draft National Chemical Policy 2012 has also

been framed & it is also being finalized to identify the issues to be addressed.
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4. The Department is implementing 3 schemes in the petrochemical sector
viz. (1) Setting up of dedicated Plastic Parks - to promote a cluster approach for
the development of plastic applications and plastic recycling; (ii) Scheme of
National Awards for Technology Innovations in Petrochemicals and
downstream Plastic Processing Industry - to incentivize meritorious innovations
and inventions in the field of Petrochemicals; and (ii1) Setting up of Centres of
Excellence (CoE) in the field of Petrochemicals - to set up internationally
recognized centres for the analysis and dissemination of existing global
knowledge in the chosen fields, provide authoritative, strategic and timely
information to organizations and companies for use in the development and
implementation of their projects/programmes while engaging in future path-
breaking R & D efforts. The National Chemical Laboratory, Pune and Central
Institute of Plastic Engineering and Technology (CIPET), Chennai have been
selected for setting up the Centres of Excellence (CoE) and necessary funds
have been released. National Awards for the year 2010-11 and even 2011-12
have also been distributed. The Programme Manager for implementation of the
scheme of plastic parks has also been appointed. After considering the proposals
received, an in-principle clearance has already been given for the plastic parks
proposals received from Tamil Nadu, Odisha, Madhya Pradesh and Assam. The
formulation and implementation of various schemes under the aegis of the
National Policy on Petrochemical are being taken up vigoursly by the
Department.

5. The excise duty in the budget for the year 2012-13 has been increased from
10% to 12%. The Department does not consider it feasible to advocate a lower
rate of excise duty for the chemical & petrochemical sector, when the increased
rate has been made applicable to number of sectors, through the Policy instrument

of the budget.

6. The Department has always endeavoured to have a realistic assessment of
fund requirement and use the funds allocated in a prudent as well as timely

manner. The Department shall continue to do so.
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7. The Ministry of Environment and Forests has notified the Plastic Waste
(Management and Handling) (Amendment) Rules on 2nd July, 2011. The new
Rules have entrusted the responsibility of plastic waste management to the
concerned municipal authority and manufacturers / brand owners through
'Extended Producer's Responsibility'. As the said rules have been issued under the
Environment (Protection) Act, 1986, the responsibility for implementing these
rules rests with the Ministry of Environment and Forests. Nevertheless, the
Department of Chemicals & Petrochemicals which is in full agreement with the
rules and shall extend full cooperation to the Ministry of Environment & Forests

and the State Governments in the implementation of these rules.

8. CIPET is already expanding its activities. A new advanced Tooling &
Plastics Products Development Centre has started at Madurai. The proposal for
establishment of a plastic testing laboratory at Madurai at a cost of Rs.2 crore is
also under examination. CIPET is also contemplating to establish a specialized
centre i.e. "Centre for Bio- Polymer Science and Technology" in Kochi in the

State of Kerala.

0. The Justification & Specification Committee of IPFT ensures streamlining
of procurement process in IPFT. The equipments are procured after
recommendations of the Committee. The Committee is active and meeting

regularly for procurement of capital equipments in the Institute.

10.  The Assam Gas Cracker Project implemented by Brahmputra Crackers and
Polymers Ltd. (BCPL) is expected to be completed by Dec. 2013. During 2012-13
a capital subsidy of Rs.1552 crore has been provided in the budget and the
Department expects to receive Rs.1000 crore more later in the financial year
through supplementary demands for grant. The implementation is monitored

monthly at the Secretary level and quarterly by PMO.
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11.  Setting up a PCP1R at Cuddalore and Nagapattinam has been approved by
the High Powered Committee, subject to resolution of a few outstanding issues
with the Ministry of Road Transport and Highways. The total investment in the
region is Rs.99750 crore. The total investment in external infrastructure is
estimated to be Rs. 13800 crore, which includes support from the Government of
India to the tune of Rs.5120 crore. A draft Cabinet Note has been prepared and
circulated to all concerned Ministries/Departments for their comments. The

proposal will be placed before the Cabinet soon for a final decision.

12.  As part of the strategy to improve the performance of FIOCL, it has been
considered that HOCL may tie up with a strategic partner to gainfully utilize the
vacant land and other infrastructure available at Rasayani. M/s. Rashtriya
Chemicals & Fertilizers (RCF) Mumbai, which is a major manufacturer of
fertilizers and industrial chemicals, has shown interest in the proposed strategic
alliance. M/s. Deloitte has been appointed to do the due diligence of the proposed
strategic alliance between RCF and HOCL. The consultant will carry out financial
& operational studies, opportunity assessment for the merged entity/alliance
including new products, synergies identification & realization strategy,
restructuring option, etc. Further, as regards the imposition of ADD on phenol,

Acetone & Athiline, it is mentioned the same has been in force, till now.

13.  HIL’s unit in Kochi has been in operation since 1957. The report
regarding violation of Kerala State Pollution Control Board (KSPCB) was mainly
with reference to desludging of a lagoon which is in existence since inception of
HIL. Though the lagoon was isolated and not part of the manufacturing process,
the closure notice was issued mainly to stop HIL from manufacturing Endosulfan,
as it had become a contentious issue in the State. The unit also has an Effluent
Treatment Plant. HIL got the order on 27.05.2011 to restart all facilities other
than Endosulfan as decided by the hon. Supreme Court which had placed a

temporary ban on manufacture and sale of Endosulfan. All plants, that
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manufacture, barring Endosulfan, are fully operational at Udyogamandal and
there has not been any losss of job. All employees are gainfully employed in
other operating plants at Uyogamandal. HIL has taken up the manufacture of an
input for Dicofol at the Endosulfan Plant of Udyogamandal unit which was
hitherto being manufactured at Rasayani. With reference to Endosulfan, the
matter is sub-judice and the company, alongwith other manufacturers, is in close
dialogue with the Ministry of Agriculture regarding development of alternatives
to Endosulfan. HIL has already initiated steps to manufacture six new technicals
at Rasayani Unit. These plants, when fully operational, will more than

compensate for the loss due to ban on Endosulfan.
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12.07 hrs.

(iii) Status of implementation of the recommendations contained in the 22"
Report of the Standing Committee on Information Technology on Demands
for Grants (2011-12), pertaining to the Ministry of Information and
Broadcasting”

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (DR. S. JAGATHRAKSHAKAN): I beg to lay this statement
on the status of implementation of Recommendations Observations contained in
the 22nd Report of the Parliamentary Standing Committee o Information &
Technology relating to Detailed Demands for Grants (2011-12) concerning the
Ministry of Information & Broadcasting in pursuance of direction 73A of

Speaker, vide Lo Sabha Bulletin-Part II, dated 1% September, 2004.

The Standing Committee on Information Technology was constituted on
31% August 2009. The Report of the Committee viz. 22" Report of the Standing
Committee on Information Technology (2011-12) was presented to Lok Sabha on
04/08/2011. It contained 14 Recommendations / Observations.

The Action Taken Notes of the Government on all 14
Recommendations/Observation; contained in the 22" Report were forwarded to

the Standing Committee on Information Technology on 16/02/2012.

A Statement of the aforesaid Action Taken Notes on the above 14
Recommendations / Observations as contained in the 22" Report of Standing
Committee on Information Technology in respect of the Ministry of Information

& Broadcasting is now laid on the Table of the House.

* Laid on the Table and also placed in Library, See No. LT 7017/15/12.
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12.07 V% hrs.

MOTION RE: JOINT COMMITTEE TO EXAMINE MATTERS
RELATING TO ALLOCATION AND PRICING OF TELECOM
LICENCES AND SPECTRUM

SHRI P.C. CHACKO (THRISSUR): I beg to move the following:-

“That this House do appoint Dr. Shashi Tharoor and Shri Shailendra

Kumar to the Joint Committee to examine matters relating to
allocation and pricing of telecom licences and spectrum in the
vacancies caused by the resignation of Shri Vijay Bahuguna from
the membership of the Committee and Shri Akhilesh Yadav from the
membership of Lok Sabha”.

MADAM SPEAKER: The question is:

“That this House do appoint Dr. Shashi Tharoor and Shri Shailendra
Kumar to the Joint Committee to examine matters relating to
allocation and pricing of telecom licences and spectrum in the
vacancies caused by the resignation of Shri Vijay Bahuguna from
the membership of the Committee and Shri Akhilesh Yadav from the
membership of Lok Sabha. ”

The motion was adopted.



22.05.2012 48

12.08 hrs.
GOVERNMENT BILLS' -INTRODUCED

(i) Micro Finance Institutions (Development and Regulation) Bill, 2012*

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Madam, I beg
to move for leave to introduce a Bill to provide for development and regulation of
the micro finance institutions for the purpose of facilitating acess to credit, thrift
and other micro finance services to the rural and urban poor and certain
disadvantaged sections of the people and promoting financial inclusion through

such institutions and for matters connected therewith or incidental thereto.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for
development and regulation of the micro finance institutions for the
purpose of facilitating access to credit, thrift and other micro finance
services to the rural and urban poor and certain disadvantaged
sections of the people and promoting financial inclusion through
such institutions and for matters connected therewith or incidental
thereto. ”’

The motion was adopted.

SHRI PRANAB MUKHERIJEE: I introduce** the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 22.05.12.
**Introduced with the recommendation of the President.
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12.09 hrs

(ii)Small Industries Development Bank of India (Amendment) Bill, 2012”

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): I beg to move
for leave to introduce a Bill further to amend the Small Industries Development

Bank of India Act, 1989.

MADAM SPEAKER: The question is:
“That leave be granted to introduce a Bill further to amend the Small
Industries Development Bank of India Act, 1989.”

The motion was adopted.

SHRI PRANAB MUKHERIJEE: I introduce the Bill.

12.09 V% hrs.
OBSERVATION BY THE SPEAKER

Notice of question of privilege

ST, Y v Rig (Aemett): srede weredn, faRmiSeR @1 a A & 2. (craum)

MADAM SPEAKER: Raghuvansh Prasad Ji, I have received your notice of
question of privilege dated 21% May, 2012 against the Minister Human Resource
Development for allegedly giving incorrect reply to unstarred question number
3424 dated 25™ April, 2012 regarding granting Central University status to Patna
University. The matter is under my examination. And now, we will take Zero

Hour.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 22.05.12.
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SHRI P.C. CHACKO (THRISSUR): Hon. Madam Speaker, I am grateful to you
for this opportunity. I have received appeals from the family members of sailors
from Kerala, who have been held captive in the recent episode of the hijacking of
“M.T. Royal Grace”, a cargo ship, the Panama flagged oil tanker on the 2™ of
March, 2012. I have represented this appeal before the hon. Minister of Shipping,
Secretary, Ministry of Shipping and the Director General of Shipping. I am also in
constant touch with the nodal officers of the Directorate General of Shipping who
have been appointed to intervene in this episode. They have cited their
helplessness in tracing the whereabouts of the Nigerian owner of the vessel. In the
meanwhile, there have been frantic telephone calls from one of the sailors to his
family members giving the contact telephone number of the owner of the ship and
that of the pirates to pressurize for payment of ransom.

The frantic calls are being received by the family members of the people,
the Indian citizens who are held captive in the ship that the food stock is over,
water is over and they are starving. Nearly, 232 people are held hostage by
Somalian pirates and out of that 35 are Indians, according to information available.
We are the fourth largest Navy in the world. Many countries are taking very strong
measures against this hijacking by the pirates.

Unfortunately, India has become a silent onlooker on this serious
development. Every other day a ship is being taken by the hijackers. There are
many Indian nationals on the ship. There is absolutely no system, no machinery
from the Government side to establish a dialogue with the hijackers or to take
action by the Navy. Unfortunately, India has become a very soft target. Many
Indian vessels and also vessels of the other countries are being hijacked. The
incidence of hijacking is on the increase. I request the hon. Leader of the House,
the Government of India to take action. Our citizens are in danger. When citizens
of other countries are involved, we are seeing how much seriousness they are
showing. Even recently, some foreign ship was involved near Kerala coast. When

their citizens are in danger, the entire team of the Cabinet and Ministers are
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coming here to argue for them. When Indians are hijacked and they are in danger,
when their lives are in danger, there is no body to intervene on behalf of them. The
parents of the children who are there, two are from my constituency Thrissur.
They are calling me everyday. What answer can I give to them? I have knocked at
the doors of all the Government officers, concerned Government Ministries and
people like that. But in our Ministry, in our Government, there is nobody who is in
a position to give us even information. The unfortunate part is that 35 Indians are
in captivity for the last many months.

I wish that the Government takes strong action either to negotiate or to
intervene. Many other countries, when such situation comes, their Navy intervenes
to free the vessels. I do not suggest that there should be a naval action. But our
citizens should be rescued by some means. [ wish the Government takes some
initiative. This is an agonizing situation. We, the peoples’ representatives, in spite
of our best efforts, are not able to tell the parents who are in distress, even a valid
information about what has happened to their children. We are not able to convey
to them whether their children are alive or dead. I wish the Government takes an
early action in this matter.... (Interruptions)

MADAM SPEAKER: Shri Bansa Gopal Chowdhury. Please send your names.

... (Interruptions)
MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ... ~
MADAM SPEAKER: Shrimati Botcha Jhansi Lakshmi, Shri Virendra Kumar,
Shri Ashok Argal, Advocate A. Sampath, Shri P.L. Punia, Shri Rajendra Agawal,
Prof. (Dr.) Ram Shankar Katheria, Shri M.B. Rajesh, Shri Neeraj Shekhar and Shri
Surendra Singh Nagar are permitted to associate with the issue raised by Shri P.C.

Chacko.

* Not recorded.
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£ & AT AR (ST ) 2 A eAeT qeledl, # AUBT agd AN g b amu g3t
Hequl favy WR die &1 AT QAT 9§ 2004 ¥ HIIA &A § Yigde A’ Bl Dl i
o < & forg drar ) 7 Ben fear 21 at C&AG report is not placed on the

Table of the House. <ifeh I8 Pe1 & {6 & Ped € 5 = oRg oxls W I el

3 FE & U ART RIS WO A TG, o1 WaheH I W TR WHR BT AN 81 ol B
# TET W HEAT ATEdT § B 89 N 9 9gd Rwxd 89 & 918 W) 3 o 7 51 i &5
BT AIFATSOIIE fhAT o7 TG DIl HFeR AIFAZOYE & aR H &F AN BT HaT o b M|
Mt & forg, <o & oy ofR SIgel &3 & qa) & foly I8 98 Is1 omefaig @l afe
WRBR BT SI0SAT DT WIGAC &F DI <A1 AT8d! 2| 3 =ATehT Sl BIgWifhT & IN H B8 = I
figd, il I sfoear grgwia & Simar 21 Coal India has been hijacked by private
partners. 31 HTAAISISTE - B AEH @ STATC giege df RUC 2 6 X <=
e @1 Red 8 R Pl sfoedr ga &M &N, S 308aT A8kl Hu+l gl A
fo #= St 7't W aoR €1 a0 S &1 9@ 21 He is a very experienced and

veteran parliamentarian. He knows everything, every nook and corner of the

Government. 3l ®Idt 3f0saT B ST AR T 2 fF 98 DI &F &1 AR B
IR FHAT 2| AfhT §E B I ¢ 5 TOR-gOR fFami @ SHE of FR Igde daeR S A
BIg 1B od § 3R T & S Jefaferee & IR d &g a1 HR I &

¥, 9 2004 H DI AR T BT F9eR § 195 DI lad DI il ool (T o],
JAD IR 134 DIl e § A TH DIs B Al T8l gl &l d AN Fa-ollol A &
foy, PT<aek & B H o1 & foly O w68 o) B &l A Bl AR o fhaa! 87 o
3MEHT B 21 IT HIIAT BAR S DI HUGT gl AN S BT DA HISaH deM & oy DI
3f0SAT ST 31TV BTH B @1 & a9 Bl S08AT DI BIS B Ugde HdeX hl AGE FAT & oI
W B? WA H IT T B T 8T 3, IGH fha 1 Fierell gall 8° JUY WHR & e AT
H fpaT Hierel gU 21 sl |l o™ B A1y | ARBR Pl [ ol ISl B Rue g
U T8 Sfs © Al WRBR Bl I arerl d1ey b Auel R waf W gl swe! Rafd @
Bl WWBR gdD IX H &1 Heiil? What they are doing in the Prime Minister’s
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Office, that should be made clear. Hon. Finance Minister is here.
(Interruptions)
e HEGAT ¢ JAMUD! a1 Q2 & GDH! 8, 3 AT I A FHG DB |
.. (e
MADAM SPEAKER: Shri Rewati Raman Singh.
Nothing else will go on record now except what Rewati Raman Singhji is
saying.

(Interruptions) ..."

I FRASUT : 3d 3UBT g1 Nebre § & O & 8, 3N 96 Sy

... (cgagm)
e WEISAT : 3NMUDH! a1 Repre H 7 O @l 8, 3N 98 gyl &Y Yaat o g it ey
qiferg |

... (cgagm)

£t Yactt w1 R (SAEEE): deW, Usel Sl A1 U HRIsC| .. (@u)
MADAM SPEAKER: Nothing else will go on record.
(Interruptions) ... *

& HEIGAT : IGd AR Sfl, Y 43 ARy

.. (erae)
A& WEIGAT ¢ YA d1q, AT I3 TS| AT WA T80T DI |

.. (e
JeE ARG : o TA.EL. 019 W BT S 99 MU AR St & fAvg & A1 Hdg R 2
2 Yact o1 R AEIeT, oMU g=ars % e Hew@qul fawg W Sfu q9 ale & 99
feam &1 Sel qb g Ao 8, Gad: 98 g # 4Rd U U1 <9 € 6 Sigi ) @m-ie @
It # 9 fremae Bxit 21 O fidmee @1 @ 2 5 e e T8 @ S et §l
IR § WE-U @ S GEE 7d @ 8, ST Big W 9HE YE el o & A 4, I8 I@
6 g, =, W, R, WRAl & do1 | fAdae 8 @ el

* Not recorded.
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AR, Y H Al HAT 8 BR[| Tebell Y UaT R o € SiR facell & STet-avrel
& I gATHT H TdHen U el e B , SHT Th R I8 ft & fh 39 w9 fidmae
@ qrace Wl Bl By HRATS ol 8 @ ol Aoed], 39 Heae ¥ S 9 99 B W
U P YT TS W B, AW DA, oiay, fhes, B @ S oRft aRe-ave @ diRat
Wl ! 8| SHBT DIg FollSl MDA I WDR | PR U7 & 2

ARIGd], H MUY HEA A & 3H Ad B (Y PR HoR 7w & T, DI
PHRATS e 8RN, O 3@ THR aRumy R WRe HAI S hed © (B I8 T ARBR Bl
AT & IR 9T IRBR 59 HRATS B TR MY 3R ARIRIRG # 3feiic b o
T 1 R4 gBorric o) faan Sy, a1 @18 fiyeae @l av|

S 9d, R o H JEEREnerd T8 g WANRTEl 9 H TR WRA ARGR ISy
WBHR Bl Heg B R T FANRIAR wAfa A= 3 @il § a1 S 8lex gid Rule 31
SGM| S BN B AN B, A I ATl (dd ST §, ofed g 8Id] T8 et gl #
3R AT HAT T MU 39 THR U B 3R WDBR B & IMBE BRI Dl Hul dy|
e AEIEA : Al T AT YRR 3R 30 BHS (PR PHS!” U 3MUDT 7 Y& 07 (e
St & fawa & W weg a3 2
sit a1 g dem (SRR): AEE, T B I dTdl | ale &l e o, 3@ fog #
3MMYeh! T=dTe o §U el ATl § b el <2 Bl ASEMI &, I8l eUwRAD FAS D Al
TR A U & oy amd € agt s faferan sxenfin ofk @t W sretire faeafdeney ©
Ig W T B BIH-DIH I ATSAIREIS TS D AN IR T TR e & {7 1 2| iy
U T SR W SIS FAST & Al W U W I8 Uen & fog etmd §l A
3 H ITDI 3N HHASN B A IR BT &1 3ATAY # MU A H e =rean g (b
gafgd 1 Sl 7S SIS o, Sl yaidad @l &g o, 98 W Ud JoIRAd [qedidenad I
UGlE & foly WA SMY 3fra] ST STATHAT AT 3eiNTg At &1 a8f IR dls dud
@il WY, A a8l & T Sl I8f Ued I ©, I Wgford el 9d | 581 vl & A1y

3TTUT TIATE BRI §Y H U1 dTd FHTE DT g
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et WA ¢ Al U= Tl g ofaH et Al a1 [ iR off & favy & e gy

Eacid

SHRI ANANTH KUMAR (BANGALORE SOUTH): Thank you, Madam.
Unfortunately, there has been a tragic accident of Hampi Express in the wee

hours, at 3 o’clock today.

N dars AR (SemR): Feed], G9 ff R R @1 Aifed R B
JEUET ARIGHT : 3MMY 3T B IO TG DR I | 3T (YT DI TAIRITES R Ao |
SHRI ANANTH KUMAR : Already 15 people have lost their lives, and the

casualty may increase. Many people have got injured. The Railway Ministry has
already announced compensation. My only request is this — whenever such
accidents happen, for more than 3-6 months, the victims and their families do not
get the relief and compensation. Therefore, I urge the Government of India and the
Railway Ministry that compensation should be disbursed immediately. I have
already been informed that one Minister of State for Railways and the Minister of
Railways have rushed to the spot.

I also urge, through you, Madam, the hon. Minister of Parliamentary
Affairs that the Railway Minister should come to the House and make a statement.
There are two Ministers of State for Railways. The MoS for Railways who is in
Delhi should get the information about the relief and compensation as also other
relief measures that they are taking in this regard, and he should make a statement
in the House.

I want to raise one more issue. There are serious question marks about the
safety standards. We have been requesting the Railway Ministry through various
debates that safety standards should be enhanced. That can be done only by three
measures — one is, automatic signalling, second is, doubling the lines and third is,
providing collision avoidance system. E

TCAS is the instrument. Every time they say that they are installing TCAS

in all the trains. There are only 18,000 passenger trains moving per day but
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unfortunately the installation has not been completed on a time-bound manner.
Therefore, though it is a very-very sad and tragic occasion, there are three aspects
to it. One is providing immediate relief and compensation; secondly,
rehabilitating all the victims’ families by providing one employment in either
Railways or Government of India services and thirdly, taking corrective measures
in the safety system of the Railways not only in one zone but across the country
both in rolling-stock as well as the signalling and communication systems. Thank
you, Madam.... (Interruptions)
MADAM SPEAKER: You can associate yourselves with the matter raised by the
hon. Member.
... (Interruptions)

MADAM SPEAKER: The following Members may be allowed to associate with
the matter raised by Shri Ananth Kumar:

1. Dr. Ram Chandra Dome
Shri Arjun Ram Meghwal
Shri Kamal Kishor ‘Commando’
Shri Pralhad Joshi
Shri P.L. Punia
Shri Shivkumar Udasi
Shri Shivarama Gouda

Shri R. Dhruvanarayana

A AR G S

Shri Praveen Singh Aron
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12.26 hrs
MATTERS UNDER RULE 377"

MADAM SPEAKER: Hon. Members, the matters under Rule 377 shall be laid on
the Table of the House. Members who have been permitted to raise matters under
Rule 377 today and are desirous of laying them may personally hand over slips at
the Table of the House within 20 minutes. Only those matters shall be treated as
laid for which slips have been received at the Table within the stipulated time.
The rest will be treated as lapsed.

(i)Need to impress upon the Government of Karnataka to send the project
proposal for development of tourism infrastructure in Chamarajanagar,
Karnataka

SHRI R. DHRUVANARAYANA (CHAMRAJANAGAR): I would like to draw
the attention of the Government about the steps to be taken to sanction more Eco-
tourism projects to my parliamentary constituency as 50 per cent of the
Chamarajnagar district area is covered by the forest, hill stations and water falls to
tap the tourism potential. In view of growing demands from the constituency
people and tourists to develop the hill stations and waterfalls, I would earnestly
appeal the Tourism Ministry to sanction more projects under centrally sponsored
scheme to tap Eco-tourism potential of the district. The Government has
sanctioned only one project under the centrally sponsored scheme and allocated
Rs.4.31 crores to develop the Bhara chukki falls in Chamarajnagar district. Of the
allocated Rs.4.31 crores, Rs.140 lakhs had been released in phased manner to take
up the development of Bhara chukki falls. It was impossible to complete the
proposed development works of Bhara chukki falls in stipulated period of time if
the Government continued to release the funds in phased manner. Meanwhile, a
letter communicated to me from the Ministry of Tourism says that the

Government of Karnataka had neither sent the project proposal for development of

* Treated as laid on the Table.
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tourism infrastructure in Chamarajnagar nor brought up any proposal at the time
of prioritization meeting for the year 2010-11. Hence 1 would like to urge the
Government to impress upon the Government of Karnataka to send the detailed
project report for development of Chamarajnagar in accordance with the scheme

guidelines of the tourism ministry to tap the Eco-tourism potential of the district.
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(ii)Need to augment railway services in Bhiwani-Mahendergarh
Parliamentary Constituency, Haryana

SHRIMATI SHRUTI CHOUDHRY (BHIWANI-MAHENDRAGARH): I would
like to draw the kind attention of the august House towards following urgent
public demands pertaining to Railways in my Bhiwani-Mahendergarh

Parliamentary Constituency: -

a) The route of any one of the following trains may please be extended up to
Bhiwani junction (Haryana) to provide train service for the common people of

Bhiwani (well known as “Mini Kashi’) -

(1) Haridwar-Delhi passenger train No.331/32 (i1) Rishikesh-Delhi Train
No.371/72 (1i1) Mussorie Express (14041/42) coming to Delhi.

b) The route of any one of the passenger trains viz. train No.54601/2, 54603/4
and 54605/6 running between Ludhiana and Hissar may please be extended up
to Bhiwani junction (Haryana). A large number of businessmen of Hosiery and
Garment sector will be benefited and railway profit will be increased from this

extension.

c) The route of Train N0.2955/2956 super-fast express running between Mumbai

and Jaipur should be extended up to Bhiwani junction;

d 1RH Passenger train running between Hissar-Rewari should be extended up to

Phulera via Ringas;

e) The route of Train No.47-RD Passenger train running between Rewari-Delhi
should be extended up to Bhiwani junction since there is no direct train service
between Bhiwani, Charkhi Dadri and Delhi. Bhiwani- Charkhi Dadri is the

largest sub division of Haryana;
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Therefore, I request the Hon’ble Minister of Railways, through the Chair, to
kindly implement the above mentioned demands with sufficient budgetary

allocations in the current year itself in consultation with the undersigned.

(iii) Need to check pollution caused by cement factories in
Nagore district, Rajasthan

it Muter RiE daaa (o) @0 W S9G 8 IO & oG & 3fadid ST dTel
AR el & TMed & # d¥e & SRAEM ®fud & S g9 399 ) gaiEaRe FEE &6
IeTT TS BB TS &7 DI UGHU & GRN H PR YA AN Pl IGE0T S JHTRAT
H1 RBR @ © |

31 W WHR W 9eT & % Mawasd Hed Iox 0 g Hal B Sfad SRIArs]

|

(iv)Need to construct a bridge across river Chambal at Mandrayal connecting
Rajasthan and Madhya Pradesh

AN RearSt oma Ra1 (FH diagR): A A9 &F & Bl el H FvId v A
THA & ORI T, S A US¥ AT SISl gg dod R | g9 & T RB
TSR B, T TRE AT U ¢ | TS W ISR, AL UST P Sire drel ol B AR
T8 W AW SAAl D He@qUl A 2 | Al HeI¥A H e W YA I S AT
3TaedDH & dMfh 10 ATl I Fell M &l Sl bl 7 I 81 qb |
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(v) Need to speed up the process of modernization of Lohegaon Airport in
Pune, Maharashtra

SHRI SURESH KALMADI (PUNE): I would like to bring to the kind notice of
the Union Government that recently on 19" April a emergency landing by the
Indian Air Force’s Sukhoi aircraft plunged the Lohegan Airport, Pune into chaos
for four hours. The aircraft was stuck on the airport’s sole runway after a
technical snag developed in its nose undercarriage. Many domestic flights were

cancelled or diverted resulting inconvenience to the passengers.

To match the rising needs of the Pune Airport, the Civil Aviation Ministry
alongwith Defence Ministry should accelerate the process for fulfillment of the
demands made by the Pune Airport Advisory Committee. It includes provision of
cargo infrastructure at the existing airport, construction of hangers, extension of
runway for accommodating larger aircraft, possibility of new runways, provision
of common passenger coach service by AAI and beautification of approach roads

leading to the airport etc.

I request the Civil Aviation Ministry to speed up this process of
modernization of this International Airport, which caters to both, Civil and

Defence requirements.
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(vi) Need to ensure adherence to terms & conditions by FDI investors
in the country

$it ST yahTel SETe ([ @ fowcht): AR & e NfeR & A9 WR M g
fagel faer warea ydla 811 € | S99 Bl )15 Al T8, 3R SHDI BRI AR JaEH
Sfd iR uReHt @1 | 1Y aafasdr g9s fawda 7 | facefht gt # srer a7 9 wafa
g o5 e wsiia & U O @ {6 Wi w0 § S B 9R1 RE &R gEes 9 g1y
H T ST | 3T # 39 Jel W AR I (RART T H B 7490 FH=ar § - (1) Fa7 fageh
frderept g1 fFraer el A ST S arefl =gAa¥ 25 | 40 9 &1 GAHT &), SfeR qaT
H Thgfg TS B I RIS AR THARIE & feenfdel & ey 7 (2) & faw
TSI & AR sfaac! Faw o1 arew arffsyss =or # uRafda fean o1 @@ ; (3) faw
FHsia # affd aifeT SifIR I |eRear 26 iR &I Sifdmdd AT &1 Seoiad gl
PA; (4) R A Yrag™ (RIS, g faoeh fAaw G, suh afafw, twersdiddt %
feenficell &1 Seoied T W, e ofdia faceht faws &9 WaRe BN & qasRE
ASIRE ST &1 AABR B WK FHufrdi o1 e 70 § o od & (5) & i
A, 1956 © WEEMI & AFAR A 9 & [Adbed gRI a9 &1 UHia B e o
dohar 7 | afg &, @ w1 a8 ywelens el &1 Sedud T8l 7 (6) gMfTad v @I w@f
Tl AR Tegel fagelt a9 &1 3R U1 § gt feAT ST a1 SHBT < B iR 3R
WAF wiee ST W T JwE 8RN 2
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(vii) Need to provide safe drinking water and toilet facilities for students in all
the schools of the country

2 STefaET ae (SARATTS): <% & HRId A BIS Wpall g2l Bl Wrdrerd Bl e sl
il Iude e § S4B B b NI H AT JAGTA BT oTBR BB SRl 3T 2 3R
THel 7 3 BH DI R P B U B! I P © | Tpaii A ware T8 8 @ fRafa
# geai B B! IgfaeT B B ) sl & foy ww famn & vy ¥ | hage s @
HRJAT ARG GRT AT BIIDHA & dod BRI Y Teb eI & Heblael TS 4 60 WIAa!
et # B Bl & folu srer wETey @) raRe Sude ® | I8 auig § fh Who aefdmal
BT AT IR MBI T8 IR TR 2 | TG S 2T 9 I8 I 9t Jr o ® 6 e
el A BETerd B Giae Sude W € ST W TP AT & B TR DR AdD B o |
ARG B AbS] B ATAR I W1 <« B 10 BIal Tpall 4 I S =l & glaen T& & |
S bR Taeadl dedl Ren w W &g € fear o § Sfafe e b1 Af¥eR B ®
qBd W S UG BTF U4 BIARH & folU TelT-31e Irarerdl &l Magqhdl &I a1d hal Ts
g lom: # o & |l Tpail W e & AR & i el B AN BT DI AT HRAT
g |
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(viii) Need to provide stoppage of Udaipur-Khajuraho Train at Harpalpur
and Niwari Stations in Madhya Pradesh

2 M5 AR (SHT): Nl goic H ISIR-TAMTIR ¢ 1 WYRTE! b g bl T Bl
Mg ot F I SEAQR T WoRIEl & Ted bl ddb Ugad § Wichi Bl Jfaur uer Bl oS
A | I8 TSl ISR A WORIE! AP dal IR A 8 T8 7 | g 59 oF AR R ol |
YORIE! B dd H BRUAYR U4 arel weequl WM € S8l 94 "l §e¥ Ud SRR U &
TR G & AN o S WIEl A Udhsd @ fhd 39 o & 39 WAl W WS T&l §91Y Y
=

3T 5 WRBR A Y 2 [ 7Y JQ¥ UG IR U D YATHI Bl SSAYR WRTE]
o DI Jfaen &1 Mt W= # AW A 8 BRUTYR Ud ATl Wl WSB! WIS

BRI BT TSI BV |
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(ix)Need to provide stoppage of various trains at railway stations in Katihar
Parliamentary Constituency, Bihar

#t fRee AR dted (wfeeR): # f[BR © @icer d9aT &3 ¥ g g ok I8 UIuw
(q@RR W) Yd dedd &1 AT § Sl Bicer el 3 fafRm & ok 3 e e 4
IHIRAd &1 © | 39 Sl & [T SMARMHE &1 W W89 Xold o © | 31d: ANl & STanTH
D! Gagr BT & H @ gy FEfaRad el R e Ml o1 SeEva i e © -

1. Ugel TR TS 9. 14083/14084 U4 IqY-3799 TFRAUT TSl 9.

15609/15610 1 SERIG deldl Ud Gl werd H feam Sy |

2. RIFBTYR-RAATAGE Ui TS . 13145/13146 Td dTgREE-UA.SLUL g%
RISt Yo TS . 15763/15764 BT SER@ SMOHR IS o H f&n
S|

3. UTOTQR T ST8l A o9 14 TRl & Sl U1 HHR fhar &vd &, Wy
IR e H U W G TS FT SR E § | Sa WA H Heral
TRAYH TS ¥, 14083/14084 Td 3fAY-37H TaAUA TS . 15609/15610

EIRCENCR RIS
4. IRATS U AFHSH WA S € | 39 W W aex Tarayd (Wid-Hreral

TISA) TSI 3. 15647/15648 TMATEICI-3MIgeH TRadH TSI |. 12507/12508
Td SIfed TaIus ST . 15651/15652 &1 oexid fadm Sy |

5. HHATGR A ¥ JHUTC! Teradd Sl 4. 15707/15708 1 S&v1d a1 g |

6. IRATS Aol SSWRT Nl We W ARG Heedqul AeMRl Yeld A W
-3 TIAU 9. 12505/12506 T SExId &A1 S |

7. PHfCER-aRI VT WS TR IJIRRAT BIGHIAT ¥eld eI W A1-s53¢ TR 3.
12505/12506, AMEAe URME ¥, 12487/12488 Ud TR URIE
15646/15647 1 Sex1d fed1 SQ | Rifh o WEA & a1 I Yeiie
TR STafRId 7 gl <w & faft= 2wl @ Riew dgem & <t fafv=t gat
W g9 a YRgRI W diied &g 31 & |
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(x) Need to set up a bench of Guwahati High Court at Silchar, Assam
SHRI KABINDRA PURKAYASTHA (SILCHAR): It is a matter of great
pleasure that the Parliament passed the North-Eastern Areas (Reorganization) and
other Related Laws (Amendment) Bill to allow for the creation of High Courts in
Tripura, Meghalaya and Manipur. All the three States are currently served by a
Bench each of the Guwahati High Court the only one in the entire region serving
Assam and six other States.

The Government should make effort to facilitate the remaining States with
the same facility in consideration of very difficult communications of the States as
those are situated in hilly region.

I am constrained to raise the demand of a Bench of the Guwahati High
Court at Silchar, the nerve centre of the Barak Valley comprising of three districts
Cachar, Karimganj and Hailakandi with a population of about 40 lakhs.

This is extremely necessary as the communication system between the
Brahmaputra and Barak Valley is beyond description. The rail and road
connections remain suspended during a major portion of the year and people
cannot reach Guwabhati easily situated 350 Kms away from the Barak Valley and
people cannot file PIL, writ etc. for getting justice.

Secondly, this is also a fact that 40% of the pending cases and cases to be
filed are from the Barak Valley and income from Barak Valley is not negligible.

I strongly demand that a Bench of the Guwahati High Court be allowed to
function from Silchar to facilitate the people of the Barak Valley to get legal

justice.
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(xi) Need to reopen level crossing no. 121C between Himmatnagar-
Khedbramha railway line in Sabarkantha Parliamentary Constituency,
Gujarat

st wesRie . e (WaRdien): N A9 85 AeRGel (ToNd) § REaTR-wede
fRIq YT dga & HEZ W delell AR b UK AMG JMed FHIR GAT 121 Al GBS 4 &
wNfUd f5ar gem o S Sawisl safe uia-8: Ma arell &l siell 9 & fog vd feami &
oI 3y Wl § JoSI-daer IMfe At & MarH & forg afy Swanft o | s WHuUR
BT Xl fIYTT 3 2009 ® 9 H) foAT © | 39 GEY H UMW YA, T UId den eI
Tfq Al B e # folg @R 1 wHuR 121 A1 &1 e fQu far 48 o= fear |
Ui A A MG B AR I GAdH B AN B I8 © | ARl @ Ay s 59 stidem
A1 fpu 77 b oo T FHWT B TS gs & | A9 39 WY H Yo die b IAE A
HATDTd BT TR ol [STell FTHT gRT AN R W Wier DI a1 Hel | Rar wemdT gy
goram 7q foifed a1 & W oo T8 g | A T ugdl SRa AOR {a$ | uF MmN
f& Yo sfex fast g & forg onmu &d wiwe [ & & AT | g9 o Aifi ws g
g | S 0 & Ul d1 IR AMS FM D B B B & | W A 5 B fREmaR
WedeH s @, AT 9gd &H I8dl § | 3 TNI9 fHAMI I Wdl § 9N & foly FHIR
121 ¥ DI AT ST AT A= [dehed bl AT B ¢ | R sfufera alRomd & frer
Al # G RN Y HoM et RreR) Yo favm & 2Rf |
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(xii) Need to construct flyovers on Rohi, Sirathu and Manauri level crossings
in Kaushambi Parliamentary Constituency, Uttar Pradesh

#t die s AR (Fiem): GHET & DI (JRATT S090) b HSAYR H S-S &9
DIS AET T8 8 3R VAd & FARNaR oo 9 8M & i oW & 7 | @), Ry vd 71
FHIRI TR FATZRATEAR 91 3MaeTH § | Nold [IHTT 4 TReh o & HUR Bl AT 91 G
T SN g GoAr R | Y Y ISR AR & foY TR € | SWIad &rF &l
famr ¥t wermssiiar fasr &1 & dwa g |

(xiii) Need to develop religious sites in and around Allahabad and also
provide facilities for the Kumbh Mela to be held during January, 2013

M P A FRARA (FAYR): I0Y0 & SMUS soAleEE H R Fe@yul Uieiie g
T T STIRYRYT UISAl Helad, VSRl 9/ SR a1 Hefy gaisl o &<l garad
anfe wR s Jraensli o1 a19a & | Ia WAl Bl A1 Wl B WU H AR B B
JMALTHAT & | FATBEIE H S 2013 H HEGH Hol DI A fha1 ST & o <o
fIc™1 & PF-B | FISI AN SATBEE AR 3R AGGHH Hell TH Al SATREE & 3M4-
o R S e g Uieie el W SR | S JEEqul g1 el W g
Greeard T 8 W RRIEAT BT8R Jgfaer B © |

WHR A ARY ¢ 5 gamER & ooy R afie ®Id gFaRgRa™ ufsal
Aglad, VIR gTd SR i #efy Gaia SMs/™ ®epxl garadl 3Mlfe RIeli bl SHavl 2013
T dTel 49 & [ 79 AP Hel D Ud AR & W0 H A B Bl agehan g
H WBR A I AR DI [ABT B DI AN BT g |
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(xiv)Need to make Leprosy Hospital functional at Digsui Hoerah Gram
Panchayat of Balagarh, Hooghly district, West Bengal and convert it to a
General Hospital

DR. RATNA DE (HOOGHLY): There was a leprosy Hospital named Talandu
Leprosy (Kustha) Hospital at Digsui Hoerah Gram Panchayat of Balagarh district
Hooghly of West Bengal assembly constituency (Reserved for SC candidate)
under Central Government. But that Hospital is not functioning for a long time. I
would like to request Hon’ble Minster for the Conversion of that Hospital into

General Hospital for the benefit of the common people.

(xv) Need to change funding pattern for construction of roads under Pradhan
Mantri Gram Sadak Yojana

sft T o, SR (AEel): H WRGR BT GHFHAT A FSH AT B SR e
TRl &, RIS U H P WAl P TN FAfFAS IR FeH ITIAT B AALASBAT ¥ |
A I FSH I BT B qifesd &3 7 T8 B q e T, AR T dfdefad 7 of
R =R fawdl & ded B fhar o @1 © |

1. YR A0 & Udh oROT & d8d AR A% dAfdeidel Have |

2. U aRarS et faeg de ofik vRRrng fadra 4@ &) deran i <& 8l |

3. fd fiss fal &t g™ &) T IRl &1 Fs& AF F Sire |

4. AHEd &= & foy ARy A drfacfadt tod |

IWHR B 30 NfA T AERIC DT THFHAT T$h AT BT oY el e 1 =T 3,

STafh AERISE, & B MG B ASDHI BT SAT B Bl AaAIHaT § |

# WRBR A MU HRA1 ATE &, [ FSh I~ B AN Bl <&l §Y ADPR (T
AioEr AT 3 Eld Y IR T WHR & AT GSh S04 & foIg 3MMfIHh wrien @l
T g 5 Iy o Y SR FSh IIT vg T WHR A A $o uirerd gy
9 B B g8 BRI DI GId o, s A1egq § W Mdl § goeb I~AT - Bl B
Y B W AT WA & (Al BT A TS, FeTTHAT AT & A et 9 |
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(xvi) Need to set up Kendriya Vidyalayas in Kumbakonam and
Mayiladuthurai towns in Tamil Nadu

SHRI O.S. MANIAN (MAYILADUTHURAI): There are 1087 Kendriya
Vidyalayas spread throughout the country with 10,58,450 students receiving
quality education. Since inception in 1965, the Kendriya Vidyalayas have come to
be known as centres of excellence in the field of secondary and senior secondary
education promoting national integration and a sense of Indianness among the
children while ensuring their total personality development and academic
excellence. However, out of 1087 central schools there are only 37 schools in
Tamil Nadu. Even important, ancient towns in Tamil Nadu don’t have Kendriya
Vidyalayas. Kumbakonam and Mayiladuthurai are historical towns in the
Cauvery delta. There are many central government offices and institutions like
Railways, Postal services and telecommunications services in these towns. At
least one Kendriya Vidyalaya each should be opened in these two towns in the
ensuing academic year. Centre should take steps to open central schools in other

towns of Tamil Nadu where there are no Kendriya Vidyalayas.
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(xvii) Need to provide safe drinking water in Palamu Parliamentary
Constituency, Jharkhand

S WA 91 (T):  UsEdl SOl 99 2011 P AJER ¥ H ufd @fd S @
IUAL 1545 TTHICR & fH FRAR 3T o1 %8 & b Ig 2001 H 1816 TR UfT
AfdT o1 | T o B S RART g, 98 [ 9 fodt 980 8 e WY wmior i @ @y
frarfier A T & fory W T RR W A R a1 osa1 € | U9 ofdl &l 9aaTg &
& AR r=-f= §

W AFET 9F T H W@ U o B 9N fheed ® SR S U § S9N
R i & fog i o a1er € ife ST WA Aol &1 oW ot a@ @l i
T g |

W AT T S @ HRO RN A e fiRat 21 & g, eSSl # sriwy uRadd @
|l g, Gfedr, T, wfear g =9 I SR e SHEIRAT & DR AT IHT I D A H
L T

T A 7 A A9 &9 & Faial & foy faRiy I & dgd W@es U S|
SUAE PR oG WRDR FaRAT BN [RIRT AHT dHIRAT W b A H Aol Al T |
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(xviii) Need to approve the Indira Gandhi Lift Irrigation Project in Rajasthan
and also formulate Schemes to use water of the river Yamuna for irrigation
purposes

<. frrst @ Won (<) (ORI U U1 99 © S -9 @1 g 9 Q1 T e 991
T & | I H TP qgd g9 Y- TR § 9 GO IR a1 X fUssT gar sffeardt

AR T | HE WY UG oA W Wel dd q¥ -9 Sddl U i deal af
YRURRTCH §91 B3 © | yaw H AR &3 qerr Al ) @l 9 4IM & gl bl Hiwor gEe
TN g8 2 fihg AR 7 W & a0 98 AT & oy ot @ FEgfad ereRen T8 @ |
ISR I Bl WIS Bl gie I ORI 59 &1 g9l {7 S &t AT SRER 33! A8 &,
fhq dg TR 7 e 3H AN DI ! DY T | U= # Ml Al € g s # Sirel
SR A1 4 @ g @l 8 S U agd a 9-AH B R o fhar S W € | dler @l
BT W U TR FATSHIEYR, HRIell BId gY EIdYR ddb Bad 150-200 fharHler &I oars
H g8 dTell IRSHRN Tdel Al BT U] §8DR §hR ol oidT & | 39 Ul @l filte &)
|qqTs AIEYR, QI BRIl SR, HRAYR CIdh, SIAYR & &F Bl Ul IUeTel HRIAT ST Al
g | 99 & IR "I A g fofe R wars AR et B ffRd 6 S @ g wEdl
Ao (Sfavr forre fafea A1om) 9gd ofd 990 9 9RA ORBR H dfdd 8 9 Wipd b
S AR T d9dl @ Ul Bl fre R AR H Sodrn S R SRR Ud 3SR
SIERl 1 UATE HAT H U QAT O Wb 1 =9l @ U bl AR A SIRGT SH H ST
S U B ST Qd HaTs HIEIQR GG &5 Bl IS HREAT S A1y |

THAT BT YT IRATT BT H T8PR IR Il SNl 8 | TG & 59 SRATI G Pl
& TR & SINY SAQR & SHARMITG 49 # eI &1 S 8iiR 39 9Tl I JIoFim, |4 -,
AN T, AR Ud 1 H Sl gy d9dl ¥ o PR QA7 S @1 WEr SR, 37l
HRAYR, QA1 FATSHIENR, HRIcH, TSI 3ffa FTel 1 T Tl SUae HRET S 9hal © |

I WY AN g 5 39 AEh Ao @ ws & fRa # oan] Y R o @
ST Bl T A=A A q=m S 6 |
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MADAM SPEAKER: Now, we have the Supplementary List of Business. Item
No.29 A, Copyright (Amendment) Bill, 2012.

Hon. Minister.

... (Interruptions)
A& WA ¢ 377 qred g o

()
A WIGAT : U &I BN | AT Far?

... (cgagm™)

MADAM SPEAKER: Please take your seat. Do not get agitated.
... (Interruptions)
Y HESAT : 3T 96 SMSY| 39 R WS & TT?
.. (e
MADAM SPEAKER: Please take your seat. Hon. Minister is on his legs. Please
do not do that.
... (Interruptions)
THE MINISTER OF HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI
KAPIL SIBAL): Madam,... (Interruptions)
& WEISAT : AT 81 AT 87
.. (e
& HEIGAT @ 3MMUBT AITCH Pal o7 AT gl Afed T8 &1 2l
.. (e
G HEIGAT : DY QAT 87 A Gag Al QY| 59 I8 A MU dref I8 | 37 3701 e
W SEx 9f3A1 Do not scream. Let me run the House at least. Why are you
shouting?
... (Interruptions)
JeTET WEGAT ¢ (T WID! A gai? One Member was to speak and he has spoken.

You can associate yourself.
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... (Interruptions)
MADAM SPEAKER: You did not allow the Question Hour to run. You requested
for the time in ‘Zero Hour’. I have given the opportunity in ‘Zero Hour’. What do
you want? Your notice had not come earlier. It has come now. What is this?

... (Interruptions)

I HIISAT : BH 3MUD! Il ¢ ¥ 8, W AT a7 el fooligUl 37T SRT AT o0 &
TR, T4 MUBT JTdT |

.. ()
sft A AFEaR W@ (@WM): Thank you Madam Speaker. 3<t 3refi AT 3 a9 U&h
AOR YRITST Y Iq 3§ ATl MR fSfgae # g 2l Id<ell, 99 Yod qole
ScISd T o, 99 9Hy MAfReR |red 7 88w H Uh TR foar o1l 9w @ Remféh
X BeW H o o= off, 39 99y S=iH I8 q91d dieit ot fb agd we Ul difers feargas
M @ 2 SR I AY-T Aferifed i Rved ff ax e 2 SIRECIC L)
RIS 984 HH 81 SMUI| 59 qras[a ¥l AT U AR URItsc 83Tl 2| T8 & SISTRYH
FlIReA TEl & o 98 REfe &1 ®ice 8 I8 R &1 Bice gl ¥old Bl Aveliorg &l aoig
{3 AT T H g1 AOR aATSe 83Tl & 3l Iep ol WHER el 8, S8 IaR Hle
9 RN B AT g8 © IR B9 TAN S1eH! e gy Bl
ST HEISAT & 379 3T A BT
... (Interruptions)
S AT ARER W@ : HEIGd], H SIS AR ¥ ABR A I§ AN HAT Al g (B o A
B AT B B, STB] HH A PH & ARG HYY BT HEAANA (AT SY, ST ART TR w0 A

AN BT U ARG BUY HHFALA QAT A1, (wrasm)
MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ..."

* Not recorded.
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MADAM SPEAKER: Shri K. Sugumar may be allowed to associate himself with
the matter raised by Shri Nama Nageswara Rao.
12.31 hrs

COPYRIGHT (AMENDMENT) BILL, 2012
MADAM SPEAKER: Now, we shall take up Item No. 29 A — hon. Minister.
THE MINISTER OF HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI
KAPIL SIBAL): I beg to move:

“That the Bill further to amend the Copyright Act, 1957, as passed
by Rajya Sabha, be taken into consideration.”

Madam Speaker, I remember that when I was a young boy, one of my
delights used to be to go to the cinema in the evening and watch a movie. I used
to admire the artistic quality, not just of the film but all those elements in the film
which provided entertainment to all of us. Over the years, of course, the nature of
the film industry has changed. Now, there are many more vehicles of
entertainment.

MADAM SPEAKER: Hon. Member please take your seat.
SHRI KAPIL SIBAL: Apart from the cinema, there are other vehicles through
which entertainment can reach millions and billions in the world.

Wherever you go in the world, the Indian Film Industry is popular there.
Anywhere in the world, people remember our films. If it is Russia, people still
remember the song sung by Shri Raj Kapoor - ‘awara hoon’. If I go sometimes to
the Eastern European countries, people are singing modern songs that are being
sung in Hindi films today. The same situation is in Egypt. There is a huge market
for Indian Film Industry in the United States of America, apart from the fact that
this is given impetus to artists to produce artistic works of great excellence. It has
also become a great business. With the change of technology, new avenues of

business have arisen.
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Madam, if you really look at the history of the copyright law, the first
protection to the copyright law was given way back in 1709 by the Statute of
Anne. It is very interesting to note that even the US Constitution has a specific
provision on protection to copyright. It is because they realize the importance of
intellectual property in the artistic works that emanate from citizens, who have
those qualities.

The point that I was making is that this is something that needs to be
protected. But, unfortunately, over the years - especially in the context of artists in
India - the producers in this country through an assignment took over those rights.
Under Section 13 (i) (a) of the Copyright Act, there is protection to the artistic
work, whether it i1s a literary work, a musical work, dramatic work or a
performance. So, protection is provided under the Act. So, the artist is the owner
of that copyright because he creates that artistic work.

But, unfortunately, there was a provision in Section 17 (i) (b) of the Act
under which it was said that the artistic work belongs to the owner, subject to a
contract to the contrary. So, what used to happen is that if in a film, a song was to
be sung, the producer of the film would go to the artist and say that you have
assigned your rights to me unconditionally and you have assigned them forever.E
The result was that under the Copyright Act, instead of the artist, the producer
became the sole author of the copyright. The result of that was, he produced the
film, the artist got the benefit of whatever he could get in the film but he sold those
rights of which the producer became the owner through other medium. He sold it
to music companies; he sold it to telecom companies; and he made all the profits.
The result was that the poor author and the poor creator of the copyright did not
get any share of the profit. According to me, this is a historic injustice to the

creators.
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We were enthralled during the event to celebrate the 60" year of Parliament
when Santoor was played by Pundit Shiv Kumar Sharma, and how Shubha
Mudgal enthralled us by her vocal performance. These are the people who keep
our traditions. These are people who are able to tell the rest of the world the
enormous wealth of Indian culture. I am sorry to say that whereas we treat them
with great respect, the industry, which uses them, shows an enormous amount of
disrespect by taking all their rights away. So, I think, a time has come when the
whole House should speak in one voice to correct this historic injustice. This is
the first amendment.

There are about seven amendments but I am not going to deal with each
section. But broadly one of the things which we wish to do is to ensure that the
authors are the owners of the copyright and whereas the copyright can be assigned,
the right to royalty cannot be assigned. This is the amendment that we are moving
that you can get the assignment from the artist whether it is a music composer or a
literary composer but when it comes to payment of royalties through other
mediums, then the producers and the authors must share that royalty in equal
measure. So, this is the first amendment that I have brought and I am
commending it to this House for adoption.

We have also consequentially brought about changes in the Copyright
Societies because in the Copyright Societies all the producers control the
Copyright Societies because the provision said that the owner of the copyright
shall be in the management of the Society and because of Section 17(1)(b), the
producer became the owner of the copyright. So, the authors were thrown out of
the Copyright Societies and only the producers became owners of the copyright
societies and they decided to negotiate with music companies and they decided to
sell those works, especially Hindi songs which are famous throughout the world to
music companies. They made a killing on them and the poor artist was left in the

lurch.
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I remember, it was a very sad day, when Ustaad Bismillah Khan came to
me and he said that he does not have money to pay his rent. I cut a cheque for him
for one whole year so that he could pay his rent. It was a very sad day for me
because here was a man who held up the most precious traditions of our culture
and he was on the street. I have known of artists like Ravi who could not pay their
hospital bills because the producers would not part with their royalty. There are
other instances but I do not want to go into these questions. The fact of the matter
is that a time has come to correct all these things.

All over the world, there is equitable distribution of royalties. But
unfortunately this is not what has been happening in India. Actually, I wanted to
give this right to the principal director of films as well. Ultimately, in a film, who
are the real artists? They are those who sing songs, those who perform, and those
who direct the film. Now a Director is kept out of any profits of the film. He is
the one who actually creates the architecture of the film. But unfortunately he
does not share any part of the royalty because there is no risk capital involved. It
is the producer who risks his capital. Though I made this recommendation to the
Standing Committee that the principal director should also partake of the profit,
the Standing Committee had thought in its wisdom that the time has not come for
the principal director to be included and he too share in the profit of the business.
So, I have, in fact, dropped those amendments and I have not pressed on them.E

The second issue that I wish to raise before the distinguished Members of
this House is that through the advancement of technology, now we can empower
the visually impaired. What happens is that if a visually impaired wants to get
access to Copy Righted material, the unamended law did not allow him to do so.
He would have to pay for it. How many visually impaired people in this country
had the capacity and the wherewithal to pay for Copy Righted material? So, we
thought, in Government, that it was time for us to ensure that those visually
impaired people who want access to Copy Right in any form and format must be

given access without payment of any charge. We have brought about that
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amendment to the Bill and we have added Section 52(i)(z)(b) and I just want to
indicate to the hon. Members about what it says and I quote:

“The adaptation, reproduction, issue of copies or communication to
the public of any work in any accessible format by any person to
facilitate persons with disability to access to works including sharing
with any person with disability of such accessible format for private
or personal use, educational purpose or research or any organization
working for the benefit of the persons with disabilities in case the
normal format prevents the enjoyment of such works by such
persons provided that the copies of works in such accessible formats
are made available to the persons with disabilities on non-profit
basis but to recover only the cost of production. Provided further that
the organization shall ensure that the copies of work in such a format
are used only by persons with disabilities and takes reasonable steps
to prevent its entry into ordinary channels of business.”

So, all these activities are now free of charge and the visually impaired and
persons with disabilities will have access to all forms and formats. But for those
who want to make profit and still supply those formats to disabled people, they
will also be entitled to, but of course they will have to pay a bit of royalty as
decided by the Copy Right Board. So, those are the second set of amendments that
I am bringing for commendation of this House.

The third set of amendments that I seek to bring forward is a very curious
thing that whereas in the past orphaned works, like persons who have died and
there was no heir and there was a Copy Right and nobody knew how to get that
work published. So, the original Act had a provision that these orphaned works
could well be published after a compulsory license is taken. But there are several
unpublished works for which there is no author who is willing to claim title to
those unpublished works and there was no provision in the Copy Right Act to get
access to those unpublished works. So, the third set of amendments that I am
commending to the House is to ensure that any person who can get access to an
unpublished work for which there is no claimant can actually go to the Copy Right
Board and can then get unpublished works published through a compulsory
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license which will give access to thousands and thousands of readers and
consumers in this country to those works. That is the third set of amendments that
[ am commending to this House.

The fourth amendment is with respect to cover versions which are
incorporated in Section 31 (c) What used to happen in the past is very interesting
and I as a lawyer have argued several cases on it. What used to happen was if you
have a song, immediately some company would get another singer to sing that
song. So, what they would do is that they would have a cover which would
indicate that this is the song, it would be sung by somebody else and the packaging
would be done in such a nice manner and the price of it would be more than the
original song. So, people make a lot of money on it. They would do it immediately
after the song came to the market. Therefore, in other words, they were exploiting
somebody else’s Copy Right. So, we needed to bring those amendments also into
this Act. Now, we say that you cannot exploit any such works until five years have
elapsed from the time that the song was first released so that nobody can take
advantage of the Copy Right in this fashion and there are several restrictions that
we have incorporated in the Cover Versions as well because the Cover Version
should not, in any way, mislead or confuse the public. I do not want to go into
those details. This is now statutory license regarding Cover Versions which is
reflected in Section 31 (c), the compulsory license is reflected in Section 31(a)
which is also a new Section. E

There is another statutory licence under section (d). This was again a
matter of great debate.

What happens to radio companies and broadcasters is the following. The
only source of revenue for especially small radio companies with not much
investment is the songs. There is no other source of revenue. Television, of
course, has different sources of revenue. You have got Antakshari, Kaun Banega
Crorepati, cricket and other sources of revenue. There was a demand that

broadcasters together should be subjected to a statutory licence. In other words,
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there will be no negotiation. The Copyright Board, as a matter of law, under the
statute will actually decide on the quantum of money that will be required to be
paid by the TV companies to the music companies who have bought over those
rights.

Therefore, there was some debate as to whether it should be limited only to
radio, and TV should be kept out of it. But ultimately, we decided that TV should
be included in it. So, broadcasters, in general, are now subjected to statutory
rights. Therefore, the Copyright Board will alone have the jurisdiction to decide
the quantum of money that will have to be paid by broadcasters to owners of
music which of course, in turn, will include both the producers and the authors in
different forms and they will share the profit. That is reflected in section 31 (b)
of the amendment.

The other thing that I just wish to mention to you is that globally, we have a
couple of International Conventions and International Treaties. The first of its
kind was the Berne Convention way back in 1886 but we have some new
International Conventions and Treaties that we need to adhere to.

One particular Treaty is the World Intellectual Property Organisation
(WIPO), Internet Treaties, namely, WIPO Copyright Treaty called the WCT, and
the WIPO Performances and Phonograms Treaty called the WPPT. These two
Treaties extend the protection of authors and owners in the digital environment.

Madam, as you know, digital environment is going to be the future of the
world. It is in the digital environment that access to music and access to all forms
of copyright remain. Performers also are entitled to it. It is not just music
directors, persons who create literary works but also performers on a stage are
entitled. For example, persons who performed the other day on the stage, that
performance itself can be subject to copyright because performers too should have
certain rights. Now, these Treaties have not yet been ratified by the Government of
India but we wanted to make sure that we are in sync with the essence of those

Treaties, with the intent behind those Treaties. So, we have, through section 38(a),
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given exclusive rights to performers. That is an exclusive right to an actor, a
singer, a musician, a dancer, a pantomime artist, a magician, a conjurer, a snake
charmer or any other person who performs. All of them are doing creative work.
If they are doing creative work, they are entitled to copyright protection. If
anybody uses their performance for the purposes of making money, then royalty
must be paid to the original performer and therefore, we have included in section
38 exclusive protection to such performers and copyright to the performers. All
the rights that are available to authors and others will equally be available to these
performers.

We have also included another very important provision with section 38(b)
which are moral rights. This is again consistent with the Treaty that [ was talking
about and these moral rights, according to me, are also extremely rights and I will
just indicate it to you.

“The performer of a performance shall, independently of his right
after assignment, either wholly or partially of his right, have the
right,

(a) to claim to be identified as the performer of his performance
except where omission is dictated by the manner of the use of
the performance; and

(b) to restrain or claim damages in respect of any distortion,
mutilation or other modification of his performance that would
be prejudicial to his reputation.

What happens is that, if a commercial enterprise gets hold of a performance, they
will edit it in such a way that they will put other things into the performance to
change the nature of the performaE and they make money on it.

Now, we have said that the performers must have the moral rights and that
they are entitled to sue those persons if they mutilate the nature of the
performance, change it for the purposes of making money. Therefore, those moral
rights are also now incorporated in this Copyright Act. This was the fifth issue

that [ wanted to commend to the distinguished Members of this House.
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The sixth issue is, of course, the exceptions and limitations to copyright.
All rights must have limitations. That is underlying in every right in the
Constitution of India, whether it is the freedom of speech or the freedom of
expression or the freedom to move anywhere in India or the freedom to do trade or
the freedom to form associations. So, every right must have a concomitant
obligation and restriction. So, even these rights must have restrictions. What are
those restrictions? If a student wants to do research in copyrighted material, he
cannot be charged. If somebody wants to do research in copyrighted material or
wants to teach something, he cannot be charged. If I want to use copyrighted
material in a debate in this House, I cannot be charged for that. If I want to use it
in a judicial proceeding, I cannot be charged for that. Therefore, naturally, it is
necessary to have those restrictions. Sometimes it so happens that because of
modern technology a copyrighted material comes to an Internet Service Provider.
He keeps it for fifteen seconds and then he gives it to the person who asks for it.
Now, that transient period is not an infringement of a copyright because the
Internet Service Provider is using it only as a means of communication to the
person who is seeking access to that copyright.

Of course, some of these things can be used in current affairs. If an issue
comes up in the context of current affairs or a debate comes up in Parliament is
reflected in the House, in that context if some copyrighted material is used in the
course of that debate, surely the person who uses that material should not be
charged for that. Of course, non-profit libraries should not be charged. Many of
these copyrighted materials can be used, should be used and must be used in non-
profit libraries. That, then, is the other exception that we have provided. But broad
indications of the nature of these exceptions have been given. All these exceptions
are set out in Section 52 of the Act, which we have amended. This is the sixth
issue.

The last one is the amendment which is reflected in Section 65 (a) and

Section 65 (b). These amendments are also necessary because we believe that
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there is a lot of piracy that is happening through technology in this country. A lot
of piracy is taking place. People are using technology to take away somebody’s
copyright and then use that material. We think the time has come to deal with
piracy. Therefore, we have incorporated Section 65 (a), which says: “Any person
who circumvents an effective technological measure applied for the purpose of
protecting any of the rights conferred by this Act, with the intention of infringing
such rights, shall be punishable with imprisonment which may extend to two years
and shall also be liable to fine.’

Then, similarly, Section 65 (b) says: “Any person who is knowingly
removes or alters any rights management information without authority or
distributes, imports for distribution, broadcasts or communicates to the public,
without authority, copies of any work, or performance knowing that electronic
rights management information has been removed or altered without authority
shall be punishable with imprisonment which may extend to two years and shall
also be liable to fine.”

These, then, broadly are the nature of the amendments that I commend to
the distinguished Members of this House. At the end, I want to say only this.
Technology has changed the way we live; technology will also change the way we
entertain ourselves; and technology will change the way others will entertain us. I
think we need to embrace this technology. We need to amend our Acts to ensure
that we have brought them in conformity with the modern needs of the society

which our children are going to access in the future.

I commend these amendments to the members of this House.

MADAM SPEAKER: Motion moved:

“That the Bill further to amend the Copyright Act, 1957, as passed
by Rajya Sabha, be taken into consideration.E
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St g T (fafdem): sreden S, 39 9 WR U a1 Y6 HRA A Usel Gl i A
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U oI | SORT SR @ BRAT & QaorRe! PR &l whe dHel & quTaf Heed 3iiR
Rl & Ui R 9gd #ed &R, 9gd [dar-faqel ax)e 39 [ d amper g1 uRacs
HRD U IAAT WGHT Y& [HAT| FERI MMUR o DHRAT & A3 S & 9l 6 aga Sreroiss
@ TG € WE AP HH W HH I A 59 [ Bl I W4 H WbR A S st gar
FHIE BT 8, Sl [BGE B HATDRI Dl FHETT Bl Bl

IE et 19 3T, 2010 DI IS QAT H UL fhaAT TAT AT| 23 (e, 2010 B AT [T
B UMY St 3 ST TTIRIRS! &1 WS HHS Bl YBY B AT o1l 28 ¥, 2010 BT 59
9 & W4y H U UF 95 WA HATBRI 1 VRSl MRS B e S & [uraia
HEIGT Bl forar o1l 3R 9 15 R EWIER & aidl @ A § U@ TS dl D! T
6 # RRgwm & Ma-dfad & SOa &1 g 391 g U6 & gl I8 ol ufed A R 4 g
Bl & 3R 27 Y.oTR. BAM IR & 81l ol 19 a7 ger fdy, S9& M ¢ - dfeq @
¥R, A1 g PR e, 20 BRI dRAA, YT gaiTe, faemd IRES, [AaR, RIS,
Srroita g, foTet ar@ s 81w g, 9, Wl e, sfedhT ATdiNe, SHSie Sfell @M,
S 37el WM, 3 3fel @H, Waw, ¥a S f=ar 9t <8 8 11 &, Ihy, g, dn,
TR, AfT #NaRE, TeliR IRAMI, S &R, 3R, 3_1 qY, arofl, fden ag sk U.aR.
| HA wer o1 fb # g §9 g US Rl gl 59 Al A Sl 9 foran, 9% 9R g a1 gl A
ARI T3 UGHR o1 AT d18d], oifhd a BIc IRUT® Ygdhx JAMT Al 6 goi foran
gl =M W FHE & QU JeIey B forar -

“Unfortunately, the artiste community in India has been relegated
by Film Producers and Music Companies to being virtual non-
entities. Film Producers and Music Companies have historically, by
the use of their clout and money power, divested authors and
composers, of their copyrights vested in lyrics and musical
compositions, which are synchronized along with films, or
incorporated in sound recordings.”
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“While the film or sound recording producer is able to exploit the
film or recording respectively, the rights of authors and composers in
their lyrics and musical compositions have historically been wrested
away by the producers.”

TR U1 BT I8 T G A &1 WU U071 &, H 37UDh] YR AN | 39D q18 Whetl HHct
& FHIT HBIGT o 3HDT A o1 3R I8 o 6 ST 98d P8 A Bl Soxd 2l o
a1 ST THE™ T8 B @ ATl Afh S S I8 AFH forn @ v faddeha wafea &

I I8 | b gl H g7 ANl Bl gArs, a8l [hed UISYwd IR dh! Wb Blesd bl Ul
TS| FIA A 39 a & IR # 15 Raferw o5l | g2 78 Ao, 987 w9 Qe W € o't v
& IR A 15 Rfea FHE | LT HAE DY y=ara-r 7 fomar @ -

“The Committee interacted with a number of
organizations/associations from the film, music and publishing
industry, organizations/associations representing the disabled, News
Broadcasting Associations, Association for Radio Operators for
India, Author’s organizations, lyricists/music composers, Artist
organizations, Internet service providers, Copyright Board and other
organizations”.E
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e HRled], § YD U drdl A gl Ueb qgd faweanrd R uige -fhRardt
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STEAET SN, BAN < H JISTERT %2 T el 68 2| ITH Dol 3R WB BT agd
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IEH HIRD S A AT AT - BT dergdl H Y BN AE M, SR BT I Bl a1 fasTett
Hig QAT # emen! A1 18+ U@ G § b 1 forar o 39 &R § - Help Mubarak

Begum — I just read an article from India Abroad regarding Mubarak Begum. No
one from the film industry has come to help. It is so sad. She lived in a two-
bedroom apartment in Mumbai with her son, his wife and four daughters. He has
no money. Her son drives kids to school. If anyone can help, send her money at
Mubarak Begum, Sultanabad Chirag Co-operative Housing Society, Building
No.22, First Floor, Flat No.C-111, Jogeshwari West, Mumbai.

g U YaRD dTH Bl 1 T8I 8] WD qG WY U Uh qERT BT AT O
forar e - Bollywood — from Raja to Runk. S8% U& & fer o1 - Khan Mastana,
Mohammad Rafi’s co-singer in the famous patriotic number - a9 @ g § qaq &
Hiorai wdls 8 - died as a beggar at the Haji Ali Dargah in Mumbai.

el SN, 3TUl o @1 BN 6 wdE H §gd YREI A1 PR J@! g, ATIG IS Dl
SRR T HaR& S B S &, 7 WM AKAFN DI AT &, SATY H G B a1 d_ail gl
Ueh M, S q AT § MU T wiE B - U Wl B <A1 <l W9 BT fARar HHGR
B 7] TP IR TS IR Wied g fAem amy| S=M den, gudl Soff, #9 Ud Seveg # uel
o1 &5 78 M amueet By M g1 47 Hel, St 8| T e b SevegS # A Pl § 6 T8
W1 O 3 81 S| PEl, T ATUDT ATH © [ 39 AR $aau g St e § v
STSUCe # I8 35 E1 HY BT, 37T I8 R H8 8 o7 S0 dal, § 99 &8 & gl 47 T,
3T H3T SThT Tgd g H, ST WUD A1 | S bel, § SMaeh! 41 ST Ul i1l 3R
I W SR e 6 a8 U WU Y| Sde A8 I He MY Bl I D]
gar {6 # ST AadR S g SR A1 Swe del b I8 W S B M 81 931 Ppeaia
&g it @ I szl I8 o= ! q-Us ard § gl A g -

“sff ST9g 3RER AEd A I§ DR Tq~Id g5 & 3MUBT BART THT -S
vifd 8 <91 Q1T - UNIQ ST, oifdhd MUl SR fARrem Brft {6 sasn
vIfeRd 89 <A1 <1aT A9 BT 999 HHSIR 81 4, 7 81 A9 & fava & srfaRaa
3R Fo & el onfde g 3 & §t diel db 7469 7 g8 | Rfd Hu
39 Mg BT o B foIv IR & T8 ofY, s ff=1dl & 91 71 15,000 B9 |
T e BT AT WISTER A Wel 7471 3R WISTAR 7 371 qrebl W qqTh
T Joo A eH 9 W dfd w) el R W Q9 A S9 UBR &1 s@ald
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DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Thank you, Madam
Speaker. It is a rare privilege to be able to support fully every word spoken by the
hon. Leader of the Opposition in respect to this Bill that is before the House today.

I would like to join her in commending not only the hon. Minister for
having brought the Bill forward, the Chairman of the Standing Committee on
Human Resource Development for having accepted the creative suggestions from
the artistic community and you for allowing this to be introduced in short notice,
but I would also like to add to that my commendation for the outstanding speech
by the hon. Leader of the Opposition with whom, I think, none of us in this House
can possibly disagree.

Madam Speaker, the problem is that though the Indian Copyright Act of
1957 in its current form holds in most instances that the creator of a work is its
rightful owner, except when the piece is created under contract where it goes to
the company that has commissioned the work, the companies have taken
advantage of this as the Leader of the Opposition pointed out by getting artists to
sign contracts that are not to their own advantage.

In the 1960s, the Nightingale of India, Lata Mangeshkar Ji, raised the issue
that in the music industry, composers and musicians, once they sold their work to
companies, receive nothing more than the agreed price and any income from the
distribution of these songs went to the companies. This is the real problem,
Madam Speaker. The companies, once they reimburse musicians once having got
the work they feel that they have complete control over the work which they may
assign as they wish and how they wish reaping all the attended income.

Now, it gets further complicated because in music you are no longer
looking at just one time deal, there is now the phenomenon of re-mixings where
very often old songs are revived, played by new artists with new instruments, but
with the same lyrics and with the same tune and suddenly these old songs, revived

and re-mixed, bring in large amounts of money for the companies that own these

songs. E
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But for all, one knows the composer of yesteryear, the singer of yesteryear, the
person who wrote the lyrics, the composer who created the tune, they may be
dying in penury because they are excluded from any of the benefits, any share of
such income by the companies.

13.20 hrs (Dr. M. Thambidurai in the Chair)

In fact, I must say the fact that the Minister has thought of this also in the
Bill and put in a five year period before songs can be de-done, remixed, and
changed. This is a very positive development in the Bill and I would particularly
like to draw attention to it because the works are ultimately the intellectual
property of the creators and they should have a say in what is done with their
music, how it can be altered, remixed or changed.

The fact is that there are essentially two rights at stake here. There is the
sound recording and there is the underlying work, the composition, the tune.
When a song is played anywhere, on radio, on your computer, on your ringtone of
your cellphone, really two sets of royalties have to be generated; two sets of
people have to be rewarded. One is those who have done the recording, that is the
producer, perhaps the company, and the other is those who have done the
performance, the lyricist and the composer. The idea was always that a fair deal
would be 50:50 between these two. Fifty per cent for those who have taken the
capital risk and produced the music, that is the work, and fifty per cent for those
who actually thought it up. At the moment, what happens is that the one 50 per
cent is cribbing on the other 50 per cent. It is like the story of the Arab in the tent.
The camel is outside the tent and puts his nose into the tent. And after a while the
head comes in and soon the camel is inside the tent and the Arab is outside the
tent. That is what is happening. The composers, the lyricists, they are outside the
tent and the music companies have occupied all the space.

This is something we need to do. We need to deal with the basic issue that
the creative parties in the music business should have a say over their work. Their

right is vested not, it seems to me, in the companies. The companies have taken
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the wrong analogy. They have, sort of, acted as if they are building a building and
they have commissioned somebody to actually put the brick and the mortars and
build the wall. Once the wall is built, the building belongs to the owner. But
music and creativity is not like that. Music, any creative art, is not the result of a
mere monetary investment. The business side is important but it has to respect the
feelings of the creative parties by granting them a commercial success in their
works. In fact, Sushma ji read out from the letter that was sent by the very
distinguished galaxy of artists. I would like to read another, different part of the
letter because she is right that the fact that they have become non-entities was an
important part of that letter. But in the end of the letter, they specifically asked
that the Committee should, in the Bill, secure the right to royalty in favour of
authors and composers as a non-assignable and non-waivable right. Thus in doing
so, the irrevocable right of authors and composers to secure a royalty is protected
against the monetary interest of music companies and film producers.

This is exactly what we have seen done by the Committee, accepted by the
Minister, in Clauses 8 and 9 of the Bill before us today which amends Section 18
and Section 19 of the Copyright Act. I think this is particularly impressive as the
Leader of the Opposition pointed out, this letter, making this request, has been
signed by a veritable who-is-who of the creative industry. We have every one
from Pandit Ravi Shankar, Ustad Amjad Ali Khan to modern icons like A.R.
Rahman and Shankar-Ehsaan-Loy. It is extremely important that we respect and
stand in solidarity with these great names of our music industry. If I may say so,
respecting creativity, [ have been, in a modest way, a creative writer myself. And
I want to say to this House, we must understand that creativity is not something
that can be measured in a simple output. It is not a measurable job of work. A
song that you listen to for 5 minutes might have taken 50 hours to compose.
Where that inspiration comes from? What part of human genius or divine genius
the composer has stepped into, the lyricist has stepped into, for that no price can

be put. It is so important to say that it is impossible to measure the value of the
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creative spark in human beings. What goes into a creation? I can borrow a story
that I witnessed from a different field, the field of artistry. I once saw a Chinese
brushwork artist at work in which, with several swift strokes of his special brush,
he produced a brushwork painting in about three minutes. The people gather there
asked: “What would the charge be for this?” He said: “I think, $ 25,000.” They
said: “25,000 for three minutes’ work?” He said: “Three minutes, and 40 years of
my life”. That is the experience, the creativity, the talent that goes into producing
that three minutes’ work and the same applies to the singer. A five minutes’ song
is not seeking reward for five minutes; it is seeking reward for the fifty years,
perhaps, or the fifty hours at the very minimum that have gone into conceiving it,
composing it, discussing it, changing it. How many drafts of the lyrics have been
torn up and discarded before new lyrics can be written? These are the kinds of the
acts for which we are seeking recompense and it will be fair that it be given.Ee
Christian Bible says that man does not live by bread alone. We all know that
human nourishment is not just the nourishment of bread or food; it is a
nourishment that comes from the creative spark that enriches life. After all, why
should you eat bread? To survive? You need to do more. You need to create.
And that creativity therefore is so precious and vital. ... (Interruptions)

This creative spark which cannot be reduced to a few rupees must be
honoured and is being honoured in this Bill. T would like, therefore, since the
House is understandably impatient for lunch, to bring this argument to a close by
stressing that there is also a long tradition in our country, in the legislative
traditions of this House and this Parliament of passing laws that protect the weaker
individual against the stronger institution. That is also something we are standing
for today. These may be great names with whom we enhance our own stature by
expressing solidarity with, say, Pandit Ravi Shankar, Ustad Amjad Ali Khan,
Javed Akhtar, and A.R. Rahman, but the fact that in so doing we are also standing
up for the weaker in this equation because individual is never able to stand up on

his own against the strength of a powerful corporation. In that context, the


RCP
Contd. by u1


22.05.2012 97

particular help given in this Bill for the visually impaired needs to be applauded.
This is a Bill that stands up for the weaker elements of our creative society, and |
would join the Leader of the Opposition in commending its adoption to this

House.
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DR. ANUP KUMAR SAHA (BARDHMAN EAST): Thank you, Chairman, Sir,
for giving me the chance to speak on the Copyright (Amendment) Bill, 2010.

The Minister has rightly expressed his willingness for better proposals
covering various aspects of the society regarding copyright. I wish to congratulate
the Minister for this. Though it is late, it is better late than never. However, [ have
some observations and certain objections. The State has the responsibility to
protect the rights of the creator, but it should also ensure the rights of the user as
well as to avoid too much commercialization so that the user gets the product at an
affordable price.

At the same time, we see many of the artists, who are exploited by the
producers, are living in misery. The Government should take care of them and
provide pensions to these artists so that they can live gracefully.E

Going through the statement of Objects and Reasons of the Bill, it seems
that the Act is now amended to comply with the World Intellectual Property
Organisation (WIPO) Copyright Treaty, 1996 and WIPO Performance and
Phonograms Treaty, 1996. I wish to know whether India is a signatory to these
Treaties. If not, how is it claimed in the Objects and Reasons?

There is a new amendment to delete lines 23 to 25 on page-2 with regard to
‘Parallel Import’. One can import from cheaper market in countries having higher
prices. If that right is withdrawn, the balancing mechanism will go. This is very
important for the user. The country follows international exhaustion of rights. It is
known as ‘the doctrine of first tale.” If you look into the Patent Act, section 1078
is there. That is for ‘Parallel Import’. If you look into the Trade Marks, section 33
is there. That is also for ‘Parallel Import’. If you look into section 6 of TRIPS, that
is also for ‘Parallel Import’. But the Minister has removed ‘Parallel Import’
cleverly to protect the interest of the publishers. This is against the
recommendation of the Standing Committee. I request the Minister to withdraw

that amendment.
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When India is not a signatory to WCCT and WPT, what is the relevance of
section 36? This is quite unnecessary.

It is unclear as to why Directors of films are allowed copyright for 70 years
while creator of other works are allowed only for 60 years. Why is this
discrimination? Hope Minister will please look into it.

With these words, I wish to conclude by supporting the Bill.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Mr. Chairman, thank you
very much for giving me this opportunity.

The unity from both the sides and the support that has been noticed in this
House is indeed very heart-warming. Although we learnt that democracy is full of
divergent views which should be tolerated, understood and digested, here we
always see that the divergent views have no place and it is always a one-
upmanship on all sides that we are ‘Mr. Know-it-all’.

This is a good Bill. We obviously all know what would be the outcome of
this debate. The Bill will get passed. But, what troubles many outside the House
and what troubles people like me also is that this Bill is primarily a one-sided Bill
that does not take into consideration the views of people who invest money in art,
culture and who actually promote art and culture. I am not talking only of north-
Indian musicians. There are musicians all over this country. There was M.S.
Subbulakshmi. There was Balakrishna. There were many in Odisha like Jitendra
who sang Rangavati. There have been umpteen number of musicians, song writers
and they have virtually no protection as to their creative art. If this Bill sincerely
wants to give them protection, that is an exceedingly welcome step.

But, here it seems more like a small little step towards circumventing the
general attitude that the country has built up over a period of time, the animosity
towards the dangerous portions included in the copyright laws, in the intellectual
property right laws, the patent laws and so many other laws that are very
inherently anti-India and are very inherently aimed at building an atmosphere

where the Indian eventually over a period of time will be crushed.E
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14.00 hrs.

Sir, if you see the Bill, the first page of this Bill says that in sub-clause (v)
for the words ‘cinematograph film or sound recording, the producer, and’, the
words ‘cinematograph film, the producer and the Principal Director’ shall be
substituted. This Bill looks like a Bill which is aimed only at the Hindi film
industry.

Now, Indian culture, let us not be mistaken, is not ensconced, is not limited
within Indian films and especially Hindi films.

14.01 hrs (Mr. Deputy-Speaker in the Chair)

All our music-based programmes today, whether you see Antaksharis or whatever
the hon. Minister mentioned, are only encouraging our young people to sing Hindi
film songs, although this country used to pride itself in possessing so many
different languages where different thoughts have emanated in the past.

Many of my colleagues would have traveled all over the country. I also
have done a little bit of travel in other places, nearby countries like Vietnam,
Cambodia and such neighbouring countries. We see that they are also in no way
inferior to us. Let us not assume that we are the greatest or that we are unique. We
are what the world is. We are part of the world. We inherit our culture and our
history same as other people have inherited their history and their culture, but the
only difference today is that most of them do not have a burgeoning successful and
money-spinning film industry like the Hindi film industry, which some people call
Bollywood. But they have their cultures safeguarded in many different ways.

Today a simple question would be this. Suppose a song is sung by Lata
Mangeshkar and late Kishore Kumar; it is written by Majrooh Sultanpur; the
music could be by R.D. Burman or by Shanker Jaikishen ... (Interruptions) 1

would love to do it, but I am sorry that I cannot sing in Hindi.
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This Bill is nowhere very clearly spelling out where exactly the protection
will go. Will it go to the singers? Will it go to the song writers? Will it go to the
musician? The idea that it will be divided is not very clearly enunciated here. It is
not specifically mentioned here.

Apart from that, our classical singers, as the House noted earlier, only when
they get recognized elsewhere in other countries, then only we come to
acknowledge them and we realise that they are great. If the Beatles would not have
joined in the Bangladesh Concert, maybe Ravi Shankar or his daughters would not
have been such known figures in Indian social scene. Same has been the case with
many others.

In the US, ESCAP is there which safeguards their musicians. It does not
safeguard only the producer but also the musician, the creator, the person who
wrote the song, whether it is a Blues music performer or the song writer. There,
the Act goes to protect the primary musician or the primary song writer, but here
we have seen that even in Hindi movies, they have taken old songs and re-done
them. It is not like today where they do the re-mixes but even in old Hindi films,
they have taken classical songs and ragas and turned them into music. So, when
you are trying to give a copyright on that, a copyright on a raga, then who gets the
benefit? Who can claim that he or she created that raga? Is it the musician? Is it
the music director? Is it the singer? Is it the song writer? So, it is a very unclear
picture, and this picture will eventually not help the people, the neglected
musicians whom you are really focusing to help, the neglected artistes not only in
the sphere of music but even in arts. Now-a-days, there are so many other varieties
and so many other paradigms of art, so many other worlds of art which are being
created that we have to take everything into consideration when we pass such a
Bill.w, these are learned lawyers. I am nobody to talk with my half-fried brain
and ignorance.

MR. DEPUTY-SPEAKER: Please conclude now.
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SHRI TATHAGATA SATPATHY: Yes, I am concluding. I am nobody to suggest
to them, but as lawmakers of this country, I would expect that this Bill should not
be passed in haste. I am saying this because many people think that it is a Bill,
which is a precursor to other patent laws and other intellectual property right laws,
which will be what the West wants us to pass. It is because we are not in those
formal bodies. Therefore, this is a backdoor entrance to help the American
Companies -- whether they are drug companies or such other things -- that since
you have this in the field of music; since you have this in the field of culture; then
why cannot you do the same thing in the field of drugs and chemicals?

If that be the case, I would request the Government and request the learned
Minister to kindly rethink on this mater. Let us not get blown away because there
is support flowing in from all sides because all sides may be having the same
colour that you also have. Let us please rethink on this matter, and let us not create
a precursor, which will eventually help in crushing and damaging the same assets;
those same people; and those same poor musicians.

You made this House proud when you said that you personally helped a
great musician. We all were very happy. We wish that we also had opportunities
like this. We are not such a successful lawyer that we can write such a cheque like
you, but I wish that I could honestly do something for this country in that physical
term also. But eventually, since the Chair has asked me to wind up, I will request
you to please reconsider this Bill and let it not go through as a half-baked thing

that will only be used as an instrument to beat this country in other fora.
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SHRI S. SEMMALAI (SALEM): Sir, I thank you for giving me this opportunity.
My speech would be very brief. Since the Bill is taken up for consideration in a
hurried manner, we could not go through fully the provisions of this Bill as to
what it contains. But, anyhow, I would like to make a few remarks.

At the outset, I welcome the Bill. The Bill, now under consideration, has
seen the light of the day after being kept in the dark for nearly two years. Hitherto,
music composers, lyricists and other creative writers have been given one time
payment only for their works and creations. E‘[ the Bill now provides payment of
royalty to them continuously. The artistes who are in indigent circumstances will
now be greatly benefited monetarily after the passage of this Bill.

While music creators, authors and lyricists welcome the Bill, music
companies are upset over it. Section 31(d) of the Bill ensures royalty for the
authors of literary works, musical works, and sound recordings. But there is a
feeling among the music companies that it would restrict revenues of film makers
by imposing statutory licensing on the broadcasting section, which the companies
feel it as unfair. I feel that their grouse should also be looked into so that it does
not lead to litigation between the creators and the companies. I say this because
they are all one family. One depends on the other. They work under the same
umbrella, under the same roof. So, this should not lead to litigation between them.
I feel their problems should also be looked into.

I would request the Government of India to address the issues raised by the
aggrieved persons also. On the whole I welcome the Bill, with an appeal to the
Government to ensure that needless litigation is avoided. This is a welcome step.
This type of statutory licensing regime is not found in other countries except in

India. I welcome the Bill.
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SHRI R. THAMARAISELVAN (DHARMAPURI): Sir, I thank you for the
opportunity to speak on this Bill.

I rise to support the Copyright (Amendment) Bill, 2012. The principal Act
is of the year 1957. The Act has undergone five amendments so far and this is the
sixth amendment. The last amendment in 1999 introduced some minor changes to
comply with the obligation under the trade-related aspects of the Intellectual
Property Rights. This Bill has been brought to keep pace with the development of
information and communication technology.

I welcome the amendments brought before this august House by the hon.
Minister. At the same time, I would like to express my views on this Bill.

The publishers are not happy because of amendment to Section 2 (m) which
says that copy of work published in any country outside India with the permission
of the author of the work and imported from that country to India shall not be
deemed to be an infringement. The objective of the amendment is that opening up
of markets without boundaries or territories for films, books and music should
result in offering more varieties to the people. The industry feels that eliminating
territories will curtain the Indian publishers, the ability to have India-specific
rights.

The royalty which the writers are getting through the publishers is very
meager. ey are getting only 7.5 per cent. They have all suffered. The hon.
Minister, who has attempted to help the Film Industry, has to take note of this also.
I hope the hon. Minister will rectify this discrimination towards the publishers.

Sir, Clause 52(b) grants copyright exemption for conversion of books only
for Braille and sign languages. It excludes people affected by cerebral palsy,
dyslexia and low vision.

It is also a welcome step as a new provision is included in Clause 65(a) and
(b) which helps our publishing, film and music industry including authors to

protect their works from piracy in the Internet world.
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Choreography is protected under Section 2(h) and Cinematography is also
protected. These are all welcome steps.

At the end, I would like to say that we have to ensure that the amendments
and the rights of the creative people and producers are safeguarded and
implemented because often there is a gap in between the actual law and its
enforcement in practice.

With this, I support the Bill.
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T 9 H dear @rear § b this is something that was raised by Shri

Satpathy ji, a very important point and he mentioned how we are going to
distribute it amongst the various stake-holders. That is a very important point. [
might just mention to him that as far as rights are concerned, they are protected.
Literary works, artistic works, dramatic works, musical works, cinematograph,
film and sound recordings are all protected. And those rights have already been
established under Section 14 of this Act. With regard to the question how these
royalties are to be distributed, these are to be distributed by the Copyright Society.E
For example, fifty per cent of royalties will be collected by authors and composers
but they will share these 25 percentage. So, that is also provided by the Copyright
Society itself. The performers will now have to set up their societies in terms of
which the performers will get their royalties in terms of those performances. So,
that is all set out by virtue of convention and by virtue of agreement between the
parties. So, that is not an issue.

There is one another issue of parallel imports that was raised by Mr. Saha.
I just wanted to mention here that as far as parallel imports are concerned, the
Indian Publishing Industry came to me. They have said that they get exclusive
rights for royalty. For example, I get royalty for publication in India. I am an
author who is also publishing in England. So, I will have an exclusive right for
royalty in England. What happens sometimes is that my books in England are not
sold — it means the market is not reactive to those books positively - then those
books, therefore, become redundant. So, if you allow parallel imports, those
books will be sold at zero prices in India because they want to discard them and |
will get no royalty.

The publishing industry came to me and saying that please do not allow
parallel imports. I was not sure and the Standing Committee gave me a suggestion
that I should be a little cautious in moving forward in this regard. So, I have set up
a Committee. The NCAER is looking into it. 1 am going to get that report

sometimes in August or September. As soon as I get the report, I will apply my
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mind and if it is necessary for parallel imports to be allowed, we will allow the
parallel imports.

I just wanted to clarify that particular point. Now, the folk performances
will also be protected. Somebody will have to file a copyright for those folk
performances. If anybody wants to use those folk performances for commercial
use will actually get royalty.

There is one last thing that I would like to mention. Most authors when
they get old, they have no source of income. They have given their lives to music,
to ‘kala’. &% IR T <@ fF T4 9 FADR € B 8, A SAD I U4 HAM P DIy
|IE T8l BTl 3 ITBT gg el § W Juet fAerf] S Juet usel & e off, a8
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MY |aep! g=dre <1 @redl gl Now, I commend this Bill for the passing by this

House.
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MR. DEPUTY-SPEAKER: The question is:

“That the Bill further to amend the Copyright Act, 1957, as passed
by Rajya Sabha, be taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: The House shall now take up clause by clause
consideration of the Bill.
The question is:
“That clauses 2 to 39 stand part of the Bill.”
The motion was adopted.
Clauses 2 to 39 were added to the Bill.

Clause 1, the Enacting Formula and the Long Title
were added to the Bill.

SHRI KAPIL SIBAL: I beg to move:

“That the Bill be passed.”
MR. DEPUTY-SPEAKER: The question is:

“That the Bill be passed.”

The motion was adopted.
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14.35 hrs.
(ii)ANAND MARRIAGE (AMENDMENT) BILL, 2012

MR. DEPUTY-SPEAKER: Now we will take up Item No.29B.

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF MINORITY
AFFAIRS (SHRI SALMAN KHURSHEED): Sir, I beg to move:

“That the Bill further to amend the Anand Marriage Act, 1909, as
passed by Rajya Sabha, be taken into consideration.”

ARIAR, e &1 I8 AU 2 P 3w, 59 99 & oifqw fo7 &R IR a8aiT &t
AR §9 WGT H AR AR <@ DI el I8 2 3R 39 &Y WART & | &4 AT AW B
3R g 3¢ 21 H [T DI $H WIEATT B WH B gY, 3T FHT DI g=UdIg PHadl g 3R AUl

HRAT § [ I8 g1 AeYUl YR 3fTUch ATHT 371 R8T & A9y FHT 1 39! Ui o 2| g
e § 39 W $u Wi 1 A9 by, R @ ==l 98 g3 Hie 9gd wwg ¥ R
FHST & AR Al 59 Bed B e ff Bed @ © 3R udten ff o @ 2

AR, g9 1909 B 37 ARSI e & AW § I€ gl &1 § [ Iq qHI g A
T o7 {3 I PR, S U (A9 Jawen gAR g |oet § faarg & fow a9 i off,
JAD BT DI QR T YT & AT 81 3R 9 I Dl WL B} & oy 3777w AR Yere,
1909 UIRA fhaT AT o7 IH FHY UG I8 &9 ¥ el 81 8N & M TADBR A5 AR
UFe B dgd Sl NG BIRST JdRRAT 8, SAD! dal Iorex Wi &A1 Ts71| 3Afey a¥ 1955 H,
o9 fog AR vae &7, 1 o darfes rl & Wo-ar R 9y, e fare sms aRw
@ WEH W BT 5, B W INCIE B R H Sirel 17| 9gd o 9% R wwe @) I8
3eT XE fF T8t U SR 37w BT Bl AT WIHR BT €, SHD! Uga™ & 8, T8 DI
BH < AR Uae #...(Fag™) I8 FEAN 3R S d&dl o 6T 8, $9 ol H MRl g

STEl $HPT U UEA & AT ©, 981 39D YolhRU DI el Wl BF A1EY, e 9gd wHa
e M & qEsE VAT §9a e B IR AT AR | § e e aRe A
FIFH W I UG BADT QA1 8, WY AT &, ST 89 WHR dA1 A1y AR uIRd
HAT AT | H qHST & 6 991 APRIAD PHen 2| 984 fad A sHD! el & 2l 3 |
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H a9 2 % 39 W BIg ofdl Tdl DA B ATILIHAT 7 <Ed Y, 39 ADRIHAD HAH Bl

|l BT FHST W BT AMRY| BN WRDR FE A ¢ b B WY, & q, W &84T B
AN B Sl ST et € Sl BAR WAUM 3R BT B d8d WIBR B gY, S

T BRAT AT H IRIG DHRAT g (6 3T ST WIaT § I8 Fed 9] 41 R H|

MR. DEPUTY-SPEAKER: Motion moved:

“That the Bill further to amend the Anand Marriage Act, 1909, as
passed by Rajya Sabha, be taken into consideration.”

# AW g™ ¥ Ugd B F o Ift I Ry € fF aw {9 orer g e
drel, |e # ared |
S SRNART DR qreed |
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SHRIMATI HARSIMRAT KAUR BADAL (BHATINDA): Sir, this is indeed a
historic day, especially for the Sikh community and I think, maybe for this House
where probably, for the first time, we will all be standing on the same side of the
fence.

Well as I have always fought battles for our rights, I am very happy to see
that after many years and after a long and hard battle, today, for the first time, a
Bill has been introduced which concerns the Sikh community.Elas been a long-
standing grievance of the Sikhs that where during the British period the Sikhs
were given a separate identity and recognised as a separate religion, but in 1951
when the new Constitution was adopted, our identity was totally abolished and we
were put as a part of the Hindu Dharma. This is a total injustice to the community
that put up a brave and a strong battle for the freedom of this country. Be it
kalapani, be it the hanging of the Indians by the British, or those who had been
shot by the British, over 70 per cent contribution was made by this great
community who could never have thought that when it comes to getting their
rights — every community, be it the Hindus; be it the Muslims; be it the Christians;
be it the Parsis; be it the Jews, every religion would be given this right of having
their marriages registered under their own Act, except for that one strong and
brave community who had put up the biggest struggle and the biggest fight to get
freedom for this nation. So, with a heavy heart I have to tell that whereas the Sikh
community which is a total separate religion having a total separate identity
followed their own customs and ceremonies because this is a religion which has
been laid down by the Great Guru Govind Singhji in 1699 AD and Guru Govind
Singhji himself said e €T #1 ¥4 © @M, @ierd 4 § &1 am| For us this was not
a political issue but an extremely religious and emotional issue that we should be
given our own identity and our marriages should be registered through our own
Act. It is because three million Sikhs living abroad, whenever they went abroad

they were asked to show their marriage certificates. The marriages were registered
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under the Hindu Marriage Act. So, we could not explain and there was a huge
identity crisis as to why we wear a turban. Why the Sikhs have a beard? Why do
they carry a Kirpan? When we would tell them that this is a separate religion, they
would say that no we were a part of the Hindu religion. So, it was not just an
emotional issue but a huge crisis for my community. I am truly grateful that today,
I think, after a very long time, it was, I think, in 2007 when this Bill was
introduced and unanimously approved by the Standing Committee on Law and
Justice. It took two Ministers and now, I think, now the third hon. Minister for
Law and Justice is here and maybe he being from a Minority community himself
he understood the pain and anguish of another Minority community and I, on
behalf of my entire community, am truly grateful that finally we have managed to
achieve what the Shiromani Akali Dal and my community had been asking for a
long time and pleading to please allow our marriages to be registered under its
own Act, under the Anand Karaj Act, just like every other religion is allowed to
do so in our country. I am truly grateful to the hon. Prime Minister, to the hon.
Minister who had brought it to the Cabinet which graciously gave their approval
and now the Bill is before the House and I hope this Bill would be unanimously
passed by everybody in this House.

Sir, while I compliment the hon. Minister and also very grateful to you, I

would like to remind you of what Guru Govind Singhji has said g% &7  Hag 7
%, 7 TH AR W WG ¢ g, FreEy B 3 S | This is the first step. T would

like to put up a strong appeal to the hon. Minister to please amend article 25 of the
Constitution as has been recommended by the Constitution Review Committee
where the Sikhs are not given their own separate identity and religion but are
clubbed under the Hindu religion. Like, as I have said before, we have our own
customs; we have our own religion which has been laid down by our Great Guru
Govind Singhji in 1699 and I hope until an amendment to this effect also is
brought in, this entire step would be incomplete. So, while I thank you from the

bottom of my heart, I do plead and I hope that article 25 of the Constitution will
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also receive the blessings of the hon. Minister and we will get the change and
finally this community will be able to stand up and say, we are Sikhs and we have
our own marriage Act; we have our own ceremonies; we have our own religion
and we belong to the Sikh community, whether we live in India or abroad. We

have our own identity finally.
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FerEAT S Bl feell JaReDaTe U2 HRAT ArEdl g BN AR Ared | Hel fh 9gd R b 918
A 91 Td BT W $Hes gU © 3R B §hdl © fh 59 d5 fhdl ofk BRA W) 89 gdheo
T Bl...(FgT) 3T ATST SAWR BHIFY| 3T &R a1 A TIDd o] ATYD A% B Al 3T I8
A €l g U 2
T RIS ¢ A0 H I 7 DI
2 g Rig aroran @ | A1 g9 I H Wt T8 g

# df fAfex dred iR waeEE St &1 9gd AR gl A Fe drsar § fh RRmf
epTel gt & el SfeFT APl Hiud & |l HANr 3R vAdi 7 qgq IR B H Uy
U Udh SHMER R Hidd dfad &1 fegead &1 gamwEl o ml S99 991 el &t
3Tl AT 8l Fehdll o
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HEY Pl FETOR Y §U I8 (4 bR MY &1 H PV I FHM SNl Bl DAl AT g,

Since Baisakhi Day, namely, 13" April, 2012, the newspapers headlines have
triggered a major debate on the Anand Marriage Act. There had been a rigorous
issuance of statements from all around on the subject but most of the utterances
are without proper knowledge of the law relating the crucial subject. It seems that
majority of the statements are laced in political colour. The fact is that the
decision of the Union Cabinet of Indian Government is a technical amendment in
Anand Karaj Act but a lot more has to be done, Mr. Law Minister.

Actually, the truth is that the Union Cabinet’s decision, if it is not amended,
may further complicate the whole issue regarding Sikh marriages and would lead
to more complications to the Sikh community. It is also true that instead of being
elated, the need is to seriously evaluate and analyse the new development by the
Sikh intelligentsia, and the religious leaders,

First of all, the views expressed by a majority of the political and religious

leaders that the Anand Marriage Act was made redundant or inapplicable after the
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Indian Independence in 1947 is totally wrong and without substance. @ My
observations are based on the fact that after Independence, in the year 1949, the
Indian Government passed an enactment namely, the Merged States (Laws) Act,
1949, which declared the continuation of all the 256 Acts passed from 1839 to
1949 and most importantly this includes the Anand Marriage Act, 1909 itself. So,
the Act continues to be in force from 19009 till date.

The second argument which I would like to stress is that the Anand
Marriage Act, 1909 was also amended by the Legislature of India in 1959, vide
Act No. 48, which was enforced with effect from 1% February, 1960. All these
developments are proof of the fact that after passing of the Anand Marriage Act, in
1909, it has never been annulled or made ineffective as claimed by most of the
leaders and writers. Rather, it always remained in force in law.

If we see the historical background of Anand Marriage Act and its various
sections or provisions, then it will become abundantly clear that the amendment of
Union Cabinet is a technical amendment.

As we all know, the marriage ceremony in Hindu religion was solemnized
by taking steps around the sacred fire and that of the marriage ceremony in
Sikhism was by taking four rounds around Sri Guru Granth Sahib in the end of
19" century and it was almost established. Some of the selfish elements created
doubts with the validity of such Sikh marriages. The Maharaja of Nabha Tikka
Ripudadman Singh taking guidance from Bhai Kahan Singh Nabha drafted the
Anand Marriage Act to declare legalised the Sikh marriages and presented it toE
Imperial Legislative Council.

Later on, when Sir Sunder Singh Majithia became the Member of the
Legislative Council, he took the initiative to get it passed in 1909. In the preamble
of the Act itself, it is stated, “Whereas it is expedient to remove any doubts as to
the validity of the marriage ceremony common among the Sikhs called Anand, the
Act 1s enacted.” The same is mentioned in the Objects and Reasons of this Act

also. This Act contains in all five sections. The first section mentions the
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jurisdiction of the applicability of the Anand Marriage Act, 1909, according to
which it was applicable to the whole of India. However, as mentioned above, the
Indian Government in 1959, by passing the Act no. 48, excluded its applicability
to the State of Jammu and Kashmir. Section 2 declares the validity of Anand
marriages which says, “All marriages which may be or may not have been duly
solemnized according to the Sikh marriage ceremony called Anand shall be and
shall be deemed to have been with effect from the date of the solemnization of
each respectively, good and valid in law. Section 3 mentions exception of the
applicability of this Act to certain kinds of marriages. It says: “Nothing in this Act
shall apply to (a) any marriage between persons not professing the Sikh religion,
or (b) any marriage which has been judicially declared to be null and void”.

From the above, it is crystal clear that the main objective of the Anand
Marriage Act was only to declare the validity of the marriage ceremonies among
the Sikhs called Anand. In India the laws regarding personal laws were enacted
before and after Independence. The personal laws are those laws which are
applicable to the people as per their religious notion or faith. ... (Interruptions)
For the first time in India, the law relating to marriage and divorce was enacted for
Christians, namely Indian Christian Marriage Act, 1872 and Indian Divorce Act,
1869. ... (Interruptions)

After the Independence in the year 1947, the laws relating to personal
matters of Hindus were drafted commonly known as the “Hindu Codes Bill”,
which came in the form of four different enactments, i.e. the Hindu Marriage Act,
1955, the Hindu Succession Act, 1956, the Hindu Minority and Guardianship Act,
1956 and Hindu Adoption and Maintenance Act, 1956. These Acts are applicable
to Hindus by religion besides people belonging to Budh, Jain and Sikh by religion.

Now, if we look into the above-mentioned provisions of the Anand
Marriage Act, it did not contain any of the required parts stated in the above
paragraph. The amendment which has been recommended by the Union Cabinet

is confined only to the “registration of marriage”. If we see the reality from the
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legal perspective, the question of registration of marriages under the Anand
Marriage Act will not lead to any significant development regarding the separate
law of marriage and divorce for the Sikh community. Rather, the truth is that if the
amendment regarding registration of marriage under the Anand Marriage Act is
carried out, it will lead to complications for the Sikh brides and bridegrooms. It is
strange that in the newspapers the general view is that registration under the
Anand Marriage Act will benefit the Sikhs particularly the NRIs. But the reality is
contrary to this. It would be too difficult to make the people of other countries
understand what Anand Karaj is. ... (Interruptions)

IUTeA WEIGY : S AT O g ®, 98 HAl Sff @l § &frg|

.. (eraE)

SHRI PRATAP SINGH BAJWA : If the Central or the State Governments are
really concerned to accept the demands of the Sikhs for a separate personal law
like that of Christians, Parsis and Muslims already have, then it would have to be
serious to enact a law for the Sikh community relating to marriages and divorce,
adoption, maintenance, minority, guardianship and succession. It is only when
these Acts are enacted, the Sikh community can feel elated to have its own Sikh

personal law.
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*SHRI SHER SINGH GHUBAYA (FEROZEPUR) : Hon. Deputy Speaker Sir, I
am grateful to you that you have given me the opportunity to speak on the Anand
Marriage Act (Amendment) Bill, 2012. I thank the Hon. Law Minister Salman
Khursheed ji for piloting the bill in this august House.

Sir, this is a historic day for the Sikh religion. It was a long standing
demand of the Sikhs. Ever since independence, no bill pertaining exclusively to
the Sikh religion was ever passed in this House. So, I thank the Government from
the core of my heart. Our Sikh brothers, who migrated abroad, underwent a lot of
difficulties at the time of producing their Marriage Certificates as it was registered
earlier under the Hindu Marriage Act. I do not want to speak at length. I just want
to thank the Hon. Prime Minister and the Law Ministry.

Just as this bill has been passed in an atmosphere of good will, similarly
other pending demands of Sikhs should also be accepted. Sir, I am sorry to say
that step-motherly treatment was always meted out to Sikhs in India, whether it
was Operation Blue Star or anti-Sikh riots of 1984. Sir, many Sikhs had migrated
to other countries during the time of Operation Blue Star in 1984. They had taken
political asylum there. Their names were put in the ‘Black List’. Now, they want
to come back to Punjab. The Central Government should allow them to come
back.

The Sikhs were always at the vanguard during the times of freedom
struggle. They ushered in the Green Revolution. But, justice was not meted out to
them. This bill is a step in the right direction.

I thank Sardar Tarlochan Singh ji and the standing committee. It took 5
long years for this bill to see the light of the day. But better late than never.

* English translation of the speech originally delivered in Punjabi
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15.00 hrs.

There is paucity of time, so [ will not dwell at length. An amendment in Article 25
should also be done in a similar way. This is a golden day, a historic day for the
Sikhs. Their long-pending, just and genuine demand has been accepted. The Sikh
Brotherhood is happy on this occasion. I whole-heartedly support this bill. I

thank Hon. Minister and the Government for this step on this historic day.
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*SHRI RAVNEET SINGH (ANANDPUR SAHIB) : Hon. Deputy Speaker Sir, I
am grateful to you for giving me permission to speak in my mother-tongue
Punjabi on this important bill.

Sir, this is a historic day for Sikhs. First of all, I thank the Prime Minister
Dr. Manmohan Singh Ji, who is himself a Sikh. I also thank the UPA Chairperson
Madam Sonia Gandhi Ji. I am especially thankful to the heartthrob of youths Shri
Rahul Gandhi Ji who inspired me to sport the turban and have a beard.

Sir, Anand Marriage Act (Amendment) Bill, 2012 was the long standing
demand of Sikhs. It took some time to bear fruit. But it is a momentous day today
as all political parties have come together and want to pass this bill unanimously.
This is also a learning lesson for other parties and states. There is a party in
Punjab which only indulges in agitations and dharnas. However, bills can be
passed only in the Parliament.... (Interruptions)

MR. DEPUTY-SPEAKER: Nothing else will go in the records. Please maintain
order in the House.

(Interruptions) ..."*
SHRI RAVNEET SINGH : Sir, the Hon. Prime Minister was himself present in
the Rajya Sabha when this bill was being passed. Sir, Sikhs and others in Punjab,
Haryana and throughout India are happy that this bill is being passed in the
Parliament.

In the end, let me thank the Hon. Law Minister Salman Khursheed Ji for all
his good work. He had assured us that this bill will soon see the light of the day.
He has fulfilled his promise. I am also thankful to Ambika Soni Ji and Maharani

Preneet Kaur — both Ministers from Punjab. Their contribution was ommendable.

" English translation of the Speech originally delivered in Punjabi.
** Not recorded.
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The suggestions made by Bajwa Sahib are very relevant. They should be
accepted. I thank the UPA Government on my behalf and on behalf of all Sikhs of

India for accepting a just, genuine and long-pending demand of the Sikhs.
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*SMT. PARAMIJIT KUAR GULSHAN (FARIDKOT) : Hon. Deputy Speaker Sir,
the Shiromani Akali Dal (SAD) had been demanding since long, both in and
outside the Parliament, that Anand Marriage Act for Sikhs should be passed in the
Parliament. Today is a historic day for the Sikhs throughout India and the world
that their long- standing demand has been accepted. This is a matter of happiness
and pride for the Sikhs that this bill was passed unanimously in the Rajya Sabha
yesterday and today, this bill is being passed in the Lok Sabha. Sikhs as a nation
are elated at this positive development.

Sir, Sikhs who went and settled abroad were facing a lot of difficulties as
their marriages were earlier registered under the Hindu Marriage Act. Chairman
Sir, people belonging to various religions and faiths are members of this House.
They are free to practice their customs, traditions and rituals as per their religion.
This is why India is a great country. It is a melting pot of different religions. Still,
there is unity in diversity.

Sir, Sikh religion has great regard for all religions. Guru Nanak Dev ji had
said — “We all are children of one Lord. All are inherently good”. Sikhs believe in
communal brotherhood and oneness of humanity. However, I am sorry to say that
India has always meted out step-motherly treatment to Sikhs. At the time of
framing of India’s constitution, Sikhs were not given the status of a separate
religion. All other religions had their separate marriage acts. However, Sikhs
were not granted their due. Why are we being discriminated against?

Sir, Sikhs have settled in every nook and corner of the world. Sikhs have a
separate identity. Guru Gobind Singh Ji had given them a unique identity. They
are a distinct religion.

Sir, today is a momentous day for Sikhs. Their long-standing demand has
been accepted. This bill was unanimously passed in the Rajya Sabha yesterday. |

urge upon all parties to unanimously pass this bill in Lok Sabha too.

*English translation of the Speech originally delivered in Punjabi.



22.05.2012 137

I am thankful to the Hon. Prime Minister and the Hon. Law Minister for
acceding to the demands of the Sikhs. Today is a historic day. I also thank Pawan
Kumar Bansal Ji. At such a short notice, he introduced this bill in the Rajya Sabha
yesterday and in the Lok Sabha today.

I would urge upon the Hon. Law Minister to make certain other additions

in the bill after duly consulting all sections of Sikhs.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): I stand here to support the
Anand Marriage (Amendment) Bill. At the outset, I should also say that when the
Hindu Marriage Act was enforced in 1955, at that time, this was also discussed in
this House and the whole country had to wait for so many years to enact a Special
Marriage Act for the Sikh community. One would always remember in different
religions in different countries, there are Registrars to register the marriage but in
Hindu community, registration of marriage in writing was never a forte. We, in
our culture, in our tradition and civilization have recognized different types of
marriages but never we had at any point of time, till 1955, had registration of
marriages. But when people are going abroad, the registration of marriage has
become very necessary and especially the Sikh community needed that type of
registration. Belatedly though this Government has brought this Bill, I support this
Bill.

And I also like to mention that now after this Bill becoming an Act,
respective State Governments have to put forth according to the rules respective
Marriage Register Offices where register has to be maintained. Invariably in every
State, there are Gurudwaras, and I would also request the Government that
respective State Governments should also be alerted to maintain this type of

registers.


lss
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SHRI AJAY KUMAR (JAMSHEDPUR): First of all, thank you, Sir, for giving
me this opportunity to speak on this important Bill. Definitely, I support the
amendment. It is a step in the right direction and like all my colleagues have
earlier spoken is a small step in the long journey. From where I come from, my
parliamentary constituency, Jamshedpur, the Sikh community has always asked
for the separate Marriage Act and the Sikh Personal Law. I hope that this will go
in that direction and I would request the Minister to kindly consider this in the
next Session of Parliament.
15.10 hrs.

(Dr. M. Thambidurai in the Chair)
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“In sub-clause (b) of clause (2), the reference to Hindus shall be
construed as including a reference to persons professing the Sikh,
Jaina or Buddhist religion, and the reference to Hindu religious
institutions shall be construed accordingly.”

But today I would like to say over here that I belong to the very ancient,
very indigenous tribe called the Bodo Tribe. We, the Bodo tribal people, have
been practising a very indigenous faith and belief or religion called the Bathouism.
In this context, the Bodo people of this great country India should be provided
with a separate Bodo Personal Law and a separate Bodo Marriage Act. If the
Government of India and this august House can concede a separate marriage law
to the Sikh people, why can it not give the same to the indigenous tribal Bodo

people of this great country?
Safely # aMues AR YR ARHR F HE 9Tl § [h 9gd @ W & TR Fgmm

& IS TTgacl ANl & U 31T & UHh dIel T af 3R el ARS Ude g9 &1 9T¥xd gl
IHG A AT A AR AR 2 6 anfémer 29 # AN dIST ggadt RN Bl Al gdcrS Bl
ELEY

We, the Bodo tribal people of India, are also minority in terms of language

and culture. So, why are the Bodo tribal people not included in the provisions of

article 29 of the Constitution?
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DR. RATNA DE (HOOGHLY): Mr. Chairman, Sir, I welcome the Anand
Marriage (Amendment) Bill, 2012 as it fulfils the long-felt desire of the Sikh
Community. This is concerning the sentiments of the Sikh Community. Under the
circumstances, I would like to request the hon. Minister to ensure that this
arrangement is brought out permanently. So, I, once again, welcome and support
this Bill.

AT g FAN (FieT): [UIART ST, S99 Gl dg-IRilfad aes ARS e W e
HiepT o, s9a oy aga-aga guaic| 39 f98ge & agd ol 9 A iR uiten ol 89 @9
eS8 A ARG B WHlG, &R 8 3BT NG @ § R 39 d & foy s a3 o
T A AW Al 39 Ege 1 wWIT FRA g IR Al g B I8 99w A |wr A
AT | T &

SHRI SALMAN KHURSHEED: Sir, [ am very grateful to all the hon. Members.

Around 12 Members have extended, on behalf of the entire House, their
wholesome consensual support in a very significant step. It may appear a very
small step but as the first speaker from the other side, Shrimati Harsimrat Kaur
Badal, said this is a very significant step. A small step for us maybe but a leap for

mankind is the thought that comes to mind.
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BT B AT [P 3R & Bl U o | Faod B AT fHA W W W 8, R A1 TR
81, Ul Uil 1 B A1 fquel &1 b1 B, W Al BT 39 <« H AW AT D A8 ARG
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AUPR 21 TR MM AT AR AW 3RA & IUBR Pl 89 WHR BN 3R IqDT G PR |
AT § {6 ST &7 I8 B GX Q¥ D AT S0 $H WG BT 3MR T FE AR P
FHE i §l § IHIE Bl g 6 I8 AhRIEAS e 89 iR dEl H W), 918 98 gR
qISIcivs & AR 1 8 A1 fhdl 3R 1 81, Sud il &9 gl aRe W wedar 9+ | S
S B B VAR DI A DRI e | BH T A H FRAT 3R AU AR 3R A8 Bl
AH-GART IR d8 B DA e, O AR <2 3§ gy 2, GeErell 8l AR I8 Q0 3M

EESIIN

HeIqd, 3 AR ¥ad 1 Unity in diversity &1 U& IaTexvT IR fhar g1 faaear 3
Uhdl B Ue9H 6 8Idl ©, fael & TExs I 98 UeeE d Bl §, 7S 8A- e H SAd]
ee bR faamn Bl

HEIed, § U IR R 9 9 9eREm, Rl Gffd iR ATaR ST MR Jdhe
BT § AR FraeT rar g b 59 fadae o1 ge qauwfa 4 aika o
MR. CHAIRMAN : The question is:

“That the Bill further to amend the Anand Marriage Act, 1909, as
passed by Rajya Sabha, be taken into consideration.”

The motion was adopted.
MR. CHAIRMAN: The House shall now take up clause by clause consideration of
the Bill.
The question is:
“That clauses 2 and 3 stand part of the Bill.”
The motion was adopted.
Clauses 2 and 3 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
SHRI SALMAN KHURSHID: I beg to move:
“That the Bill be passed.”
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MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was ado.
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15.20 hrs.
PROTECTION OF CHILDREN FROM SEXUAL OFFENCES BILL, 2012

Afeel 3R A R Ao @t o WAt (shwelt Fon div): gwrare, |quly weed | 9gd
R B AR S 91§ gedi &1 T V1 fad o &1 At frem 21 7eey, § smuat orgAfd |
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B AR VI MRIE BT R dxe & forv {9y <arareral &) RmuEr don S99
Fdfera a1 i fawt &1 Sudy S At fadie wR feR e sl

7eIy, § g qar aredt g 5 39 9 @1 A # U 9gd ot wfhan oA e
2| 9l JATel, T AR, Rafde ARl SR gaue @ GErar 9 fad @1 qrn i S
o B G T H FRR

39 AT Bl M B JAHAT R TS, 3HD HUR H AT Y IMUD HAEIH F AT
=gt 6 afifes FaeR-w=l & A1er @ @Re-awe @ Rierd o9 e @ Ff fed §
5 geai @ RRIfT 3gd STy 3 I8 fdd e’ g 21 S9H Tsd-afsd! &l aid 78 o
g9 BIC g Dl Aesd &Rd 8, SAD A1 39 dg B UP JIdraxyl Uer aiar & fob g
BT gAY W € Ub SR b ATEI H ST Ul 8 3R Il waRer Al aredht T el 2

$9® U BN UN dedl dI GRET @ oY Dls 9 T8 a1l U & S gHaAn
3MS. QL. H BHY A SN B ®, I8 (91 [depel 39 IRe &1 o1 b T § o1 Jagare
A ¥, d Hacl SSTT UTcl Dle B Jdd I FIH XU 1 S AR 8- A 375 3R
AFI 376, TR A=A W= 377, A| IS Al & WY Sl XU & Bl & AT g=Al &
AT PIs VAT B BT © O DT TH oIl B Sle B I | S0 IR-4R 39 g2 a RAf
I8 Bl B fh O a8 9 PIc # W o M, 3R S9® aR ¥ a4 B 9§ g9 3
fEATT TR S BIY TS §, 9 S Sfiae ¥R 9ol &l UK 3R Il YR Sfiae TR & Sl 8
9 fdd 1 oM &1 awIdhdl safely TSl & ggel A I8 Y Siex Yool f[adl & iR gav &b
A TS 3T Y Uagss W 8, S9 9o R T8l & O 9= & a1 VA1 ganl 2
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g9 AT I8 AN ARG Ah~ UH 1 2 Sl o7, 9.0, # faviy wu & gRwifya
& fry U E SR T & 3 U I qve BT wau R g - - Ridrra
A felt 6 sfdpaR a=ai & Wy MALvsion g8, d=d @I ol BR Bl deR o Sl 7],
ID A1 N PR IHDT He) HR &A1 TAT| 37 W AT DI <&d §Y 9 (4l Bl AT Bl
SICRRENIRSIT

AEIGY, 9 9ad Bl # I8 Wi I A 3R I8 W S a1 Bl AT B H
Ud JS! Al & Wi WU BT § 3R 98 PIC | U B © A SHD! S 9gd g4 BT B
FH-FH A1 v B ® 5 agd 9N wfan] e W 59 %8 & DA 8 df 9 PIc A
St & el 8, o Ribrad & a9l A8 Bl 8] Wifh, B Sl U8 el oihR Y €, Wb
I8 A1 © 6 s Sl Riera 8RN, Riera &= 9t st Riera & a8 o san
fp S8 I et 8l B

IS TP dgoe-hoo] A &1 S = DI Hal SHT T8l TS| =e ;R B Wa) Al
frft U=f STE W) Siet S|e Arar-fuar @ Rieraedl qan, a8t gaars 2Rt S8 9w gfes
arert U IAHH F T Bl S A RepifSn el R gear B1g W TE S @
I D AT TH $SHSR BN 3R TH TFAUC BN Sl SAD! dral bl | 39 9l Aar
BT SE@J §Y 3Md ORIV 39 a8 & < T

Hered, # I8 qar =g {6 3 A gR1 Ay 2007 H UEH WS A A5es

3RS BT 1T 3R IHH B9 R AT H ORE B9IR qedi B SR el [hal 7| 39 oRe
BOIR gl H 53 Ue q=di + I8 A1 & S |1 Aergarell 3iiec 83Tl & 3R J Aagarell
BRS gU &l SBM I ®H W HH IT 9911, W PO 9= 1 9T & A& | S e @, A,
Ug, IT & ATl BT 8, SS9 ol Udl & -Tal fb T 918, Dy a9 Ifhd, 9 IRl & S
feHTT TR ST B9 gedl 8, 98 B9 3ol e Bl § fd Siia W) g8 "HRie w0 A bR
H%’f%‘ftlmlﬂﬁa‘s’%wws\n YEdl ® IR 39 B § Wt 50 wfaerd 9 39 d)e
& A I o 39 IRE BT B B Il SHB] SH-Ugd T dTel &, 9 TR & I Je=,
USRI, 3T & ¥, S S°d! S §, S g2 dl U o, S gRI 39 d¥g Bl &9
o 1| I8 U Il Bl RUIC g1 99 ae & [qog I AWIEAT & ATH H FURIEAT Pl
e aon i, 39 AT B T AR gRT WA B & el ¥, & Seae § v e

BIC g9, TABI Y9 599 Bar 1 21 A die SHe o & ft 59 9o § Urag 2
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faa & I8 Wt =awn &) 1 © & Afdcd a=8 &1 IR-aR S F T A1 TS| B ufhAT &
IR R R AT & gear =il 919 el B U a1 ST A del fh S9s forv gague
AT VR TRE DI SRRA 81, WD Al dedi Bl AGq HY, gD IR I8 UaeH ¢l 59
9t 3 geai 1 S PR | uRWIRT fhar = &, o9 afad @ amg 18 |l ¥ A ©, 98
= H R
# 3MUeT &I 9 fId B 9RT 24, 25, 26, 27 3R 33 DI AR A =M g, e
BRI B9 I UfhT & &R WU Pl A1ges Wed! aM &1 YA fhar g ok 99 ydra @n
g, T8l Ud IR 8 39 I & A0 | g=dl & qHM I TIRIE & folv ok WaemT o)
g, T8 N R g & oy dicfded AEia T & TR IR W ol TAN ARPR T TP
3F B B oy RIS ATges WIS WHIH ofdR 38 © iR Sl aF] & gt 21 X I3l
H I8 W Id 8§, N qedl D1 GReTl, IAD! S@ITd, ATaeD TR I b [y oy
&1 faiT eraar ueM & 97 I8 21 9 AT A a8 2011-12 H S 170 BS99 B Ay
& IS, 99 2012-13 | FE NI 400 HRIS BUY [ TS 2] §H AOMI B N[ B & dlQ
TSRS © Sl WA JdTse ferd Jed ©, Sa@! aen ff S gfers e # ©, 98
660 T3 ©l WY & dATges JThIAR HHCAT BT AT 41 548 85 ©| qedi DI ARSI FBIAT &
fIU ol 2cUclisT 1098, dTScs BoUdlisd Talls off W g, oy & i 5 70 &
AT IS $H TRE B Dls e 8 a1 Drs A Afdd, SHH ITD WS 8, DIs IR T,
TS Toldl &, S dTell 8, IRT F <@+ g1l &1 b s & ey I8 RIfF & a1 59 <o
TS TR B B FHAT © AR I R TRl fFeri|
ay 2010-11 ¥ 1098 W 22.64 ARI W 31¥h Dt (A B TS 81 39 [T &
Tl IIReU H GRS SR G A H BT 16 | 18 el b Fdl & (ol dagerel Ufdefadt |
BT Bl I Pel A AR & H UGS & FTAR 16 A 18 WA & drd Dl b gedl bl
afdd @ A fhaq 99 W IRIRS g a1 8, IAD 918 3R bl HRU | I9 Al
@ Rrerd Bl 8 @ o WaEE & AR I8 <’ SR 6 a9 @ de off 3 T oft
3R R-9R Y8 q1d Yo+ & a6 o Rrbrad 8RN A1 g5 DI gelrdl S, e W R
AT SaTd US| S Sl BTeAd &, 9 U4 81 [ a8 ARl ANRIE § qRIbe 8
PIRMY BT, SR q8 AU AFA ol @G 3R AT S TAR qiferamiedt e dHel
g SO ¥E W 5 9w @ ey, R Rm ARl A g A 5 9ed 9 oMy 18 Wil |
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HH D A DI HUC B I T B A1y AR R 39 fAd § 39 N & AR s\l
<@ foran Tar 81 # I8 |9elt § % I8 oMy @ R Wed H Udl o Ay b 18 A BH
Bls BUC & A1 39 IRe Bl Ufaefdd! § g=d P T8 g1 ALYl 3R 89 I8 A o (&b
AU HH G I USA 9Tl (a8 DY ST 89 g1 DI R [pal, I gurgAl fBR A gaR Farel A
I B Aeball 8] UfeldMed WieT HAS 7 g1 9 SR Ad H qol urey H WG Bl
g & R @t offl a9 39 IR # Sl Qe-fiar & W 98 7eqd e 5 oe™
qﬁ%ﬁaﬁaﬁ%ﬁﬁmﬁmwzﬁaﬁﬁaﬁéﬁﬁmﬂaﬁﬁﬂﬁ%ﬁmﬁéﬂﬁl@m
TR B9 16 Wl & g Bl Huc Bl d1d HY od, al Ig 8l fb ST § a0 &l of o
3R 919 9 UHs A A1 HH-FHH ITH IR YR 41 3R FE@d G HE odT 6 S &, HIC
off, a1 S 1 Ap 7 oft Ao frerf| 39 faa & T 34(1) & e w0 A I8 Sooid
6 PR I T=ar gk ged & WY Al 39 A A SN [SBrg Ry 8, I ARE BT IR
HRAT © QI ANN BT AT o, 3R I 984 GR AN 3 6 3179 a1 a=di &l o § § &1, U
TE Bl IR 3 TRE B g=d, UH YT YU B gedl H IR U ¥g BT BIg MUY Bl § Al
I8 Y oo gae 81 Oiol Yae H I INed AT BIg IR Rprad wR FadhdT gl ool gae |
PIg Ol AT [ BT gag™ T 81 I AT 3§ ot gae H 991 I8 ge o § [P a=d B
FAT-JIHR BIS AT I A1 IS AT B IR H IW Ia1 ;IR A1 I|W w6
YT Y AR VIS HAT &1 3 AR DI 1 HeDR S VIS fodl oar g1 b
DI RIBIRRT & w0 T &7 43 31R 44 Srell T €1 N7 43 & <A g DR R
T IS BRI DI A8 JAITaa HRAT 8N b (M ST7a, gl 3R AMA9EDh] BT 39 BT
B IR H AAGN & TR D! ATIRAA HRAT RN & b IS I, qeai Bl AT b A
g, BIc 9= 8, SRIES 8, amMee! Wed &, & W iR ARy, Afkie, TREN & e
W EH 39 91 DI AW I [F I8 [ S o1 @ €, 399 =i DI YR, =i DI [ e
A HEPS T R, I [ R & SR 37O U R 89 Ped o [P M b ged bl
HRA &1 9 990 &l 99 R 9 9RA & Wil ARG a1 iR afe anft 9@ St <@ T
2, WX ST 31IWd W 9gd AR NN | AT I B BT AT AT B, faR I8 <@l AT g,
90-95 Ufererd =l @ WY $ ARE B Bl Ual 81 S &, SId Sl DIy e A Iebr Rgely
1 fHdt 3R TRE ¥, S99 29 & AT # SR BIaT 8, 980 9N STy ¥ WY 39 aN # 9
g 39 99 IS0 BT AP & Y 59 9 DI 980 A9 SIbR Al AT 21 $9H ORT 44
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& I TS HHTE BR UM A dges se, TIAGIAR &l §0 BT Bl
AR &1 &1 i@ o T 2l 3l geR UEEdRieR, S we # WifRfleR g
STl AR BT arficd fear war g1 |ffa & ReiRel & SR wRifdd BT b ar
16 & Iiaid T ot 4 ff I8 Vs fhar R g 39 afdfm & ofaa =i @l
ARG WA & g ST ST - a1erm 2, S0 W |on ferfll g\ dddd I8 © &
ST g2 BT ABR ST §, SHD A1 JIRG3Td TEIee Al T81 bR BT 8, offhd I eI Pl Pl
DR T & A1 g8 W Sl & o Bl WeR 8, FIa B e A1 9 A8 DI s
BT &1 A9 IE BN b 9= oY fhd afdd 3 3ae wR H e &), hHY | SiE &, 39
IE B! YA & & oy {6 g=ar gaf o iR fhdl 7 I9e |12 AeRgsrel Ydiee AT
TOH ST O e Bl Aol gl R 8, 98 fRar, a1 S9er W Sal & 9o §, R e
3THA B el DI 7

d g8 f qa @gh 39 R 4 g & 9eR & Siind s Py gl

Clause 3 — Penetrative sexual assault; Clause 5 — Aggravated penetrative sexual
assault; Clause 7 — Sexual assault; Clause 9 — Aggravated sexual assault; Clause

11 — Sexual harassment of child; and Clause 13 — Use of child for pornographic

purposes. Ugll aR UHT B3N & 1h Sl 91 AR & A URE B, IWDh! g & T8
3R HOR |l §l | FEl A A ¥ HH T8l 8, Hel kg AId, a9 ard ar [HH g
ITP € IR HIC IR dI ogh SBHe W &1 95 & 91U 59 dRg Bl JdeR dd &
forg I9a! g et & folw 9o &1 grag™ 5l S9d W-wre Bigd W gl I8 S 9 g,
IFH AAT-3TT AR & 3R gD gl T B

ST #9 el b g5 BT S SHTE WIATsS BRAl © AT 9 Bl 59 dvg Bl Ulaetdars
& T grae™ oRal 8, S9dT W SRER Bl g8l o fHenlt R Tde & 3ieR 98 w9
e @t fadrwar § 9a9 9t 91d 7% 2 P T g SuURT #9413, 5, 7 3R 9 H W FHAS
g, 9o 3% Y% YRS TR @ &, I GRS DI PIC & AW I§ B DHAT 8RN [ I
ma#fﬁm%l@

AT B, BT D GOUAN Pl A B Y Tea R dR arel Afax 1 W &
T BT U@ 2l O, Bis Afdd ot | TgdeRl WIdl 2 3R a8 SD! Teld deid Bl ©
o 3o @ 7 (5 =0 & W 39 TRE BT Vae (], 3R a8 e [ebarr ol Al wol &1
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UIaeT= 2 S9foly $¥aRe BT WIaeT &1 d-ife MY s S 3 Si=ar | g {6 smosy osr
g g1 {5 BIg 1 P BT Pl B R TS A% Ya VSl IR STe (T S,
3R 3T [Eh] VR[S JRN, QAT &l & T Riprad &R darel H1 W Uyd 8 & [ =
& Q1Y VAT el gl 3R I Hdl Hembrss Se= A fHar a1 I/dT Wi |l &1 Waem
39 faor & @1 B

o THR ¥ g B g T @ 30 A9 @ forg e W iy I @
UK 2l 9 qb I8 Ya 7 8 b by I gg HISAT IqD! 3Mssied) fSqaars TE Bl
afafa @ RwIRe & STIuR a=di @ JMgefed! awl feadalls &1 S Wbl § 919 WA DI
HIfSAT DI 39 1 B oMo <, IR I8 a1 = Bl 8b 4 8l

FHITT ABIGd, TN UIfeaTe) ¥efed dHeT Ugdl 7 3R W 9gd It RAwIRel &t 2l
T D! TG RIHIRE BT 7190 gU 39 fad # smvsic & foly oama I5g 941 # <@
o R IS [T 5 39 A Bl U R T B

gedi @ AM AN F FS B (MY I8 U AT He@qul IRATAd Bl 2| g3 SHIE
g P 30 Rd R e & R 9 &1 W 98aW Jo e = ol & A # o &
AT DRl Gl

MR CHAIRMAN : Motion moved:

“That the Bill to protect children from offences of sexual assault,
sexual harassment and pornography and provide for establishment of
Special Courts for trial of such offences and for matters connected
therewith or incidental thereto, as passed by Rajya Sabha, be taken
into consideration. ”
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5 TTS®! 7 MH BT DR il IqD (U1 DI G& DR JAIT AT IHbT U d¥Imer A F@i
3R R el B 31 GRAR B AT Ferd AT IqehT fUar o a1 I9a fudr &
81 # 6 WWPR PR & Y U @ Y Y| I ! BI Sl VIS g8 oY a8 dg-dg
PR Ded il fh SAN T8 SRR Bedl oY [ ISP Afed D WA H TiaT B BT 2
g a9 A1 &1 9 o U & a1 ff 78 wE P SHBT Aferd SWd WY fhw e @
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JHT WY AT I A1 fb G 30 Afeied & d¢ Dl Sl gy e o1 S9d 4 a-aR
T Y 99 AT AT 98 §Y I9 fUAT oT| §9 WY ® PHRU UM T 7 A BRI 59
RE B Aol | 3l B ARG Bl A WRDR AR H Tel| I afeqdl & A W fhan
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BT HYT D ABNANS A H AS-GF AT b R qed DRAM § D DR B 7 Y

Y| AEd Sfl, ¥ 48R & =g 21 S99 =@ Bl BREN H Rl T HH A B IR
TE A | WIS & P 3Me-5 AT BT d=dl DY B B Y| 9 9 M 81 B Iid o al
BT ATl I2 g1 I8 QIR R Yeh-Uceh Hx ARAT ATl Yeb F=a1 @A 8 11| 59 9 I
AT SHAM @ [T o Off % A A1 $B ANl 7 <@ fora 3R fIeehiar Fer {6 oy drT a8
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FT BRI ¢l I gHD! Q| 918 H 51T 1B AN d8f §HS 8l MY A 9 I BISHY AN |
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G el UK, BT el UK, VA A AR g geal o A Ul agd W "geArg e H A
g1 MRS T A AR 11,12 ATt & qTeld, qiferdpl & A W d AT P B © oI
IR H BA IR 37T Houl T& I U, A T8 U HF R g B AN 8l 8T dfed
IRAR & W REIGR B T IWWIad BT 3 91 &Y HouaT 8l el {6 8N TR § &R &
IRAR BT BIS TS IR d¢, 9! & A1 59 X8 BT B B &1 &l H1 MBI S geATy
qarg, ¥ BAR IR AMUD d¢, g, d89 ol Bl offhs s9d fha 7 fH<r A7f @Y 9 8l
freft 7 forddt Rar &1 g Brm | A AR S f9at o o € 39e fou § g% gwrarg o
el B U U 3Dl fddl ol IS &l SUA Y FATS & A 9gd <ol Wyl S| §

AT § 6 $9H 984 UBel USH DR DI IMaIhal Y| oifhT S1a 8H S a4l |awT|
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SHRIMATI J. HELEN DAVIDSON (KANYAKUMARI): Mr. Chairman, I
express my sincere thanks to you for giving me this opportunity to speak on this
important Bill. I stand to support the Protection of Children from Sexual Offences
Bill, 2012.

First of all, I would like to congratulate and thank the hon. Minister for
Woman and Child Development for taking up this important legislation for the
larger interest of society. By this measure our country will soon have a
comprehensive law to deal with sexual offences against children. It will provide
for stringent punishment up to ten years of jail term, which may even be extended
to life imprisonment, if warranted. Sexual offences against children are not
adequately addressed by the extant laws. A large number of such offences are
neither specifically provided for, nor are they adequately penalized, says the
Statement of Objects of the Bill.

The Bill seeks to protect children from offences such as sexual assault,
sexual harassment and pornography and also provide for establishment of special
courts for speedy trial.E

India is signatory to the UN Convention on the Rights of Children since
1992. It should take measures to prevent children from being forced into any
unlawful sexual activity.

Any person below the age of 18 years is defined as a child. The Bill seeks
to penalise any person who commits offences such as sexual harassment and
sexual assault against the children. The Bill says that sex with a person under the
age of 18, even if consensual, would be deemed as statutory rape and an offence
that would be tried under the Juvenile Justice Act, carrying a maximum

punishment of three years imprisonment.

An offence committed under this Act shall be reported to either the local
police or to the Special Juvenile Police Unit who has to report the matter to the

Special Court within 24 hours. The police also have to make special arrangement
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for the care of the child. In case a person fails to report a case, he shall be
penalised. The Bill also includes penalties for making false complaints.

Each district shall designate a Sessions Court to be the Special Court. |
shall be established by the State Government in consultation with the Chief Justice
of the High Court. The State Government shall appoint a Special Public
Prosecutor for every Special Court. The court shall, as far as possible, complete
the trial within one year. The trial shall be held in camera and in the presence of
the child’s parents or any person trusted by the child.

The guardian of the child has the right to take assistance from a legal
counsel of his choice, subject to the provisions of Criminal Procedure Code, 1973.

If an offence has been committed by a child, it shall be dealt with under the
Juvenile Justice (Care and Protection of Children) Act, 2000.

As per report, more than 53 per cent of children interviewed reported
having faced one or more forms of sexual abuse. Fifty per cent abusers were
persons known to the child or in a position of trust and responsibility.

Penetrative sexual assault has been defined as any sexual crime with a jail
term of minimum seven years which can be extended up to life imprisonment.
Secondly, this provision also applies where the aggravated penetrative sexual
assault has been committed by a person who should have protected the child, such
as a police officer, hospital staff, school functionary and a family member or a
relative. This provision is also applicable where a child loses his or her mental
balance because of the sexual assault or his inflicted with HIV or any other life
threatening disease.

The National Crime Records Bureau data shows that there has been a
significant increase in cases of sexual offences against children from 2,265 in the
year 2001 to 5,749 in the year 2008.

It is quite good that the Bill envisages guidelines for media on reporting
that would bar giving details of the victim and accused children’s family or

personal details or any other form of reporting that can lead to their identification.
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Besides, it proposes Special Courts and more sensitive ways of dealing with crime
against children.

I urge upon the Government that there is an urgent need for this kind of
legislation which will address this social evil and punish harshly the accused who
are allegedly involved in all forms of sexual abuse, including child prostitution,
child pornography, physical abuse, corporal punishment, bullying and trafficking
of children. There is an urgent need to have a functioning administrative system to
record and register child abuse cases.

I would also like to raise some other important points for the betterment of
our children in the society. I would like to call upon all the learned school teachers
that they should adhere to the moral education class. Every school must make it
compulsory to have at least one moral class within a week. Students, particularly
in the teenage group, would get inspirations from their teachers through moral
education.

I would also like to mention here that good parenting plays a vital role in
character building. I would refer to a famous proverb ‘Charity begins at home.”
Parents play a vital role in the life of every child. Hence, their inspiration is a must
for the bright future of every child. Everything cannot be controlled by enacting
law or by bringing a legislation by the Government.

I would also make a mention of television and internet. Due to too much
viewing of television and misuse of internet surfing, children are being diverted
from the right path towards the wrong path. Too much of violence, sex and fast
activity viewing makes the brain of the child very violent and imbalanced.

During the schooling period, when the age of a child is below 18 years, he
mostly opts to do the wrong things. Hence, there should be a control of the Censor
Board over television programmes, particularly the reality shows, where children

are also involved
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16.00 hrs

SHRIMATI CHANDRESH KUMARI (JODHPUR): Chairman, Sir, I thank you
very much for giving me this opportunity to speak on this very important Bill. I
congratulate the Prime Minister; the Government; and our Minister for bringing
this Bill.

16.01 hrs (Dr. Girija Vyas in the Chair)

The children of our nation are our responsibility. They are the future of our
nation. | find a lot of children begging on the streets and on the roads, and wanting
help from all quarters. The United Nations General Assembly realized this in
December 1992 and adopted a Resolution to protect the rights of children in which
they ensured physical health, emotional, intellectual and social development of
children. If you look at the Reports from the Ministry of Women and Child
Development, it says that 53 per cent of children are being sexually abused. |
would like to bring to your notice that sexual abuse is not the only abuse that the
children are going through. There are many other forms of abuses like physical
abuse; sexual abuse; mental abuse; child labour is also an abuse; children begging
on the streets and forced to beg; trafficking; and child marriage are all abuses.

These are all abuses, which have to be looked into, and we have to address
it to protect our children from being harassed. All these type of harassments,
which the children face, are giving them mental trauma. They get mentally
derailed, and this is causing a lot of children to get into crime; to become drug
addicts; and to become terrorists. We have to protect them for the better of our
nation and for the better of our children.

So far, these heinous crimes have been clubbed together. There is no
differentiation between the crime against children and crime against adults. All
these crimes are treated together. I would like to point out one thing here, which
has come to my notice. In the Indian Penal Code (IPC), Section 376 says that : ...

unless the woman raped is his own wife and is not under twelve years of age will
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not be treated as a crime...”. Are we justifying child marriage? Child marriage is
one of the main things, which is causing a lot of problems for rape of young girls.
Even the Immoral Traffic (Prevention) Act protects the children below the age of
16 whereas in our Marriage Act it says that the girl child becomes mature only at
the age of 18 years. How are we having these different ages at different places?

If we allow a child to be raped by her husband at the age of 12 and is not
being considered as rape, then it is wrong. If we are allowing children under 16
only to be considered under the Immoral Traffic (Prevention) Act, then it is
wrong. It should all be 18 years. It should be a uniform age for all girls, namely,
the age should be 18 years.

Besides this, very often, we do not realise how many young street boys are
being used for sexual abuse. CRY has given the figures for it, and they are really
very revealing ﬁgures.ery year, 8,950 children are missing. That means either
they are picked up and used for begging or used for sexual abuse or used for
illegal means of labour. Every year, five lakh children are estimated to be forced
into sexual trade. And approximately, 2 million children are used for commercial
sex between the age of 5 and 15 years. Approximately, 3.5 million children are
entering into commercial sex between the age of 15 and 18 years. Around 40 per
cent of the child population are forced into commercial sexual works. These are
the figures. There are very astonishing figures. We have to take into consideration
these figures. And we have to see how we can help our children.

I would like to bring to your notice here, Madam, that we have taken into
consideration the homes which are going to be watched:- remand homes,
protection homes, observation homes. What about orphanages? In orphanages,
we very often find that the children are being ill-treated. And what about schools
where we find that many of the children are being ill-treated? We have seen
examples of little children being sexually abused by their teachers and they are not
being able to say anything. Children are very often not being able to say anything
because they do not know the depth of what they have gone through or the
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dimensions of the effect which is going to have on their lives. Therefore, it is very
necessary that we have to monitor all these areas and keep a watch on our
children.

Besides that, Madam, [ would like to point out here that child marriages are
still taking place and no action is being taken. What are we doing about the
witnesses who are witnessing these child marriages? They are not being punished;
they are not being taken to task. This also has to be looked into in this Bill which
is very important.

I would also like to mention about how young girls or young boys do not
have the courage to speak up. For example, there was a case in Rajasthan where a
young girl, because of rivalry between the families, was picked up and taken away
by the other family and then, she was gang raped. But she did not have the courage
to speak up. She did not have the courage to go to the school; she did not have the
courage to do her further studies and to stand on her own feet. With great
difficulty, we got her back. The police were involved in protecting the culprits. So,
what sort of action will be taken on those people? These are the things on which
we have to look at. But the main thing is, Madam, that I would like to request you
here that we should not only look at sexual abuse, we should also look at the other
abuses especially the abuses where the children are being forced into drugs; where
the children are being forced into labour; where the children are being forced into
begging. As you know, recently, in Harayana, it came out on the TV where
children were being taken and their limbs were being cut so that they could be
used for beggary. These are the things which we also have to look to and address
all these difficulties that the children of this country are facing.

Besides that, Madam, there is another quarter where we have to look for the
children in the orphans. The orphan in India has no identity. They have no
possibility to get admission in schools because they do not have an identity. They
have no possibility to get bank accounts because they have no identity. They have

no possibility to get jobs because they cannot identify their mothers and fathers.
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That is why, it is very necessary that in the new identity card system, these
orphanages should be given preference and these children should be made proper
citizens of India so they can also get all the benefits that we are giving them in this
country.

With these words, once again Madam, I thank you very much for bringing
this very important Bill and to cover all the aspects which have to be covered as
far as sexual abuse is concerned. But I would request the Minister to consider by
taking up the other abuses that the children are going through because it is a
mental trauma for them and they are becoming social drop-outs and when they
become social drop-outs, they become a responsibility and liability to the nation.
With these words, Madam, once again I thank you very much for giving me the

opportunity to speak.
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sft TR qUey (Wergl): AR |9afd Sff, <iffid TuRIel & dTcfdi &1 AvEr0l fagas
2012 & T ¥ dre @& fou d @eT gon gl H oMUt MWK g 6 MU HY e @
3a¥R el

Hered], AN It 3R A IR Sl geai & A < H 8 @ o, 3 o 39 TRe
@ T <l ARl €1 Ford wie iR 39 Wi 3 XY TeA 9 S¥ B IHAR AR gDl
%lé?ﬁﬁm,smﬁsﬁ?mwzﬁwﬁzﬁmwﬂ?#WWWﬂmﬁaﬁ
AR Ha B

HeIGT, AT HA Sl B a1 89 98d & A A I8 U AR T e o @ A,
AT P8 qrl Bl ARG H HAT SNl BT & ATH BRI dledl gl § U F feATISH @ § 3R
g W WA 9gd by dedy @l 81 g @ dor A9 U 9 gl bl AT agd biecl
BT 2 R T Fo uS $ WA B Bl gEdi B gURY & oy, S e W & forg, s9a ARy
frrafor & forg aga & Woiierlt 1 raeaesan BRil &1 S A1 ST 90T Biar g AT AN 2oy
& %1 8, 8 DY IRE I & X &l
16.31 hrs.

(Madam Speaker in the Chair)
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RipR €1 @ o & 6 92 39 yeR AN fhar orar & 6 a1 @1 9 suRielt a9 o § A
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DR. RATNA DE (HOOGHLY): Madam Speaker, I would like to thank you for
allowing me to speak on this subject.

I appreciate the Bill as it seems to protect the children from sexual assault,
sexual harassment and pornography sense. This Bill is very timely. Penalty
against those indulge in sexual offences involving children should be severely
dealt with. The penalty at present against those sexual assaults is three to five
years and a fine. It should be enhanced so that the same would serve as a
deterrent. Using children for pornographic purposes is a heinous crime. This has
been a global phenomenon. It should be dealt with iron hand. It is an accepted
fact that sexual abuses involving children are not efficiently dealt With.E that
sense, this Bill would go a long way in making an earnest attempt to protect the
children from all sorts of sexual offences in the country.

According to the statement of the hon. Minister for Women and Child
Development, 53 per cent of the children were sexually abused. As per the news
items, 5,484 children are sexually assaulted and 1,408 were killed in 2010. These
news items are very disturbing. Kidnapping of children is the highest in Delhi.
This too is a matter of shame to all of us. As per the National Crime Records data,
10,670 children were kidnapped during 2011. It is certainly an astonishing figure.
I hope the Ministry must show extra vigil in this regard to bring down the
kidnappings of children. So, it is a high time for such a law to come into effect.

There is a mention that each district shall designate a Sessions Court to be a
Special Court. This has to be done by the State Government. In fact, this is a
gigantic task of designating Sessions Court to be a Special Court as the Sessions
Court are already having heavy number of cases pending. It would be an
additional burden on the Sessions Court. So, there is a need to establish Special
Courts with extra infrastructure.

The Standing Committee, which studied this Bill, has recommended that
compensation should be awarded in each case and a part of the amount should be

paid by the perpetrator. I do not think this would be a feasible proposition. The
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Committee also suggested that a fund may be set up under the State Government
or the Court for the purpose of paying compensation. This again would consume a
lot of time.

Under such circumstances, I would like to ask specifically as to who would
give compensation to the child who had undergone the trauma of abuse, both
physically and mentally. When the law is strict, the court takes it very strongly,
and delivers its verdict swiftly. Only then and then, the offenders would not dare
to indulge in these despicable activities. The civil society organisations, NGOs
and experts should assist the Government in erasing all sorts of sexual offences in
the country so that children bloom into beautiful citizens to enjoy life, learn and
contribute to the society.

I hope such a dream would come true.



22.05.2012 175

SHRIMATI SUSMITA BAURI (VISHNUPUR): Madam, I thank you for giving
me this opportunity.

Firstly, while supporting the Bill, I would like to appreciate the hon.
Minister for Women and Child Development for bringing this important Bill in
this House. The Protection of Children from Sexual Offences Bill is perhaps the
most important piece of legislation in the interest of children that we have seen so
far. It addresses an important aspect of child care, that is to give protection to a
child to live with dignity. Our nation which proclaims high human values, peace
and non-violence also has a bad record in the matter of treatment of children and
women for that matter. The data from the National Crimes Record Bureau show
an alarming increase in cases of sexual offences against children. If we see the
record of many years, each year we would find that 25 per cent of the reported
cases are against children. Such offences are mostly committed by persons known
to the child or are close to them or they are relatives to them. Hence these cases
are either not comprehended by the children or by their parents. They do not even
report it out of fear. Our existing laws are not effective in curbing the crimes and
in giving justice to the victims. In this context, the proposed Bill is highly timely
and welcomed by all.

Madam, although the Bill is fairly comprehensive in its approach and its

provisions, there are a few areas in which changes are required. W HA 7

RS Sl RBATSIA B &, IFD! YD TR HIAT 8, MU PPV (RIE BT 5l

It is written in the Bill healthy physical, emotional, intellectual and social

development of the child. S MU®HT ASHIATTHA W ST AMRY| MU ST BT
@ 91 HE 2, Al fHa w1z 2w, 39H $e Wiifhe s T faar 21 S ufiere g
TE 980 B ¢, 39 W 3769 B B WG] AR ¥ H A qIges 8 8, SaAgd e
i, ITH W 980 9N P B ©, SAD oy WY ATYeh! 37T UIaeT H_AT ATy, FlD 8N
S Bl IS AT g IS WeaH © IR T W B W I A Aradl ARyl '8 Ani A

MY # <1 8 about the provisions regarding sexual acts, there are identical
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provisions which states that if a sexual assault is committed against a child
between 16 and 18 years of age, it should be considered whether the consent had
been obtained or not.

e HESAT : GIAAAT S, 3T MY FAG HRY

SHRIMATI SUSMITA BAURI : I understand that the Government has already
decided to amend the similar provisions of Sections 375 and 377 of the Indian
Penal Code in the matter of rape of women between the age group of 16 and 18
years of age. While supporting the provisions of consent of girls between 16 years
and 18 years, I would like to express my concern on the issue regarding the
marriage of teenagers who are getting married without the permission of their
parents. We know there are many instances of honour killings reported from many
States and it is also happening everyday in many States. Young men and women
are getting married without the consent of their parents. I am apprehensive about
the penal provisions against the offenders who are involved as victims in the Bill.
MADAM SPEAKER: You may conclude now.
St I ars ¢ FsA, ofisT 91 <rgH iR dIfSg] #eH, I8 98d SUIce Bl 3Tel AR
H T8 WA B
et R ¢ H 9HY E g
St G el @eR W S FREGUR! B WY Sfae |, 91 9igW ©, 98 Ud
el T B, 3 4w $HR Sl dgd Il ORE W R Q¥ Bl "eel & R H did %8 o, |
A1 I9d IR | qror drEdl gl Uh SB US €T Sl ol ofl, IHDI SR AT HHY H A
B B [T of T, oAb I IHBT XU {hal, AAeld JagaTel Ylee [ha1l g9 Al I0d
fo arer a1 I9@! A drell, AfhT S W F1 HRATS gAY SER BT Sl THdl o, SHPI I8
DI T o gel fednl .. (aEm)

T FEIGAT : 319 A ¥ Byl There is not much time.

S QR TS @ VAT 9gd S8 Wl W 9d I8l 2l UM PP Bl aifegl § Afgel
HA St A RIY Bl 6 ST STl 9 W& BRATS BT ARy R 59 oy 3k
IPSHE AT A1RY, Al e Bl A | AP W D |
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, Speaker, thank you for
giving me this opportunity to speak on this Bill. Article 15 of the Constitution
confers upon the State to make special provisions for children. The United Nations
Conventions on the Rights of Children ratified by India on 11"™ December, 1992
requires the State to take appropriate national level measures. The data that has
been collected by National Crime Records Bureau and the study on Child abuse in
India, 2007 also corroborate the issue that is prevalent today in this country. I
would, at the outset, say that this is a watershed Bill to protect children below the
age of 18 against sexual offences. It is aimed at speedy trials through special
courts. This is at par with the best international practices. This Bill describes
sexual assault against children in five categories and the hon. Minister also has
narrated as to which are the punishments to be meted out. I would like to mention
here that this Bill seeks to provide protection to children against pornography
abuse. It shifts the onus of proving oneself innocent from the prosecution to the
accused as applicable in many women related laws. As it is prevalent in this world,
we are more adjusted to British Jurisprudence but there are certain laws which we
have made specially relating to protection of women relating to French
Jurisprudence where the accused has to prove that he is innocent. In that respect
this is a very welcome step. I welcome it.

Evould like to draw the attention of the Government, through you,
Madam, and the House to the number of children being kidnapped in this country.
The law is skewed in this aspect. Loss of a child is dealt very casually by the
police. The latest National Crime Records Bureau data says that 10,670 children
were kidnapped or abducted during the year in various States and UTs.  This
relates to 2011. The national capital has reported the highest number of
kidnapping of children in the country, that is, 2982. This leads to sexual abuse
of children. The Home Minister is present here. I hope he takes cognizance of this
issue. About 152 years have been completed since Lord Macaulay has

promulgated Indian Penal Code. ... (Interruptions)
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There is a need to go into this aspect as this type of crime has never
happened earlier. The Indian Penal Code does not spell out the definition of child
abuse as a specific offence. Even the Juvenile Justice Act does not specifically
address the issue of child sexual abuse.

This Bill was tabled last year in March. The Parliamentary Standing
Committee went into it and also suggested certain amendments and it has included
consensual sexual relationship with a girl under 18 years as a serious criminal
offence and is punishable with life imprisonment. This will go a long way to
protect girl child from trafficking.

Madam, I would like to draw the attention of a court judgment of Madurai

Bench of Madras High Court. It says:

“Child sexual abuse happens because the system of silence around
the act perpetuates it. It represses children; the repression of
children is unlikely to create a flourishing society, economically,
emotionally, equally or spiritually” began a judgment passed by the
Madras High Court Bench there. ”

Justice K. Chandru delivered the judgement in a couple of writ petitions by
the father of a seventh standard girl who was one among many reportedly
subjected to various forms of sexual abuse by S. Arockiasamy, Headmaster of a
Government High School at Podhumbu, a non-descript village in Madurai West
Taluk there. The petitioner was provided with compensation.

In this Bill, I would hope that the Minister, while asking the House to adopt
it, will spell out the type of compensation. Should we leave it to the special court
or should it be spelt out in the rules?

Many Members have said that all investigations should be done by the
women police. But my request here would be that women police should be of

DSP rank and not of a lower level.
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With these words, 1 would say that it is a good piece of legislation but
lacks provision for proper rehabilitation of the victims. We urgently need
legislation that specifically addresses child abuse but merely enacting legislation
will not be enough unless this is followed by strict enforcement of the law with

accountability defined.
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11, forga uferie d@e@ 12 § 2 3R Use of Child for pornographic purposes,
Section 13 # & et 14 # foran 2| E
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JTSURA & Ugol SN Yrag= &, S99 SATel Bk UEe 899 39 fadl # W & Rrad &dis it
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17.00 hrs.
BH SN 3R FR IoHR d1d IR @ ol R 375, 376 AR 377, AT, Sl 7 AATgRA Hoq

D 9T Pl BH Y SR FUR ISR qdi Bl R UGN BT B I IR B ol WpdA A
dgarel Ve, el RIS Sl BiE B &, BAR Uae & IAJAR Sl URrfes iHd ¢,
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MADAM SPEAKER: The question is:

... (Interruptions)
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S AN B DA A ORRA TS T3 M| U8 H BIA B, G D IN H AR 99 Aol B aw A
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MADAM SPEAKER: It is not going in the record.

(Interruptions) ... ~

* Not recorded.
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MADAM SPEAKER: The question is:

“That the Bill to protect children from offences of sexual assault,
sexual harassment and pornography and provide for establishment of
Special Courts for trial of such offences and for matters connected
therewith or incidental thereto, as passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted.

MADAM SPEAKER: The House shall now take up clause by clause consideration
of the Bill.
The question is:
“That clauses 2 to 46 stand part of the Bill.”
The motion was adopted.
Clauses 2 to 46 were added to the Bill.
The Schedule, Clause 1, the Enacting Formula, Preamble and the Long Title were
added to the Bill.
SHRIMATI KRISHNA TIRATH: I beg to move:
“That the Bill be passed.”
MADAM SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.
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17.13 hrs

VALEDICTORY REFERENCE

MADAM SPEAKER: Hon. Members, the Tenth Session of the Fifteenth Lok

Sabha is coming to a close today.
The first part of this Budget Session commenced on 12 March, 2012
with the Address by the hon. President to the Members of both the Houses

assembled together in Central Hall. The House adjourned on 30 March, 2012
to enable the Standing Committees to examine the Demands for Grants of
various Ministries/Departments and submit their Reports thereon. The
second part of the Budget Session commenced on 24 April, 2012, after the
recess.

During the Session, we had 34 sittings spread over 182 hours
01 minutes. Of these, 14 sittings were held in the first part and 20 sittings were

held in the second part of the Session.

The House discussed the Motion of Thanks on the President's Address, a
copy of which was laid on the Table of the House on 12 March, 2012. It was
adopted on 19 March, 2012 after a debate lasting for more than 14 hours and 37

minutes.

The Budget (Railways) and Budget (General) for the year 2012-13, were

presented on 14™ and 16™ March, 2012 respectively. After a combined discussion

on the Budget (Railways) for 2012-13, Demands for Grants on Account
(Railways) for 2012-13, Supplementary Demands for Grants (Railways) for
2011-12 and Demands for Excess Grants (Railways) for 2009-10 lasting

over 16 hours and 11 minutes, the Demands were voted and the related
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Appropriation Bills were passed. Ele Demands for Grants (Railways) for 2012-
13 were discussed in the Second half of the Session on 25" and 26™ April, 2012.
The discussion lasted for 4 hours and 36 minutes. The Demands were voted in full
and the related Appropriation Bill was passed.

The House also held a combined discussion on the Budget (General) for
2012-13, Demands for Grants on Account (General) for 2012-13, the
Supplementary Demands for Grants (General) for 2011-12 and Demands for
Excess Grants (General) for 2009-10 lasting over 9 hours and 10 minutes. The
Demands were voted and the related Appropriation Bills were passed.

During the Second part of the Session, the Demands for Grants for 2012-
13, in respect of the Ministries of Health and Family Welfare, Urban
Development, Home Affairs and Commerce and Industry were discussed for 20
hours and 52 minutes before being voted in full. All the other outstanding
Demands for Grants in respect of Budget (General) for 2012-13 of the remaining
Ministries were submitted to the vote of the House on 3™ May, 2012 and voted in
full and the related Appropriation Bill was passed.

The House also discussed the Finance Bill, 2012 on 7" and 8" May, 2012.
The discussion lasted for about 8 hours and 43 minutes before it was passed.

During the current Session, 21 Government Bills were introduced. In all, 21
Bills were passed, which included one Ordinance replacing Bill. Some of the
important Bills passed were the Judicial Standards and Accountability Bill, 2012,
the Indian Medical Council (Amendment) Bill, 2012, the Right of Children to Free
and Compulsory Education (Amendment) Bill, 2012, the North-Eastern Areas
(Reorganisation) and Other Related Laws (Amendment) Bill, 2012, the
Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2012, the
Central Educational Institutions (Reservation in Admission) Amendment Bill,
2012, the Rajiv Gandhi National Institute of Youth Development Bill, 2012, the
Copyright (Amendment) Bill, 2012, the Anand Marriage (Amendment) Bill, 2012,
and the Protection of Children from Sexual Offences Bill, 2012.
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The House had debates lasting over 14 hours and 50 minutes on matters of
public importance under Rule 193 on (i) the situation arising out of widespread
discontentment among the working class due to faulty Government policies, (i1)
need to bring comprehensive policy changes in the Civil Aviation sector due to
large scale mismanagement in the affairs of national carrier, that is, Air India and
also some other private carriers and need to look into the problems being faced by
the workforce engaged in the Civil Aviation sector, (iii) steps taken by the
Government to protect the river Ganga from pollution and the Himalayas from
ruthless exploitation. The Ministers concerned replied to the debates. Two
discussions on situation arising out of faulty policy for procurement of food grains
and inadequate facilities for their storage and Centre-State relations remained part-
discussed.

During the Session, five important matters were raised by way of Calling
Attention, namely (1) situation arising out of incident of child separation of an
Indian couple by the Norway authorities, (ii) need to include Bhojpuri language in
the Eighth Scheduled to the Constitution, (ii1) situation arising out of non-
implementation of wage revision of Industrial Development Bank of India
employees, (iv) situation arising out of severe drought in Karnataka, and (v)
situation arising out of shortage of drinking water in the country, particularly in
Jhunjunu and Churu Districts of Rajasthan. In response to the Calling Attention,
the Ministers concerned made a statement each and also replied to the
clarifications sought by the Members.

As many as 56 statements were made by the Ministers on various other
important subjects, including 3 statements by the Hon. Minister of Parliamentary
Affairs on Government Business. E

Cng to the Private Members' Business, 53 Private Members’ Bills were
introduced during the Session. Motion for consideration of the Constitution
(Amendment) Bill, 2010 (Amendment of the Eighth Schedule) by Shri Satpal
Maharaj, which sought to amend the Eighth Schedule with a view to include
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'Garhwali' arid 'Kumaoni' languages in that Schedule, moved during the Eighth
Session was taken up for further discussion on 27 April, 2012. The Bill was
withdrawn by leave of House by the member-in-charge after conclusion of
discussion. The Motion for consideration of another Bill seeking to provide for
ban on the practice of witchcraft was moved by Shri Om Prakash Yadav on 27
April, 2012 and remained part-discussed on that day.

A Private Member's Resolution regarding special economic development
package for the desert regions of the country moved by Shri Harish Chaudhary
during the eighth session on 26 August, 2011, was further discussed on 4 and 18
May, 2012. After conclusion of debate, the Resolution was put to vote and
negatived by the House. Another resolution regarding setting up of a Central
University in Motihari District of Bihar was moved by Shri Om Prakash Yadav
on 18 May, 2012 and remained part-discussed.

During the session, 660 Starred Questions were listed, out of which 82
Questions could be answered orally. Thus, on an average, only about 2.41 Starred
Questions could be answered per day. Written replies to the remaining Starred
Questions along with 7590 Unstarred questions were laid on the Table,

One half-an-hour discussion on the points arising out of the answer given
by the Minister of Agriculture on 13.03.2012 to Starred Question No. 1 regarding
"Agricultural Profession" was raised in the House and the Minister replied
thereto.

During this Session, 92 reports of the Departmentally Related Standing
Committees were presented.

About 634 matters of urgent public importance were raised by the Members
after the Question Hour and after completion of formal business of the House by
sitting late in the evening. Hon. Members also raised 434 matters under Rule 377.

In this session, while we lost over 48 hours 21 minutes of time due to
interruptions and forced adjournments, the House sat late for 41 hours and 04

minutes to compensate the time lost.
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Hon. Members, Lok Sabha had a Special Sitting on Sunday, the 13 May,
2012 to commemorate the 60™ Anniversary of the First Sitting of Parliament of
India. I addressed the House from the Chair under Rule 360 of the Rules of
Procedure and Conduct of Business in Lok Sabha. This was only the second such
occasion in the history of Lok Sabha. The House discussed the topic "Sixty years
Journey of the Indian Parliament". The discussion lasted for about 5 hours and 35
minutes in which 41 members participated and 132 Members laid their written
speeches. A Resolution was unanimously passed by the House at the conclusion
of the discussion solemnly reaffirming total and binding commitment of the
House to the ideals cherished by the founding fathers of the Constitution.

Finally, I would like to thank the hon. Deputy Speaker and my colleagues

in the Panel of Chairmen for their cooperation in the smooth conduct of the

House. I am extremely grateful to the hon. Prime Minister, the Leader of the

House, the Leader_of the Opposition, Chairperson of UPA,_Shri Advani ji,

Minister of Parliamentary_Affairs, Leaders and_Chief Whips of various

Parties and_Groups and the hon. Members for their cooperation. I would also

like to_thank, on behalf of all of you, our friends in the Press and the Media. I

take this opportunity to_thank the Secretary-General and the officers and
staff of the Lok Sabha Secretariat for their dedicated and prompt service

to the Hous also thank the allied agencies for their able assistance in the

conduct of the proceedings of the House.


rjs
td by u3 


22.05.2012 193

17.25 hrs.
NATIONAL SONG
MADAM SPEAKER :Hon. Members may now stand up as Vande Mataram
would be played.

The National Song was played

MADAM SPEAKER: The House stands adjourned sine die.

17.26 hrs
The Lok Sabha then adjourned sine die.
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